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15207
LOK SABHA

Monday, May 9, 1966/Vaisakha 19,
1888 (Saka)

The Lok Sabha met at Eleven of the
Clock.

IMR. SPEAKER in the Chair).
ORAL ANSWERS TO QUESTIONS
e ¥ fawrw wrd ¥ fow wgneen

+

5t ®mo wro fyudt:
ot Ho wWo weMT:
st WrTaw W QoY
=t getw g
Wt wo wWo wTHAY:
skl Fo qeaTy

w7 ddfe-wrd wa qE T N
w5 fs

*1541.
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g §f, 37 9T fion wg 99 w@r
X T G g T EAWTEA: 0] G
w1 & qOAT 72T | AT WY averAr
¥ 9 7€ T AT WY AT FRA B
Tt g1 T ) T wgegt E—ad-
afraw Tt WY FweT At |
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AR AR . S qa-
i1 qtam ¥ a1 g3 afcaaml
N maT £ F 4 37 gEE X
RT3k qrg F1 fawfow a7 gaa
1 £ @ F DAy 3w § o TAF
WAt r & weay fr3dr grufe £
g ?

ot fgam By s Sam &% wst Far
& ol & qg ard w9 @ § Wi e
& w1 92 g5 frra faar s, 9%
< @ # 43 A FaF # & 7w n
AT T frazw & w% ) SRR Sy
T8 W ¥, & 0 e fF 9 an
# snT wEw TrfEw @M, 9% a9
g A F q1Z WY F@T D TN qAMAT
AU

Shri Subodh Hansda: Thig ig the last
year of the Third Five Year Plan and
the 'Minister has stated that some of
the dev:lopment projects are under
construction. I would like to know
whether all the projects will be com-
pleted within the amount earmarked
for th> Third Five Year Plan or
whether extra amount will Le neces-
sary to complete all those projects.

8hri Dinesh Singh: There will be a
spill-over. Ags I have mentioned, we
have already soent about Rs 20 crores
wh>reas the original scheme was for
about Rs. 38 crores.

8o thare is already a spi'l-over of
Rs, 13 crores.

Shri S. C, Samanta: Of the Rs. 20
crores, may I know how much is in
the form of grant and how much is
in th: form of loan?

8hri Dinesh Sinch: I am sorry, 1
cannot say anything off hand.

Shri M. L. Dwivedi: Notice of this
question was given months ago. This
{g reqarding the Third Five Year P'an
and he sava that he is not in a position
ta tell. How can we accept it?
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Mr. Speaker: He says that they are
going on; they have not been com-
pleted.

st fram g gEaR o9 ¥
g4 § 7Y A & 5 aore T § ot
FS T A7 T q F Ay F W
qav g &1 & A wem g B
T 5A% gz A1 gAg 78 & 6 foegem
gIFT IAET T3 AT & fAy q@
wqaT Ag F v ¥ 7

oft faaa fag o q71 wT frTan B,
g g a7 Afewe &, A AT gAY
fan aema 2, agi a¢ 7w vAd AW
TTIE

Shri Kapur Ninth: 1low does the
aid given by us to Nepal compar.s with
that given by Puakis'an and China to
Nepal during the same periode

Shri Dinesh Singh: Our aid is very
much more,

=t wo wro fxyrdy:  war w3y
fafrez, v agt @y & W7 AT
grq zak wrgw fafaeet H@iv wRm
fafreze At @@ gd O 1 & @
arzAT § f SiA feaey w2z Al 8,
T IRY AXHR T ATE F (1Y
e waafr 29 & far o gi 8 ?

asTR WAy
I & fear 20

TAF ATT AT

8hri Shree Narayan Das: May 1
know to what extznt the Gowernment
of In“ia has h:lped Nepal under the
Colombo Plan, and how many students
have been trained or giv-n education
here in this country under the Colombo
Plan?

Shri Dinesh Singh: 1 am afraid 1
do not have the details of the number
of people trained. If th> hon. Member
gives me separate notice, I shall give
the information.
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ot sy mE A, A
q dq1 1 S APEAT g9 A% Q
gz A9« IT A fiw ar mifaw
af@amar « {47 g < 7% &, uaaw
WG A T4 F J7 wywfRal s
azevifea} & Aierfaw wrew T4 A
F 300 Sosn age & fag o
aq fauqi war @, ar @ 27§ fag #v
araer fmwE 8 7

o (qdq frg . wd) arEits O
& w15 @7 &7 g &, faay W@y
fe (frafaz: sir 341 2, 97 & Az A
g

Shrimati Savitri Nigam: May |
know whether any such indusiries are
going to b2 started in Neoul as uor2
esszntial for its cconomy in co.labora-
tion wiih Indiaa business pcople and
the Government of India, and if so,
the d.tails thureof?

Shri Dinesh Singh: About colla-
boration with Government of Indla, I
have already indicated. Aboui Indian
businessmen, it is larg:ly for them to
work out an arrangement.

ofy wmaw 17 (v © v €7
QAT ¥ W T A arArE Y
AT F1 A § W@ FT awdra wF aq
we 7

ot feAn fag: g av wifewm
@ @ s a7 &1 mfaw feafa wody
g1, fasy cafr mfaxr foafy oo
Y, % grear & amgA o a7 )

Campaign Against Panchen Lama
+
*1542. Shri Madhu Limaye:

Shri Kishen Pattnayak:
8hri Vishwa Nath Pandey:

Will the Min‘ster of External Affairs
be pleased to state:

(a) whether Government have re-
ceived any .~ocrt about the campaign
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carried out azainst Panchen Lama im
Tibet by the Chumcse authoritics;

(b) whether it is true that somw
Tib:tan monks preferred coinmittiug
suicide to denouncing Panchen Lama
under pressure; and

(c) if so, the reaction of Govern-
ment to this latest deve opment?

The Ministar of Extcrnal Affany
(Shrl Swaran Singh): (a) ani (b). The
Government of India arc awarc tha
an inteasive unti-Panchen Lama con
paign has been carried out in Tib:
by the Chin:s> authorities. Th: Gov
ernmant have also seen reports that
many monks in Tibat preferred tp
commit suicide rather than denounce
the Panchen Lama,

(c) Th2 Government deplorcs thy
suppression by Clinese authorities of
Tibetan Institutions and the denial of
fundamental human rights in Tibet

ot 7y fowd . w1 AT & oW
X A 3 g gy § fr frew &
ot W gateT vt & a3 4y o

" ifaat Fr waTqY AT W@ g, FOw
X 25-30 AT A a7t X9 E
& ot i fir rfaml w6 gear w ar @
€ 7 afx a7 gurnT § & § @ Wy
e F re Ty ey raqe”
T {Y & ATAY qF AT IHA wife
YEwT AT I W !

Shri Swaran Singh: At the 20tn
session of the UN General Aasemb)r
last year, India supported a resolution
in the General Assombly calling for
the cessation of all practices whict
deprived the Tibatan people of the
human rizhts and fundamenta’ free-
doms which they had always enjoyed

ot vy fowd ¢+ IAATEE F A F
af wear & ?

W sEAq: 6T A% IT X ;N
fiwar § ag @aen fran &
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o vw femd ;AT Y AT F
BT T & fEATh @g W< Sy
¥ & wrw fead fafei
s w1 wio wgEar X @ ?
3 77 a7 AR N F gRr My
wr A & avmI & sy g
for a1 g T T T e
¥ fv wfe = woy wreRoETD Fify
T AET BIE TR ), TAR qeF FY Fgwrara
&t gfez § fassdr smar w1 W,
wifas qar gfaard agraar # s ?
T EAF FIA F A F FE e T
& gy § W avE 99 o< famie
e ?

ot Tt fig c AT AT g AG
¢

st frswame qudn : a7 Hat wRE
¥ xarar § fF GamaTT & faeg freaq
Cq MG ¥ WA 9T @, @i
fal @y 7% fadw & Fo W
- qgwe ag) w1 &, afew wrer-gen wAr
CqER w1 g, oY & ag S WA g
f& #a1 ¥9F wwg § qord Ay A
‘e B fadw-ga frar g, afe
foar & A g N 3w 9 v wfa-
fopar & Wi Iwd w|T wEagy @ 3 ?

ot el fag : q@ré @O A 9¥9-
ar & yarfeaw W @@ arwfeaa
afi & 2, ¥l Y w71 &, 97 T famw
I gAY JATESE AW W &og foar &

Shri Hom Barua: In view of the
fact that China has been demanding
sgif-determination for Xashmir, an
integral part of India, why ig it that
our Governm:nt, because of changed
conditions in Tibet, have not repudiat-
ed Chincse suzerainty over Tibet
where the massacre of the people has
a'most become a rule of law?

Shri Swaran Singh:
congsigerations which

These are not
are strong
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enough to repudiate any agreement,
and we cannot really adopt that atti-
tude merely because they have adopt-
ed an incorrect attitude. We should
meet that incorrect attitude by point-
ing out the inconsistency in the
Chinese stand rather than ourselves
take a stand which may not be fully
Jjustified,

Shri Hem Barua: My question was
not that. First I said....

Mr. Speaker: He asked why don't
they repudiate. But they say these
conciderations are not enough to do
that in their opinion. What should I
do

Shri Kapur Singh: May I know if
any reliable news is available cone»rn-
ing the whereabouts and safety of the
Panchen Lama, and whether we have
done anything to show our concern
in the matter?

Shri Swaran Singh: His present
whereabouts are not known and there
ig precioug little that we can do in this
respect,

Shri Kapur Singh: We should show
our concern,

Mr. Speaker: Question No. 1543.

Shri M. L. Dwivedi: May I suggest
that Question No. 1565 may also be
taken with this ag it relates to the
same matter

An hon. Member: No.

Mr. Speaker: Question No, 1543.

Missions in South-East Asian Countries

*1543, Shri P. R. Chakraverti: Will
the Minister of External Affairs be
pleased to state:

(a) whether it is a fact that after
his trip to Burma, the late Prime
Minister stressed the need for having
fairly powerful Missions in South
East Asian countries;
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(b) the steps taken to strengthen
the Diplomatic Misgsions in South-
East Asia;
(c) whether it is also a fact that
some of the smal er countries have for
long nurseqd a grievance against India

that she did not attach sutficient im-
portance to them; and
(d) how far the grievances have

been sought to be redressed?

The Minister of State in the Minis-
try of External Affairs (Shri Dinesh
8ingh): (a) No such suggestion was
.received from late Prime Minister
Shastri.

(b) The need for adequate staff in
missions in South-East Asian count-
ries has been accepted by the Gov-
-ernment.  Within the limits of our
resources, we have fulfilled this need.

(c) No, Sir. India has atlached due
importance to the countries of South-
East Asia and hag very friendly rela-
tions with them,

(d) Does not arise.

Shri P. R, Chakraverti: How far has
the Government of India through its
diplomatic channels been able to band
togther the Southt-East Asian count-
ries to fall in line with its own think-
ing with regard to Vietnam, namely,
that bombing wi'l not carry Vietnam
to a final settlement of the question?

Shri Dinesh Singh: We have not
undertaken any programme of the
kind the hon. Member has mentioned.
We have not asked them ourselves to
fall in line with our view.

So far ag the Vietnam question is
concerned, there must be a peaceful
solution, and it should not lead to
any military solution. This view is
shared by almost all the countries.

Shri P. R. Chakravertl: With the
exit of Dr. Subandrio, who has been
indulging in fulminations against
India, from the po'itical hierarchy of
Indonesia, may I know whether our
relationg with Indonesia ' wil} now be
better?
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Shri Dinesh Singh: Our relations
with Indonesia are very much im-
proving. May 1 say that our relations
with Indonesta have been very good
all the time? Individuals apart, the
reiations between our two peoples
have always been very good,

Shrl Swaran Singh: If I may add,
we welcome the latest statement made
by the Foreign Minister of Indounesia
where he hag made a reference to
India and expressed a desire to nor-
malise Indonesia’s relationship with
India. We ourselves have always
taken this stand that there is friend-
ship and understanding between the
peop'e of India and the people of
Indonesia, and we hope that the indi-
cation that has been given by the
Indonesian Foreign Minister will pro-
duce a situation where the relations
between India and Indonesia will im-
prove very much on gavernmental
level also.

Shri D, C. Sharma: Is it a fact that
an official of the External Affairs Min-
istry rocently visited Laos, and it was
interpreted in some quarters that he
had gone to North Vietnam and other
countries of South East Asia in order
to bring about some kind of ceasc-fire
and cease-bombing operations? If so,
what was the result of the itinerary of
this official who was sent to Laos and
other countries?

Shri Dinesh Singh: The official of
the Ministry of External Affairs went
to the countries where the inter-
nationa! control commission ig func-
tioning largely to look into the admi-
nistrative matters of the c(ommission
and to effect the necessary economies.
As the House is aware one of the
members, China, has not paid its dues
for sometime and we have b=en
anxious to cut down the cost as much
as possible.

Shri Harish Chandra Mathur: 7ae
welcome statement to which the hon.
minister of external affairs referred
stat~d further that thore had been
certain misunderstanding betwcen the
two countries,
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Bhrl Swaran Singh: Governments,

Shri Harish Chandra Mathur: He
also said that he expected v.ry svun a
mecting al tne mumst:nal level; that
very s.atement said this. Wnat are
these musunderstandings to which he
referred and what is his reaction to a
mecling 4t the musterial level?

Shri Swaran Singh: I welcome a

meeting at the munisterial level, Tho
misunuerstanding to which I  woud
ilke to make a referenc: and about

wnich the House is fully aware was
the attitude of the Indonesian govern-
ment and the forcign minisier, Dr.
Subandrio at the time of Indo-Pakistan
conflict, Wo were really surprised
that he shou.d have tak:n such a par-
tisan attitude.

8hri Himma'!sinhji: Has the gov-
ernment of nationalist China (Taiwan)
made any effort, whether direct or
indirect, to establish any relation bet-
ween our country and theirs and, if so,
what is the reaction of the Govern-
ment?

Shrl Dinesh Singh: We do not
recognise the separate indentity of
Taiwan; Taiwan is part of China.

Shri Ranga: Question.

Shri Dinesh Sinth: Therefore, we
have not entertained any idea of
establishing any such relationship.

Mr, Speaker: Shri R. S. Pandey . .
(Interruptions.) Mr. Pandey may put
his question.

Shrl R. S. Pandey: 1 had also the
privilete of visiting some of these
countrizs in South-east Asia and 1
tound a great deal of friendly feeling
towards India ani at the same time
they wanted to have closer econoiic
contacts with India, I want to know
whnt the Government proposes ‘o do

Shrl Dinesh Sinch: We sha'l wel-
come the strenethening of economic
relations with the countries of South-
enct Acin, Wa have a divigsion in the
Ministry of External Affairg which is

MAY 9, 1066

Oral Answers 15218
looking into these matters and we
shail make every effort 10 screngthen
it.

Shri Swell: In view of thc hostile
role played by Indonesia in ouar last
conflict with Pakistan and in view of
the friend!y rol: played by Maiaysia,
will the Government consaii wi: gov-
ernment of Malaysia beto.» they take
further steps towards normaiisation
of our relationship with Indoncsia?

Shri Swaran Singh: W. have be'n
in touch with th grverament of
Malaysia throughout and we have got
compiete understanling wiih th» gov
ernment of Malaysia, We have been
in touch with the repres n‘alives  of
Malaysia and T am surc that uny nor-
malisation of relation between inlia
and Indonesia may also be in the in-
terest of the relationship between
Indonesig and Malaysia.

Shri Inder J. Malhotra: The hon
Minister in his reply said that Gov-
crnment had taken certain steps ‘o
strengthen the missions in these areas
May I know what were those steps
which were taken very recently?

Shri Ranga: Nothing

Shri Dinesh Singh: So far us taking
of the steps is concerned, I mentioned
that we have this new division in the
EA Ministry. It ig going in*o the ques-
tion of having cioser cconomic rela-
tiong with these countries.

Shri Inder J. Malhotra: My question
was this I never wantel to know
about the economic side of it. I want-
ed to know what practical steps you
had taken recently to strencthen the
missiong in these areas beca'se you
yourself said that you h~d taken cer-
tain steps. What are those steps?

Shri Dinesh Sinth: Strencthenine
of Missions is a question in which it
is very difficult to exp'ain. W~ have
some course: we have ent ta s2c how
they can be better uti'ived; it is a ques-
tion of the reorganisation of thowe
things, but I have not said th?t we are
going to make any basic changes as-
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such. Tt is only that we cons:anily re-
view this matter to see hcw best wo
can utilise them.

Reiurns of Assets of Ministers
*1544. Shri Yashpal Singh: Will the
Prime Minister be pl:ased to stat.:

(a) whhor all the members of the
Union Cuhinet have submitted the 1e-
turns of thezir asscts;

(b) if not, the names of thsz who
have nat so far submitted the returns;
and

(¢) when they arc like y to coraply
with the requirement?

Ths Parliamentary Secretary (o th~
Prim- Minister (Dr. Sarojini Mahishi):
(a) Yes,

(b) and (c). Do not arise.

ot yarare g fret 2w @A
mr ur fe & fafreed o8 § faa
fadwit @51 ¥ woar aw § 0 & 1A
wigar § f6 I9% @18 ¥ W@ & QA
foree wri 2 faad ag war swar @ {6
o+t fefaees § fGAwr fol &
&% & s amr 4 7
Dr. Sarojinl Mahishi; No, Sir.
Some hon. Membors: What is no?

gow s ;. W faalt o«
&

8bhri Ranga: On behalf of the

Cabinet Ministers, a Parliamentary

Secretarv is to answer? 1cautiful!

(Interruption).

Shri Hem Barua: What is beautiful?

oft qyare Frg: w9 wiwr &
am A, qo) gA-oA & A ¥, @y
Wi % am ¥ foq @i 3 s
aw fear &, w1 @ W g A
quanm § ?
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Dr. Sarojini  Mahishi: Detailed
statemesis regarding tae  p:operties
oand assets and liabilities were  sub-
mitied by all th> Ministrs and the
Home Minister has  answer d  this
question on the 81st March, 1965.

Shri S. M. Banerjey: In answer to
prt (a) of the guestiea, th2 won. Par-

liameniary Secrctary said  “Yes" I
woulg like to know wh thor the
returns submitt:d by h:  Union

Cabinat Ministerg includ 'd both move-
able an! imm~veah!~ properties  and,
it so whether the cony of th: raturns
wi | ho laid on th> Table of the lousz
for the satisfaction of thn Members
and of the country as a whele?

Dr. Sarojini Mahishi: he  state-
ment showing assets and liabilitics
means that it should also include the
assets of moveable and alin immove-
abl's, It is a fact that thay were
submitted but because the dotails are
a matter of confidence, that is submit-
ted only to the Prime Minister.

Shri S. M, Banerjee: 1 seek your
prot:ction. My purpose in putting this
question was

Mr. Speaker: Order, order. He has
asked two things: whether the move-
ableg and the immoveables, both, are
inrludrd and whether the statement
will be laid on the Tabe. Thesc are
the two things that he asked. The
first Answer was “yes”, and the second
hnag also been answered, Shri Buta
Singh.

Khrl 8 M. Banerfee: She snid it is
a matter of confidenc». Tt has not
been 1aid before the House.

™Mr. Speaker:
laid.

Yes; it cou'd not be

g fey . Fofr Ao Y
xrgETE & ATt & A & orvr oA oy
Faqmogr §, FHk e W& gy
% g3 weer f f&  dfrdyw B
v ¥ v wfit W ¢ i
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g9 ¥ vaTQ 70« £ W7 woaar
Wt ®1§ war § fowd Fav wrg oA
i

Mr. Speaker: Order, order. Details

cannot be asked.

Shri Buta Singh: 1 did not ask for
any details, Sir.

aww agg . FEIR A9 ¢ W

A d, Az A qAEHA§

Shri Hem Barua: Members of
Pa:liament can openly help Ministers’
funds. (Interruption).

Mr, Speaker: Order, order. Shri
Kamath.

Shri Harl Vishnu Kamath: Is the
Pr.me Minister aware that in the

Constitu.nt Assembly, when the issue
wag first raised, Dr. Ambedkar, who
piloted the Consiitution Bill, not only
agreed that such returns might be
made statutorily compulsory and be
laid before Parliament, but went
furth.r to suggest that only punitive
meaiures for non-implementation and
for false returns could ensure such
filing of proper returns, and, if so,
does the Government propnse to re-
consider the matter as regards the
laying of the returng before Parlia-
ment  and, if not, the reasons
therefor? (Interruption).

Mr. Speaker: Order, order

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhi): In the code of conduct for
Ministers, it was laid down that .

Shri Harl Vishnu Kamath: In the
Constituent Ass>mbly. (Interruption).

Sh:imati Indira Gandhi: The ques-
tion is about the code which has been
drawn up and which is being
followed. Under it each Minister dis-
closes to the Prime Minister the
.details of his acsets and labilities
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and tho business interests of himself
and of the members of his family.

Shri H. N. Mukerjee: Do we take
it that in that case Dr. Ambedkar,
as report.d to have said in the
Constituent Assembly, propounded &
principle which the Government has
chosen to discard by putting a certain

kind of interprctation of what is
cuphemistically called code of
conduct?

Shrimati Indira Gandhi: This matter
was presumably considcred and a
code was drawn up. We are func-
tioning according to thig code.

off w15 TR A AT ag qAATA
® g FY wwrt & g wfagi A
feon o& wr # fymar awfe
I AR AT § @ ArEey @ | Y
2 o1 w1 N I F wEwi K avafa
WY v AR sEmE Ay mfge & 7

st fr aromw : wg ag Aet
a7 A7 walY &, e fr wnit & oarae
FIRA FIN F § 9 AT ITHT T4
FHT ¥, IHWY TF 2THT FY AT ¥ aqv
ATA FY ZqW 9T @A & fag qelr
gy dav § 7

Shrimati Renu Chakravartty: What
is agains{ public interest to disclose
who have got foreign accounts in
foreign banks? Wc do not want to
know the amount,

ot fow wrow © w oaga @
feram garer & | Jop wwadt ® gaer
auwAT wifgd

e e : faw & oaree
FRA I A § I AWM W
ANz ® wraw & A W oag

Fam qT T ¥ fam A § 7
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ft e wrew ;. g Sfafewe
qiéf & ¥ ¥ QHFTIT Y IS F
T fiegr s

ot gfe fao wma: T4 & )

Shrimati Indira Gandhi: I do not

think so.
ot vy fawg : w9F gaw 7 wEr
2 f forelt Tv %7 SaTa warC Ay 2T

qr e FTO A ITTE AT R &
foFeY ow ST 7 T 1 o9 fRar o
qwaT § 1 ww A ag @ fE GETECAT
aEwafrs fgr ¥ aff S, g ag &
AAFT THT FIA F gAA FAv AW
TRy avae g fE Iad 9 wraar
@y g o faw a3z ¢ fr @
FAFTY Fg 7T 7@ qFA &
AT FTCON ¥ & oF A w7 g477 G
At X af) faar & 1 #ar aog § e sty
%Y IrERTE W geafa & arv #, |vq
AT IAF FITEw & o @xew § W%
7o g & fr agew &1 wIEw g
Ffz? oF NP aF & AT, T390
Frgfa o STaEe & & § e
qIT ¥ ATy Ty ¥ g g &
AL TR CFT FAT QAT 7 €A
¥ ¥ qF Y wTIO I AR wET R
r. Sarojinl Mahishi: The code of
conduct was accepted and everything

is beinz submitted according to the
provisions of the cod: of conduct.

Shri S. M. Banerjee: Are we con-
cerned with the code? We never dis-
cuss.d 1t.

Mr, Speaker: 1 might be given tume
to look into It as to whether the
Government can withhold any infor-
mation on any other account, apart
from thos: three counts, or not.

Wagfmd W R ¥ Tw
IR AR FT Y
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Shri Ranga: In view of the fact
that this so-called code of conduct
was supposed to have been evolved
only by the lcaders of the ruling
party or the leaders of the Govern-
ment, has not the time come when
the Government should be willing to
consult  Opposition leaders also
before they finalise it, as otherwise it
would be only a one-sided code of
conduct, which is not accepted by
the country as a whole? Otherwise,
there is no sense in that. Let ug all
put our heads together (Interrup-
tions).

Mr. Spoaker: The reaction of the
Government is desired. They want
to know whether the Govrrnment is
prepared to consult th: leaders of the
Oppositioa just now.

The Minister of

Affairs and Communications
8Satya Narayan Sinha): No, Sir.

Parliamentary
(Shri

1 ) tath

of Tashkent
Agreement

+
*1545. Shri Harish Chandra Mathur:
S8hri D. C, Sharma:
Sh:i Rajdeo Singh:
Dr. Mahadeva Prasad:
Shri Krishna Deo Tripathi:
Shri Bal Krishna Singh:
Shri Bishwanath Roy:
Shri Firodia:
Shri Linga Reddy:

Will the Minister of External Affairs
be pleased to state the progr.ss made
up-to-date in the implementation of
the Tashkent agr.ement?

The Minister of Exte-nal Affairs
(Shri Swaran S8ingh): Except for
military withdrawals and disengage-
ment, restoration of norma] diplo-
mat ¢ relations, exchange of prisonets
of war and limited resumption of
postal and t:le-communication links,
the progress on implementation of
other provisiong of the Tashkent
Declaration {8 held wep as Pakistan
does not seem interested in further
normalisation of relations between
the two countries.
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Shri Harish Chandra Mathur: The
hon. Prime Mimster is reported to
have stated that she was not fecling
huppy about tie implementation and
she was atlaching  gr.at importance
to restoring the Tashkent spirit. She
indicated she will iake c.itain posi-
tive steps. May I know what positive
sieps the Prime Minisier has in her
mi.d and what steps have beea taken
cr are proposed to be taken?

The Prime Minister ©2d  Minister
of Atymic Energy (Shrimati Indira
Gandai,y: | said 1 would think about
this matter ond we are think.ng about
it.

Sari Hirish Chandra Mathur: May
I know what the External Affairs
Minister's own assessment is about
the volte face of Pakistan? What is
hig own asscssment of the reason
why Pakislan has  completely
changed its attitude, and instead of
talking about the letter and spirit of
the Tashkent agre.ment, the
Exiernal Affairs Minister on the other
side is talking of nothing but con-
frontalion? May I know what is his
agsessment and reaction?

Shri Swaran Singh: It is correct
that Pakistani leaders had given us
the impr.ssion that they are imple-
menting the Tashkent declaration.
This was their attitude for about 4
weeks or so after the signng of the
Tashkent  declaration. Thereaft.r,
they suddenly changed :heir attitude
and we noticed a complete reversal
of their original attitude, when we
went to Rawalpindi for the inter-
ministerial meeting. About the reason
for it, it can only be an assessment
and I attempted some such assess-
m:nt when the debate took place on
th~ Ministry’s demands. There are
tw.y thinzs which I would like to
meantion, Thers is a school of thought
which holds that the internal situa-
tion in Pakisian is such that to mect.
that, thev are whipping up the hate-
India campaign. Secondly, the grow-
ing  closencss of relations beiwesn
China and Pakistan also appears to
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be respoasibl> for this change of
att.tud.. 1t hag deieriorated ever
snce and tho latest Press report I
saw—I canaot contirm it—says that
the Pukisaa Foreign Minister 1s re-
port2d lo have said that Pakistan is
to continic the coafrontation  w.th
ladia. That is a ve.y unfoctucue
expr.ssion It would have been guod
if he had taken note of the result of
this att.tude of confrontation that
was aioptel 7 oiher countries. We
en our side still contiaue to hope that
ina Tusakont declacancn wowhea a2
Paki Presidont has  sulemaly
suh should be the guidiny
principle of re.ationsh.p betwecn
India and Pakistan.

Shri D. C. Sharma: When the late
Prime Minister of India m2t President
Ayub Khan of Pakistan at Tasnxuni,
it was decided that we could not nave
any no-war pact with them, but it
was also deciied that in future the
use of forcz for th2 scitlement of
disput.s betwcen India and Pakistan
would be abjured. In the light of
that, may I ask how far it is in keep-
ing with the Tashkent spirit that
they are building a duplicate of the
Ichhogil Canal near Sialkot and thcy
are Settling Mujah.ds and Razakars
on the bord.r between India and
Puokistan, and that they are still
trying to send infiltrators into Jammu
and Kashmir, if not in large numoers
at least in sizeable numbers?

Shri Swaran Singh: Obviously, any
such acts of the type mentioned by
the hon. Memb:r are not consistent
with the Tashkoent Declaration, and
these actions which have been re-
sorted to are certainly not consiste.t
with the main obj:ctive of the
Tashkent Declaration, to reduce
tensions and t) create an atmosphere
where all outsianding differences and
disnuteg  between  the two couniries
should be resolvei by peaceful
means. With regard to the third part
of the hon. M~mber’s qu-~stion. ahout
sending infiltrators, 1 have informa-
ti~n that whatav.r may be their
intentiong they have not succeeded In
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sending infiltrators into Jammu and
Kashmir,

Shri Bishwanath Roy: In view of
the s atcments and actions by the
Government of Pakistan against the
spirit of th_. Tashkent Agreement,
may I kn.w whether any reac'ion of
the Soviet Union ha; been %nown to
the Government of India; if so, what
is that react.on?

Shri Swaran Singh: A; I have in-
formed this Hous.: hefore, we have
kept the Soviet Union and other
friendly and interested countries
informed about the attitude of
Pakistan in relation to ‘its obligations
under the Tashkent Declaration, and
the Soviet Union, naturally, do not
feel happy when they sze that Pakis-
tan iz not observint its dutics and

responsibilities unde; the Tashkent
Dec.aration.
Shri Linga Reddy: May 1 know

whether the breach of the Tashkent
Declaration has been brought to the

notice of th: Security Council—
UN.O.—and, if so, what is their
reaction?

Sh:i Swaran Singh: It ig not necces-
sary. Bec~use the Tashkent Deciara-
tion was not signed in the Security
Council or within the framework of
th- Security Council funetion.ng, it is
not necesswy for us to go to the
Securitv Council t» make a complaint,
about Pakistan's non-observance of
the terms of the Tashkent Daclaration.

Sh-i Tyagi: I wonder if the Go-
ernm.nt do anpreciate that in the
international wor'd it is always the
pasition  of strength  that pays
dividends. Pakistan, despite the fact
that thev are making friends with

- China, ha“e not vet lost the.r western
allizs. Tn the liocht of this fact, are
the Government keeping vigilant
about th: citizens of India on the
other side of the cease-fire l.ne? The
othor day th» hoi Ministe: was
p eaded to sav that the other cide of
Kashmir was also an integral part of
India. The latest information which I
wanted to ascertain was,
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whether it is a fact that after our
va~ation of the land on tic Haji Pir
side Pakistan has evacuated about 20
villages to build up its defence ins-
tallations on our territory and, if
that is so, whether the Government
has not made any protest to the UN.O.
or the Security Council about their
bui.ding these defence installations on
our te:ritory which we vacated on
the understanding that Pakistan would
not take to any offensive measures?
And, same is the case on the Sialkot
front. I wonder if the Government
is vigilant enough....

Mr. Speaker: The question has been
too long.

Shri Swaran Singh: The actual con-
ditions that have to be observed by
either side in relation to the cease-
fire line are embodied in the cease-
firc agreement to which both India
and Pakistan subscribed in the United
N=ntions. That is the governing fic-
tor and any contravention of the
cense-fire terms about the violation
of the agreement is b ought to the
notice of the S2curity Council as also
of the Observers. It is no doubt
cotrect that Pakistan always raises a
propagandist tune in relation to what
is happening in Jammu and Kashmir
which is an integral part of India
They conveni-ntly forget that the
conditions of the people in the Pak-
istan-occupied part of Kashmir are
mu'h worse and also forget the type
of things thit they sometimes de-
mand about the p ople in Jammu and
Kashmir who, I may add, are enjoy-
ing democratic rights; there is a cons-
titutional Government functioning.
They do not at all compare the con-
dition of the people in Jammu and
Kashmir with th-t of those who live
in Pakistan-occupled part of Kash-
mir.

Shri Tyagi: Sir, my question defi-
nitely was about h-avy installstions
which they are putting un and which
will make it imaossible for us to re-
cover our territory. Has the Govern-
ment teken any action or have they
got information that those installa-
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tions are being put up there on that
side?

Shri Ranga:
protest?

Have they made any

Shri Swaran Singh: I did try to
cover this when I said that the addi-
tion to the d:fence polential on either
side is covered by the agreements to
which we subscribed. ... (Interrup-
tion.)

Shri Tyagl: That everybody knows.

Shri Swaran Singh:. ... at the time
of signing of the ceasc-fire agrecment.
On this actual fact that they are try-
ing to strengthen their position, we
have received information.

Shri Tyagi: In that case why
attack in advance?

not

Shri Swaran Singh: Any violation
of the cease-filre agreement will cer-
tainly be taken up with the appro-
priate authority.

Shr} Harish Chandra Mathur: Sir,
we wanted factual information.

Shri Warlor: Apart from the grow-
ing relationship of Pakistan with
China which has encouraged the vio-
lation of the provisions of the Tash-
kent Agreement, has the attitude of
USA also encouraged Pakistan? Has
Government made any assessment of
that?

Shri Kapur Singh: No, no.

Shri Swaran Singh: The Chinese
attitude was known in the form of the
joint statements and the highly pro-
vocative speeches made by the Chi-
nese leaders at the time of their last
visit to Pakistan. It is very difficult
for me to pinpoint any statement that
might have been made by United
States leaders which could be cons-
trued as giving any encouragement
to Pakist'n to go back upon the
Tashkent Declaration.
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Shri P. Venkatasubbalah: May I
know whether Government is aware
of the fact that in contravention of
the Tashkent Agreement Pakistan is
massing troops on our borders; if that
is so, what action Government pro-
poses to take?

Shri Swaran Singh: This question
also is covered by certain arrange-
ments about which the Defence Min-
ister made some statement, about the
presence of troops, and 1 am sure that
any contravention of that arrange-
ment and agreement will be taken up
by our Defence Ministry with their
opposite number.

Shri Narendra Singh Mahida: In
reply to the question of Shri Mahavir
Tyagi, the Foreign Minister replied
that Government will approach the
proper authority at the proper time.
May I know which authority Govern-
ment proposes to approach at the pro-
per time?

Shri Swaran Singh: As I mention-
ed earlier, the cease-fire agreement
is there and violations of that have
to be brought to the notice of the UN
Observers and the Security Council.

Shri H. N. Mukerjee: Since our ex-
perience has been that the United
Nations as a possible arbiter of our
difficulties with Pakistan should be
ruled out because they cannot help,
how does Government proceed to
secure a solution of the Kashmi: pro-
blem which Pakistan claims as a dis-
pute and we deny it and Tashkent
calls upon us to settle all disputes by
peaceful negotiations? Are we not
having a kind of rethinking in regard
to the settlement of the Kashmir
question; or, are we thinking in terms
of what the External Affairs Minis-
try's words seem to indicate very
threateningly, namely, that we are
likely to go again before the United
Nations for some kind of a settle-
ment?

Shri Swaran Singh: I do not know
wherefrom the hon Member has got
the feeling which he has mentioned
in the concluding part of his question,
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1 have said it before, and 1 repeat,
that for all differences and disputes
between India and Pakistan, the two
countries have agreed, according to
the Tashkent Declaration, to resvlve
them by peaceful means and not to
resort to the use of force for the
settlement thereof. @~ We have never
shown any unwillingness to discuss
any matter that might be raised by
Pakistan and we will continue our
efforts to resolve whatever may be
the disputes and differences between
our two countries by peaceful means.

Shri Harish Chandra Mathur: One
part of the question has not been ans-
wered that there is no rethinking on
the Kashmir issue. If you don't say
that, that will create a lot of diffi-
culty.

Shr} Swaran Singh: What I under-
stood from Mr. Mukerjee’'s question
was rethinking on position rather
than on the substantive question. On
the substantive question, I have reite-
rated the position more than once
that Jammu and Kashmir is an inte-
gral part of India.

Shrimati Sharda Mukerjee: From
the replies of the hon. Minister, we
are not able to understand what the
positilon of the Government of India
is. What the country requires now
is a directive. A certain situation
exists. What is the Government's
position on that? Pakistan and India
have approximately 5000 miles of
contiguous land border. Is it the
Government's policy to retaliate or
to project our desire for friendship
and, if it is the latter, are we only
going to depend on Government to
Government negotiations or are we
going to channelise other processes
like propaganda machinery to project
the Government's stand to Pakistan
and the international world because
apart from the Pakistan Government
there are the Pakistani people and it
is as necessary to reach them as it is
necessary to reach the international
world? May I know from the hon.
Minister what is the Government's
stand, what is the directive to the
country?
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Shri Swaran Singh: I broadly agree
with the analysis of the lady Member
and also the suggestions that are im-
plicit in a part of the question. The
two are mot mutually contradictory
or exclusive. We have to continue our
efforts at the Governmental level to
resolve differences by peaceful means.
Our attitude should be to work for
conditions in which good neighbourly
relations should be established bet-
ween the people of India and the
people of Pakistan and any non-
governmental effort is most welcome
in that direction. I would like to add
2 warning that at the present moment
this is likely to be met with consi-
derable difficulties as Pakistan lea-
ders are always trying to say that they
believe in confrontation rather than
in easing of tensions. At the same
time, we should continue our efforts
to ease tensions rather than heighten
tensions.

Mr. Speaker: Shri Hem Barua.

Shrimat{ Sharda Mukerjee: I want.
ed to know....

Mr. Speaker: He has agreed with
most of what the hon. lady Member
has said. She should be satisfled
now.

Shri Hem Barua: Just now the hon.
Minister said that the violations of
the Tashkent Declaration by Pakistan
have been brought to the notice of
Soviet Russia. On the other hand,
Pakistan has lodged a complaint with
Soviet Russia that it is India who has
violated the Tashkent Declaration
and not Pakistan. In that context,
may I know whether, of late, the
attitude displayed by Soviet Russia,
because of her growing economic ties
with Pakistan, is lukewarm so far as
our comp'aints lodged with Soviet
Russia are concerned?

Shri Swaran Singh: For one thing,
there is no question of lodging any
complaint. ...

Shri Mart Vishas Kamath: Inform-
ing them.
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Shri Swaran 8'ngh: Being a friendly
country, w2 inform than about all tac
d:velopments

Shri Hem Barua: Whether they are
‘aware that Pzkistan has lodged a
complaint.

Shri Swaran Singh: We are not
uware of any complaint as the hon,
Memer describes as having been filed
by Pakistan and I cannot imagine a3
to what complaint they can have... .

Shri Hem Barua:
lodged complaints,

Pakistan have

Shri Swaran Singh: So far as mak-
ing a'legations is concerned, any alle-
gations can be made whether they
arve right or wrong. But the hon.
Memer should be clear in his mind
that there is no cause for any such
complaint and if any complaint or any
allegation based on incorrect facts is
made, h2? should ignore it rather than
highlight it here,

On the last part, I would request
the hon. Member not to suggest things
for which there is no justification.
There is no question of any thing
lukewarm in these things. It is not
fair that these things are raised on
the floor of the House.

Shrt Hem Barua: A personal clari-
fication.

Mr. Speaker: There is nothing that
should be explained here....

Shrt H*m Barua: The hon, Minister
does not know whethar Pakistan has
lodged any comnlaint with Soviet
Russia azainst India. Wh»n the hon.
Minister suggested about sending an
emissarv by Soviet Russia to Pakis-
tan, Pokistan wrote back to Soviet
Russia te ling her, “vou need not send
an emissary to us becauvse it is India
who has violated the Tashkent agree-
ment and not we”.

Mr. Speaker: Order, order.

Shri Bhagwat Jha Asad: May 1
know vihether the reportzd statement
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of Mr. Bhutto to have prolonged con-
frontation with India in collusion
with China and Pakistan building up
very heavy concentrations at Haji
Pir by liquidating 20 villages has
been brought to the notice of the
United Kingdom who called us an
aggressor then and the U.S.A. who
has now decided to supply lethal
weapons to Pakistan and if so, what
are their reactions on this—of U.K.
as the senior partner of the Common-
wenlth and of the U.S.A.. our bene-
factor?

Shri Swaran Singh: About the sup-
ply of arms or any agrecmeint o sup-
ply arms, I do not thing ihat there
has yet been any assurance by any
of the Western counties 1o supply
letha! weapons to Pokistan. On this
question we are keeping the friendly
countries, including UX., UBSA,
USSR, France and other important
friendly countries. inform2d of the
deve'opments in our relationship and
whereas we should continuc to keep
them informed, it is perhaps too much
to expect thet immedist 1y their re-
actions would be availuble. Tt takes
som2 time before the other countries
make up their minds and thes want
generally to listen to the oth-r side
ulso; that is part of international life.

Admission of China in the United
Nations

*1546, Shri Shree Narayan Das: Will
the Minister of External Affairs be
pleased to state:

(a) whether the attitud~ of Gov-
ernmeort with regard to admission of
China in the United Nations has since
changed in any way;

(b) if so, the present position in
this regard;

(c) whether there has been any
change in the attitude of other im-
portant countries which have be~n
onvosing Chinese admission to this
Wor'd bedy; and

(d) if so the nature of such change
discernable?
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The Minister of External Affairs
(Shri Swaran Singh): No, Sir.

(b) Does not arise.

(¢) and (d). In 1964, the question
of the Representation of the People’s
Republic of China was not consider-
ed, as the XIXth Session of the Gene-
ral Assembly concluded without
transacting much of its normal busi-
ness due to the Article 19 controversy.
A comparison of the voting pattern
during the XXth Session of the Gene-
ral Assembly with that of the XVIIIth
Session in 1963 shows a change in
the attitude of some countries which
had opposed the admission of China
in 1963. This change is shown in the
Statement which is placed on the
Table of the House. [Placed in Library See
No. LT-6256/66).

Shri Shree Narayan Das: May I
know whether the Government of
India has given consideration as to if
and when the People’s Republic of
China's membership will be accepted
by the United Nations, that country
will become a member of the Secu-
rity Council ipso facto and if so, whe-
ther the implications of that situation
lhave been studied and whether the
presence of China in the Security
Counci]l will not be disadvantageous
to those countries which are not on
good terms with China?

Shri Swaran Singh: When the Peo-
ple's Republic of China get their re-
presentation in the United Nations,
they will also get a seat in the Secu-
rity Council. The implications of this
have been studied and there may be
some countries whose interest, as the
hon. Member put, might be affected.
If the People’s Republic of China is
entitled to be represented in the
United Nations. then the international
community has to take it that they
will be in the Security Council, and
there will be other forces, and by
their functioning in the United Na-
tions, they will have to conform to
the pattern that is there. This has
to be watched in an overall mammer;
while there are advantages, there
may be disadvantages and there may
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also be temporary difficulties, but in
the long run it is believed that their
presence in the UN. will have a
sobering effect on the Chinese also
when they face the representatives
of other countries and there is a
forum where they put forward their
viewpoint and listen to the viewpoint
of others.

Shri Shree Narayan Das: May I
know whether the Government of
India while supporting the entry of
the People’s Republic of China into
the U.N. also support the other con-
ditions laid down by the People's
Republic of China with regard to her
centry into the U.N., as for example,
the ousting of Formosa from that
body and the other condition that
the U.N. Charter should be amended?

Shri Swaran Singh: We have made
the position quite clear. In fact, 1
clarified that position in my &tate-
ment before the General Assem-
bly on the last occasion that it was
amazing that the Chinese Foreign
Minister had laid down impossible
conditions and that those conditions
could not at all be accepted and that
they had to accept the Charter as it
was.

Shrimati Renu Chakravartty: With
reference to part (c) of the main
question, I would like to know whe-
ther in recent weeks or recent months
there has come about a change of
attitude in the U.S. Administration’s
thinking with regard to the admission
of the People's Republic of China
which they were really responsible
for holding up for so long, and whe-
ther our Government have studied
this question, especially the proposals
which have been recently made and
ure being discussed by Mr. Dean
Rusk and Mr. Robert Kennedy.

Shri Swaran Singh: I am not aware
of any change in the U.S. policy....

Shrimati Renu Chakravarity: Not
policy, but the Administration’s think-
ing. It has come in the papers, and
the hon. Minister does not know about
it!
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Shri Swaran Singh: I am not guid-
ed by what appears in the news-
papers, and I would request the hon.
lady Member also not to be influenc-

ed by what appears in the news-
papers.
Shrimati Renu Chakravartty: In

foreign affairs, one need not be guid-
ed by what comes in the papers, but
we who are not in Government do
read the papers, and it is up to Gov-
ernment to tell us what their intelli-
gence report, is, and what their Em-
bassy Report is. This is a very im-
portant thing. Why should the hon.
Minister deal with it in such a light
manner?

Shri Swaran Singh: I am not deal-
ing with it in a light manner. I am
dealing with it in all seriousness. I
have made the position quite clear
that 1 do not see any change in the
thinking or in the policy of the USA
about the representation of the Peo-
ple’s Republic of China.

Wt ®Wro wmro wat: @ W fAwr-
for #7 @ ¥ FroE ¥ qFES H A9
o7 @ fad a1 T 9T TR "
oy fE ag g qEE @ A | IR
O W wrar ¥ &F A qeAr Tnf
s ag Ifew 7§ fr R gw T
wefom & dfew & oo wwrg <4 &
ey g ?

oft ao fag : W B o g
wae § A ag am  fvoofed adsr
IqeT W1 grT? fEer Wi 3§ gEn
LA O SIS I
duwt § f gq g fooafas oiw
NTET K AT Avw ¥ fordew ¥
wAEN awEw F @R o Aw
WTYT WY qTw § A fA¥ wgT g 3w
qT BT ATE fie T WTST AT WEATR |
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Shri Ranga: In view of the serious
consequences that would follow from
the admission of Communist China
'nto the U.N. and the Security Coun-
cil, have Government considered the
advisability or possibility of canvas-
sing among the other mnations in the
U.N. in order to change its constitu-
tion so that the permanent member-
ship of the Security Council would
be enlarged and India and some other
countries of Africa and Asia would
also find permanent seats in the Se-
curity Council?

Shri Swaran Singh: This matter
has not been taken up with a view
to effect a change in the U.N. Char-
ter for increasing the number of per-
manent seats.

Shri Joachim Alva: Has Goveru-
ment noted the liberal campaign
waged in the U.S.A. by the Kennedy
brothers that China should be con-
tained but not isolated, a view which
was rejected by the State Depart-
ment? But in today's papers we find
that Vice-President Humphrey has
upheld that view. Does Government
recognise that this development is
remotely a recognition of our own
principle?

Shrimati Renu Chakravartty:
says it is not serious.

He

Shri Swaran Singh: I do not know
what 1 should do. Our position is
clear. We have been in support of
the People’s Republic of China get-
ting representation in the U.N. But
if among those countries which have
been opposing this—and there are
several of them which the hon. Mem-
ber will find from the statement that
I have placed on the Table—there is
some rethinking or some expression
of opinion which alters the original
U.S. position, I do not know how I
should react except that I wil] be
happy it they also change their mind
and facilitate the entry of the Peo-
ple’s Republic of China into the U.N.

Shri Joachim Alva: The American
ice berg is melting.
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Mr, Speaker: The Question Hour is
over. R

12.00 hrs.

SHORT NOTICE QUESTION

firlt & e AT smROraY W@
el

SNQ 27 w0 T weige wifga :
w1 tew TAY aE qATA A g AR
f&

(%) ¥ gz 79 & fx w197 "eTww
% @ & far fey i o% wEETA-TE
FY T9F GAT ATAW, FAFAT, T 5FAL,
1966 FT TH HTATY 97 ATHAT < faar
a7 f& wrdt & WA 9@ 77 AU B
g wE Ry @

(=) #ar Fr€ qa7 ywTEET fAaw
(frnfafa) 2 foaw oiw feed),
fomey #fqge ¥ T wraT & ®Y q
qreaAT & T &, srqar weg fe qrey
war # f&r @ gevay smnfos A
T wE T

(7) |7 ATHT FH ATEW T
gy Afr wanr w0

oW WAty | g WA (WMo R
qvn fay) : (%) o &

(=) A, w7 A% fw 6w
F7 & fam &\ A7 o7 7 w17

(m) oy fegmr @ ¥ fw
FfiEaT #Y GrATH-HIT w9 AT &
SN # WA wfew | AETT, IR
T T FETAT. WY WS i T iy
T4 &, 78 A q1 Aw ¥ e gearzace
Yo A q R o Al o fepr o
g #Y 7AW & * 7 ¥ fred ¥ g
% Aga ¥ T@T Y, Ig AT 4T g fr
oI § W Ew urrrA-en 97 fgeE
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& g B @ w3 fon
dfew, we 7g § v fet & g
frx IRiwETc 99 ¥ & WEW
F wqar Ay foe 9T g8 o o & fw
e ¥ WA & T g v I
Tearawt 97 fry ¥ gt w3 6w
3% A1 GHd § wqAr AT o

o T AAY Wfgar : w waAY
#greT A ¥ a9 fauare fear ¢ fe
st YT fedt Y aalY aAry w7 fon
ag g1 @1 & f dv-felt gl ¥ felt
% wfa faewT oy @1 & o ¥ fan
1wt 7ERT R | ay fgwrma &
fr fgsY & g ATq Wit 7 TE wT R
I SZIW FY WIGT @, T TE SO
7 3‘11117."7.5"’

o T W firg: 7E fraraa oy af
& s g7 % ¥ oferw afaw wefte 7
TN oY freh & e T el oY
WA E1 HTH A, ¥ GHA X qEIA
77 A g § ok &, & fge) & wmvwa
T ag & graar g fe fge e amfra
arafere wmmet & wfew &)

z‘ﬁfitewrﬁﬁmwr(ﬁt‘|
o Tm wge Wifgar : ¢ w1

a8 T T T T sy g
ik ¥

o T sAm gy £ fy o v
THAT AEA ©F A fam ok ¢ e
T, AT AT W AR & e
A wr A fady §
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o T g fow : 9fF S
A & FrEE A AN ¥ WO qr AR
geare fear ot fe Y &, xafod @9
qfers afam s 7 sawr foiwe
*< fear | AfFT W ag =g, At &
I ST gfaar @ awy &
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off ®o Wo WY : AN F wH F
¥ WA ¥ T g Aifge WK
Y & ol 7 fgeY ¥ g Tfgg | &
o fFet weardy A @A F ot ¥
ferdt & awama fa, o e gaw Wi
¥ Tad W g =ifgn ! s ey
TEET ¥W WG ®T WRW AT 33
f& oF & wrr §, s i gy ey ®
TErgd g arfen ?

o TR gAN fag : W AT A=A
& for formr wrar 71 9T &), 9w § geamee
Q1 9T JF ag AT AE wEr §
fir frdY 7 fg7 ) & &0 #1 w Y Eg
FEdd ¥ WO AT ¥ e
fer | FfFw 78 T ITEgIwr W @
fa Y & ®rt A 9o ) gy ¥ wu
¥ W T o TE R o feedy 7 )
g ag gfawr dqzr g |« @ W
e § f fore wTeT 1 & gY, ST F
ey fesd ad, e gAY g o
% wgfamr Q¥ ¢ fe wod & wwF A
forly & weater< fod or qwd & 1

Shrl Kandappan: It is unfortunate
that the Government should persist
in thinking of Hindi only. I would
like to know whether it will be
against the spirit of the Constitution
if the Government allows the forms
to be signed in Tamil or any other
national language.

Dr. Ram Subhag Singh: We are
having before the Railway Public
Service Commission only these two
Queations, whether it should be in
Hindi or {n English.
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Shri Kandappan: I am raising a
specific issue whether it would me
ultra vires of the Constitution to allow
people to sign in their own national
languages.

Mr. Speaker: It is the policy they
have decided and prescribed.

ot wy foerd : T e afae
o1 T WifE F ar F 7B WE | I
o faerw @Y & | € amat Y fw7
aTe qew & TR T wgwy day g€ &
o -0 Y R E | I gET
faege Sw &

ot frw Aromer: w®= A W@
¥t ofers afqqw  wiwe o a7
fazraa £ & i ag st % fefy DT
# ot gy #% o7 fore st ¥ feedy
¥ Traea fFar @Y w1 guwy afag
forar s ?

o T g ey : S g7, T T
§ gurdy wawfa &

Shri S. N. Chaturvedi: May I know
why it became necessary to reject the
application? The candidate could
have been called and made to sign in
English if he had made a mistake.
Was that not too heavy a penalty for
a little error?

WMo T qo fag: et 3 Forary
g

“All entries must be made in
the candidate’s own handwriting
either in English only or in Hindi
only, and not in both. No column
should be left blank.”

&Y &1 a9 | vy gor

Shri  Tridib Kumar Chaudhury:
Some time back the Government
announced a policy of taking exami-
nations for services in all the nation-
al languages. A formula was evalv-
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ed. Now it seems that so far as the
Railway Service Commission is con-
cerned, apart from examination, sim-
ply for filling up of forms, this two-
language formula is still there. May
1 know whether the railways have
thought of the general formula that
was evolved, so that forms can be
filled up in all nationa]l languages
and forms may be made available in
all national languages?

Dr. Ram Subhag Singh: That is a
wider question, and it was decided
earlier, but only after it has been
worked out properly by the Home
Ministry and accepted by the Union
Public Service Commission, it will
come into the picture in the railways.

Shri Tyagi: Will the Government
like to issue instructions to the Pub-
lic Service Commission that signa-
tures as a rule, legally, are always
in one language, not in more than
one language; only the name can be
written in another language. In that
case if we insist that the signatures
should be in two languages, it would
be rather difficult. That means that
Hindi signatures are illegal and all
files which I have dealt with in the
Ministry are illegal.
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word ‘entry’ lo include signature also
because entry has got a different
meaning. Do you insist that a man
who signs in his own language should
translate his signature and put it in
either Hindi or English.

Shri Hari Vishau Kamath: On a
point of clarification. Is it possible
for anyone to sign his name in a
ianguage? 1 suppose the script is
meant; no language is involved, but
only the script, Devanagari Roman
script, etc.,, is involved, not the lan-
guage,

Mr. Speaker: Mr, Kamath has
understood it rightly; there was no
point in raising it.

Shri Hari Vishnu Kamath: The
Minister has used the word ‘langu-

age’.

Dr. Ram Subhag Singh: Here, the
question pertains only to the two
forms regarding which rules and re-
guistions have been clearly made.

Shri N. Sreekantan Nair: My ques-
tion was whether signature was not
different from entry..., (Interruptions).

Mr. Speaker: It has been answered.

Dr. Ram Subhag Singh: He signed
files ag a Minister, not an application
as a candidate.

Shri Raghunath Singh: He is over-
aged.

Shri N. Sreekantan Nair: In the
case of a citizen from any part of
India who does not know Hindi and
who is accustomed to sign in his own
native language, Malayalam or Tamil
or Bengali, what should he do when
he fills up the form, whether it be
in English or in Hindi? As has been
pointed out by Tyagiji, his signature
is only one and jt is in his native
language. Do you mean to say that
the applicant's official signature
should be translated into Hindi? It
is again illegal because he could be
prosecuted for changing the signa-
ture. He may not sign in Hindi or
in KEnglish. Do you consider the

We will take up call attention notice.

WRITTEN ANSWERS TO
QUESTIONS

Manufacture of Jets with U.AR.
Collaboration

*1547. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Defence be
pleased to refer to the reply given to
Unstarred Question No. 477 on the
21st February, 1966 and state:

(a) whether the detailed report
submitted by the team of Technical
Officers from the Hindustan Aeronau-
tics Ltd., who were sent to UAR, in
October, 1965, i connection with the
manufacture of yeus with the U.AR.'s
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collaboration has since been examin-
ed by Government: and

(b) if so, the results thereof?

The Minister of State in the Minis-
try of Defence Production (Shri A, M.
‘Thomas): (a) and (b). The report of
the Team of Technical Officers from
HAL, who visited Cairo in October.
1965 has been examined. One HF-24
prototype has been sent to UAR for
Hlight tests with the engine develop-
ed in Cairo. The results of the flight
tests would be studied further in con-
sultation with the UAR authorities

Agreement with Burma

“1548. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of External Aff-
airs be pleased to refer to the reply
given to Starred Question No. 257 on
the 28th February, 1966 and state:

(a) whether Government have since
reached any agreement with the
Burmese Government regarding thc
movable and immovable properties o!
the Indians left by them there at the
time of migration; and

(b) if =0, the nature thereof”

The Minister of State in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) and (b). No, Sir.  The
matter is still under discussion.

Chinese Protest Re. Anti-Chinese
Activities

*1549. Shri Vishwa Nath Pandey:
Shri P. C, Borooah:

Will  the Minister of
Affairs be pleased to state:

(a) whether it is a fact that the
Government of China have protested
to the Government of India that the
Indian Govermment was conniving
with the supporting followers of the
K.M.T. Chinese President, Chiang-Kai-
Shek in anti-Peking activities in India;
and

External
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(b) if so, the reaction of Govern-
ment thereto?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b) The Government have rejected
these allegations as baseless and un-
warranted.

Article in Pravada about Arrest of
Indian Communists

#1550. Shri Sidheshwar Prasad: Will
the Minister of External Affairs be
pleased to state:

(a) whether his attention has been
drawn to an article published in the
Pravada of the 5th March, 1966 in
which it hag declared that The Soviet
Press, Pravada in particular, and
Sovict society condemn the arrest of
Indian Communists and other demo-
crats";

(b) if so. whether the attention of
U.S.S.R. Government has heen drawn
to it; and

(¢) if so. their reaction thereto?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(v) Yes, Sir,

(c) Although complete understana-
ing and approbation of this action of
the Government of India is not to be
expected. neverthless, during our dis-
cussions with Soviet officials. we have
formed the impression that there is
understanding of the problems faced
by us and of the reasons for the action

taken? :'r, l'n
Research in Science of Rocketry

%1551, Shri Hari Vishnu Kamath:
Shri D. C. Sharma:

Will the Prime Minister be pleased
to refer to the reply given to Starred
Question No. 1044 on the 11th April,
1966 and to supplementaries thereon
and state:

(a) the nmames of countries with
which India has concluded agreements
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with a view to co-ordinating research
in (i) Science of rocketry, (ii) explo-
ration of outer space;

(b) the terms and conditions of
ecach such agreement; and

(c) the names of countries, if uny,
which have refused to co-operate with
India in this field?

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhi): (a) and (b). India has ac-
quired the know-how for making the
French Centaure sounding rockets
under licence from its manufacturers,
Sud Aviation of France. These rockets
are being fabricated in the Atomic
Energy Establishment Trombay. The
Department of Atomic Energy is also
developing its own rockets under the
guidance of a Japanese rocket expert,
who has been appointed as consultant
in his individual capacity.

The Department is co-operating in
research in and cxploration of :space
for peaccful purposes with the Nation-
al Aeronautics and Space Administra-
tion of the United States, the Hydro-
meteorological Service of the Union of
Soviet Socialist Republics, and Centre
National d'Etudes Spatiales of France.
Copies of the exchanges of letters and
memoranda of understanding relating
to co-operation with these organisa-
tions were laid on the table of the
House in answer to Unstarred Ques-
tion No. 1470 on November 29, 1965.

(¢) No country has refused to co-
operate with India for research in
and exploration of space for peaceful
purposes,

qren-fnax W qv ot dfaet =
Lt
*1552 «t gew W W
ot w3
ot for
wr difew-wrd ot 77 wATy A
w0 G fE
(%) wrag o § fs yer-frany
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T ¢ Y dfas Wiy s § o
TwEE
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Samg Mg g

Secret Pact between Pakistan and
China

*1554. Shri P, C. Borooah: Will the
Minister of External Affairs be
pleased to state:

(a) whether Government's attention
hasg been drawn to the reported seciet
pact between Pakistan and China
under which China will enable Paki-
stan to raise, train and equip 50,000
guerilla fighters in addition to giving
large amount of heavy arms and wea-
pons and aircrafts, so as to reduce
the gap between armed and air-might
between India and Pakistan;

(b) it so, whether Govcernment have
taken up the matter with China and
Pakistan and others concerned; and

(¢) if so, with what result?

The Minister of External Affairs
(Shri Swaran Singh): (a) The Gov-
crnment  of India have no information
of the existence of any secret military
pact between China and Pakistan. It
is known, however that military equip-
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ment, including heavy armour and
aircraft have been provided to Paki-
stan by China.

(b) and (c). Government have not
taken up the matter with the Govern-
ments of China and Pakistan. It is
obvious that these two Governments
are collaborating with each other
against India. The Government have
expressed their concern in public and
explained the significance of Sino-Pak
collusion to friendly Governments
through appropriate diplomatic chan-
nels.

West German-Chi alg Agr t
*1555. Shri Kishen Pattnayak:
Shri S. M. Banerjee:
Dr, Ram Manohar Lohia:
Shri Madhu Limaye:
Will the Minister of External Affairs
be pleased to state:

(a) whether Government's attention
has been drawh to the West German-
Chinese aid agreement in regard to a
steel mil] to be set up in China;

(b) whether this aid is likely to
augment China’s war-making capacity;
and

(c) if so, whether Government have
done any thing to dissua_gnel the Bonn
Government from going ahead with
this agreement, which is detrimental
to India's national interests?

Minister of External Affairs
(Shri Swaran Singh): (a) Govern-
ment of India’s attention has been
drawn to an agreement between a
Consortium of European firms and
China for setting up a steel mill in
China. The Consortium consists of
West German, French and Belgian
firms. The Government of F.R.G. has
agreed to stand guarantees to the firm
concerned for approximately DM 280
million.

(b) The Government of India has
been informed that the steel mill is
only for processing steel and not for
producing it. The federal Government
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of Germany have further assured us
that the products of the proposed stee!
mill cannot be used for the manufac-
ture of shells, tanks, armour plates
and the like. Nevertheless, in the
view of the Government of India, this
will help to augment the heavy indus-
trial base of the People’s Republic of
China.

(c) The Government of India has
communicated its views to the Gov-
ernment of F.R.G.

Letter Written by Rev. Michael Scott
to Government of Burma

1556. Shri Hem Barua: Will the
Minister of External Affairs be pleased
to state:

(a) whether it ig a fact that Gov-
errrment have in its possession a copy
of letter written by the Rev. Michael
Scott, member of the Nagaland Peace
Mission, to the Burmese Government
protesting against the action taken by
that Government to check the smuggl-
ing of arms by Naga hostiles from
Pakistan;

(b) if so, whether Government take
a serious view of this sort of collusion
with the Naga hostiles indulged in by
a member of the Nagaland Peace Mis-
sion; and

(c) the action proposed to be taken
by Government against Rev. Michael
Scott?

The Ministey of State in the Minis-
try of External Affairs (Shri Dimesh
Singh): (a) and (b). According to
information available with us Rev.
Michae] Scott had forwarded to the
Burmese Govermment a letter of the
Underground Nagas addressed to the
Peace Mission in which they have pro-
tested against—the action of the Bur-
mese Government in arresting some
armed Naga personnel who had intrud-
ed into Burmese territory. It was
pointed out to the Peace mission that
such action is beyond the charter of
the Peace Mission and it should confine
itself only to its role as peace
maker within Nagaland.
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(¢) The Government of India have
asked Rev. Scott to leave India and
he has already left the country.

St t of Shrl Sukhal

1557. Shri Sinhasan Singh:
Shri Bhagwat Jha Asad:
Dr, Mahadeva Prasad:

Will the Minister of External Affairs
be pleased to state:

(a) whether his attention has been
drawn to a statement appearing in the
Indian Express dated the 13th April,
1866 of Shri Sukhai, who claims to be
the Prime Minister of Nagaland, that
Nagaland was Sovereign State and
it became 80 on the 14th August, 1947;
and

(b) whether Govermment are hold-
ing talks with him in that capacity?

The Minister of State in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) Yes, Sir,

(b) No, Sir. The position of Gov-
ernment has been made clear on seve-
ral occasions.

Government Officials in Mizo National
Front Detention Camp in Pakistan

1558. Shri Bibhuti Mishra:
Shri K. N. Tiwary:
Shrimati Tarkeshwarl Sinba:
Shri Hem Barua:
Shri S. M. Banerjee:
Shri Dafji:
Shri Pirodia:

Will the Minister of External Affairs
be pleased to state:

(a) whether the S.D.0O. of Lungleh
1s in East Pakistan in the Mizo Natio-
nal Front detention camp;

(b) whether State Government offi-
cials  including the Border Security
Forces were taken captive and are
kept in Pakistan by Mizo National
Front in detention camp; and

(c) if so, the action taken in the
matter?
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The Minister of External Affairs
(Shri Swaran Singh): (a) and (b).
Yes, Sir; according to reliable reports
the S.D.O., Lungleh, and some other
civil and wmilitary personnel kidnap-
ped by hostile Mizos and taken to
East Pakistan have not yet returned
to India.

(¢) Government have addressed
number of communicationg to Pakistan
asking for return of Indian personnel
taken to East Pakistan by the Mizo
hostiles. 46 persons have returned and

about 50 are still believed to be in
East Pakistun. Their return has also
been asked for from the  Pakistan

Government.

Chanda Committee’'s Report on A.lR.

1559. Shri R. C. Pandey:
Shri P. C, Borooah:
Shri Firodia:
Shri Warior:
Shri Daji:
Shri Linga Reddy:
Shri S. M. Banerjee:
Shri Kishen Pattnayak:
Shri Daljit Singh:
Shri Prakash Vir Shastri:

Wil] the Minister of Information
and Broadcasting be pleased to state:

(a) whether the Chanda Commuttiec
on Information and Publicity Medi.
appointed by Government hag  since
submitted its report:

(b) if so, the main recommendatisns
thereof; and

(¢) whether Government have cun-
sidered those recommendations?

The Minister of Information and
Broadcasting (Shri Raj Bahadur): (a)
The Committee on Broadcasting and
Information Media has since submit
ted its final report on ‘‘Broadcasting
in India”. It has taken up examina-
tion of thc¢ other media units of tiis
Ministry.

(b) and (c). The various recom-
mendations contained in  the rcport
will shortly be taken into considera-
tion. It is proposed to lay the report
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on the Table of Lok Sabha during the
current session.

U.S. Military Aid to Pakistan

1560. Shri Nath Pai:
Shri D. C. Sharma:
Shri P, C. Borooah:
Shri Hukam Chand
Kachhavaiya:
Shri Prakash Vir Shastri:
Shri Ram Harkh Yadav:
Shri Sidheshwar Prasad:
Will the Minister of External Affairs
be pleased to state:

(a) whether Government's attention
has been drawn to the press reports to
the effect that the U.S. Government
is about to resume military aid to Pa-
kistan; and

(b) if so,
thereto”?

Government's reaction

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b) Government is greatly concern-
cd about these reports in the light of
the use to which such weapons have
been put by Pakistan.

B iries inst Gover

Servants

1561. Shri H. N, Mukherjee: Will
the Minister of Defence be pleased to
state:

(a) whether any cases have come to

his notice where Government ser-
vants, against whom an enquiry 1s
Aneted

, had repr d against
the integrity of the Enquiry Officer or
against the mode of enquiry; "

(b) whether it is a fact that such
representations have not been consi-
dered and replied to inspite of repeat-
ed reminders from the aggrieved
parties; and

(c) if so, whether it is open to the
aggrieved Government servants con-
cerned to write direct to the Minister
concerned in case no reply is received
to the representations et the lower
level?
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The Minister of Defence (Shri Y. 3.
Chavan): (a) and (b). The iniorma-
tion is being collected and will be laid
on the table of the House.

(c) No, Sir.
ment servant
Minister direct,

The aggrieved Govern-
cannot write to the

He has to submit his
representation to the appropriate
higher authority, through proper
channels for appropriate disposal ac-
cording to rules.

Military Trucks and Jeeps

1562. Shri Maheswar Naik: Will the
Minister of Defence be pleased to
state:

(a) whether to acquire self-sufii-
ciency in defence truck production
within two to three years, a separatc
truck manufacturing factory is veing
set up at Jabalpur exclusively for
manufacture of Shaktiman and Nissan
trucks; B Sad

(b) whether several countries arc
interested in selling capital goods fo:
the purpose: and

the
how
are

(c) the indigenous content in
production of the trucks and
foreign exch p ¢
going to be met?

The Minister of State in the Alinis-
try of Defence (Shri A. M, Thomnas):
(a) A Vehicles Factory is being estab-
lished at Jabalpur for the manufac-
ture of 6000 Shaktiman 3 Ton and 7200
Nissan Truckg and Patrolg per annum.

(b) The Director General of Ordn-
ance Factories has been authorised to
cal] for quotations from suitable
foreign and Indian firms.

(¢), In about a period of 2 years
from the date of commencement of
production, the indigenous content of
Shaktiman /Nissan trucks is expected
to reach 90 per cent. Till indigenous

production is fully established, the
i pabl p ts will be im-
ported. A
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Annual Conference of Foreign Minis-
ters of Central Treaty Organisation

1563. Shri D. C. Sharma : Will the
Minister of External Affairs be pleus-
ed to state:

(a) whether his attention has bcen
drawn to the Central Treaty Organisa-
tion Foreign Ministers annual confer-
cnce held at Ankara and the  linal
communique issued dep'oring the out-
break of hostility between India and
Pakistan; and

(b) if so, the vreaction of Govern-
ment thereto?

The Minister of External Afiairs
(Shri Swaran Singh): (a) Yes, Sir,

(b) Government regret that the
CENTO communique, while venaturing
to refer to the Indo-Pakistan conflict,
cvaded the issue of Pakistan's aggres-
sion and responsibility thercfor.

qiff arferr ® Wl T W &
BT TR
1564. Y YoraTer o
ot ww fagr@t sy :
sft famome qia :
w1 wkfow-erd 50 72 FATH A
Fa1 %17 fE
(%) w& 7% g ¢ fw afee
AHTT 7 AHTT § AT T |@x
# ¥ g1 &7 a7 & fav qr wwfa
wiAfr & mfe qoff mfaers aqv afewdft
qiffearT & 1 T e wqrfer
grae ;w7
(&) afz &1, A1 o7 waw &
TreTT &y ¥ gfafwar 4 7

(%) oferr Fea7 7 @ W
afeaq mfeem & @9 Ay g
rqifer &7 & fau qrfig 93w 7
v qaTr £ vt st it we
2

(w) sw mft 7z



15257 Written Answers
fadeit & wroim mfow wfeerd
*1565. St "o myo fyudt:
st wrE A g
&t g0 g
st qo Wo gwEA:

ot 5o wo wawT:

a1 Gafrewrd Hat a7 @ET A
w1 &3 .

(%) = fafom 2 & gwmy
TEEA qUT ISAEAT W I Hfe-
wifat wa FHIfat #1 awg-aeg 97
W fedi & wrafua fafws fawal
& IR § A 3 @ § A g
J wré sraaE) A § fag fF 3 widhw
gfeewior & &t qgesi &1 weifa
T9E 7% WX IY faami # q@qe v @
ST FT q*;

(@) afz g, @t 71 F1o0 @
ada? Wi ¥ frgw g g W@
Wil gz i Ag-ag T
T W@y WX § sfaq I ¥ wdw
iR s A #T A% W

()Mmqwﬁﬁn L1Ed
TR & AT Y @y § .
I gw oAfaw wfawfa & W
wrf mdww X & aR afe af, a
IaF a1 w10 § ?

difieemd sl (s et fog) ©

(w) ag wg7 5% T fr gan
ToRAT W W qu & qafE qaEn
Are-dre T A€ & a1 § g o
n & aeg ¥ dw oA ww@

MAY 9, 1966

Written Answers 15258
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Missing Army Personnel

*1567. Shri Shree Narayan Das: Will
the Minister of Defence be pleased to
state:

(a) whether the Officers and army
men who were found missing in the
course of operations in the Mizo Hills
District have been traced;

(b) if not, the steps taken to trace
them; and

(c) whether a number of such per-
sonnel are reported to have been cap-
tured by the rebels?

The Minister of Defence (Shri Y. B.
Chavan): (a) and (c). During these
operations, three Army officers are
nissing and are believed to have been
held prisoners by the MNF. Two of
them were serving with Border Rouads
Task Force and the third was incharge
of the Assam Rifles post at LUNGLEH.
They have not yet been traced and
are believeq to have been taken away
by the MNF into East Pakistan.

(b) Al] possible steps to trace them
are being taken. Governmcnt have
also issued protest notes to Pakistan
Government in this behalf.

Central Border Security Force

*1568. Shri D. C. Sharma:
Shri R, S, Pandey:
Shri R. Barua:

Will the Minister of Defencc be
pleased to state:

(a) whether the Central Borde:
Security Force has taken over from
the Army the defence of areas along
the borders of Punjab, Rajasthan.
Assam and Tripura in pursuance of
the Tashkent Declaration; and

(b) if so, the broad details thereof?

The Minister of Defence (8hri Y. B.
Chavan): (a) and (b). Yes Sir. This
is an internal arrangement and is not
connected with any obligation under
the Tashkent Agreement.
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Damage done to Public Property by
Pak. Forces

*1569, Shri P, C. Borooah:
Shri Basumatari:
Shri Hukam Chand
Kachhavaiya:
Shri Bade:

Will the Minister of
pleaseq to state:

Defence be

(a) whether it is a fact that Pakis-
tani Forceg while withdrawing in pur-
suance of the Tashkent declsration
destroyed much of public properiy,
particularly railway property;

(b) if so, the extent of destructiocn
caused to (i) railway stationg and
railway lines, (ii) telegraph lines,
and (iii) other public property;

(c) whether water in some Rajas-
than areas was also found poisoned
after the withdrawal of Pak. Forces;
and

(d) Government’s reaction thereto?

The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
(a) to (¢). The Pakistani forces be-
fore vacating certain sectors damaged
the railway station buildings, staff
quarters, check-post halls, relieving
lodges, water tanks, and demolished
the rest houses. They also took away
the entire furniture large lengths of
Railway track, signal equipments, etc.
Besides, the Pakistani forces caused
considerable damage to draw wells,
tube wells and tanks at several places.
They filled the wells with sand and
twigs and in a few cases with boneg of
dead cattle.

(d) Necessary action to clean the
wells and to relay the railway lines
and repair the railway property, |is
in hand.

Talks by Leaders of Opposition on
AIR,

*1570. Shri Yashpal Singh: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether Government have
under consideration any proporal to
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mvite leaders of Opposition
to discuss important
India Radio;

Partics
topics nn Al

(b) if so. the topics proposed (0 be
discussed; and

(¢) when a decision is likeiy to
be taken in this behalf?

‘The Minister of Information and
Broadcasting (Shri Raj Bahadur): (u)
to (¢). Members of opposition purties
are already being invited to parti
pate in discussions on important togies
arranged by All India Radio. {rom
time to time. It is now proposed tu
introduce a more frequent series of
discussions on a wider variety of sub-
jects of topical interest in which re-
presentatives of different shades of
public opinion may be invited to parti-
cipate. The topics to be covered in
these discussions will ordinarily relate
to such matters as are uppermost iu
the minds of the people or on which
there may be divergence of views.

Ex-Servi

in Rajasth

4954. Shri Karni Singhji:
Minister of Defence be
state:

Will the
pleased to

(a) whether uny study survey, has
been carried out with regard to thc
difficulties and handicaps of ex-ser-
vicemen and their dependantg in the
country with particular reference 1t
Rajasthan; und

b)Y if so. whether the findings i
the survey will be laid on the Tabic?

The Minister of State in the Minis-
iry of Defence (Shri A. M. Thomas):
(a) and (b). According to inform::-
tion available a survey of difficulties
and handicaps of ex-servicemen, serv-
ing personnel and their dependents has
been carried out by a study group ap-
pointed by the Government of Rajas-
than. The report of the Study Group
is under preparation and will be plac-
ed on the Table of the House when
reccived from that Government.
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Film Finance Corporation

4955. Shri A, K. Gopalan: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether it is a fact that the
Film Finance Corporation had sustain-
ed a loss in 1964-65;

(b) 1f so. what the loss was; and

(¢) the main causes of this loss?

The Minister of Information and
Broadcasting (Shrj Raj Bahadur):
(a) Yes, Sir.

(h) Rs. 1,28,917.00.

(¢) An important object of the Cor-
poration is to finance the production
of good films with a view to raising
the standard of Indian films. Some
of the films financed by the Corpora-
tion have not fared well at the box-
office and the loss represents mainly
the amounts of bad debts written off
on this account.

Employees of A.LR. who visited Pak-
istan privately

4956. Shri Jagdev Singp Siddhanti:
Shri Sidheshwar Prasad:
Shri Kashi Ram Gupta:
Shri Hem Raj:

Will the Minister of Information und
Broadcasting be pleased to state:

(a) the number of employees of
A.LLR. who visited Pakistan for private
work since 1947 up-to-date, year-wise;

(b) whether any one of them was
involved in the case of taking secret
maps from AIR.:

(¢) whether any official enquiry was
made; and

(d) if so, with what results?

The Minister of Information and
Broadcasting (Shri Raj Bahadur): (a)
A statement is laid on the Table of the
House. [(Placed in Library. See No
LT-6257/66).

(b) to (d) . The inquiry is still in
progress and it is not in the public
interest to give the information.
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National Defence Council

4957, Shri Ram Harkh Yadav: Will
the Prime Minister be pleased to state:

(a) whether the composition of the
National Defence Council has recent-
ly been materially revised:

(b) if so, the details of the revised
Council; and

(c) its powers and functions?

The Prime Minister and Minister
of Atomic Energy (Shrimati Indira
Gandhi): (a) No Sir. Only vacancies
caused by the demise or resignation
have been fllled up.

(b) The present composition of thc
Council is as follows:

Prime Minister—Chairman.

Shr1 Gulzarilal Nanda

Sardar Swaran Singh

Shri Y. B. Chavan

Shri Sachindra Chaudhur:

Shri Asoka Mehta

Shri G. M. Sadiq, Chief Minister,
J. & K,

Shri S. Nijalingappa, Chief Minis-
ter, Mysore,

Shri Rum Kishen, Chief Minister,
Punjab.

Shrimati Sucheta Kripalani, Chief
Minister, Uttar Pradesh.

Shri P. C. Sen, Chief Minister.
West Bengal.

Shri B, P. Chaliha, Chief Minister.
Assam.

Chief of the Army Staff.

Chief of the Nava] Staff,

Chief of the Air Staff.

Lieutenant General Sant
(Retd.).

Lieutenant General S.P.P. Thorat,
AC, DS.O. (Retd).

Shri Kamaraj Nadar.

Shri Atulya Ghosh.

Shri Frank Anthony.

Shri N. Dandekar.

Shri S. S. Khera.

Dr. Vikram A, Sarabhai.

Dr. D. S. Kothari.

Cabinet Secretary.

Defence Secretary.

Scientific Adviser to the Minister
of Defence.

Singh
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All Chief Ministers, other than thos¢
named above, attend the meetings of
the Council if they are in Delhi when
the Council meets.

(¢) The National Defence Council
ix an advisory body. Ttg functions
were laid down as follows when it
was first set up:

(1) To take stock of the situation
and arrangements for national
defence, from time to time,
and to advise Government on
matters relating 1o national
defence.

(ii) To assist in building up and
suitably guiding the national
will to fight the aggressor.

To suggest to the Central
Citizen’'s Committee  such
measures as may be considered
necessary, for the utilisation
of public participation in
national defence.

(iii)

To advise Government gene-
rally on such other matters
as may be helpful in prosecut-
ing the fight against the
aggressor,

(iv)

Writings and Speeches of Late
Savarkar

4958, Shrimati Ramdulari Sinha:
Will the Minister of Information snd
Broadcasting be pleased to state:

(a) whether there is any proposal
for arranging the publication of writ-
ings and speeches of late Savarkar;
and

(b) if so, the details thereof?
The Minister of Information and

Broadcasting (Shri Ra) Bahadur): (a)
No. Sir.

(by Does not arise.
Naval Training Establishment at
Visakhapatnam

4959, Shri Ram Harkh Yadav:
Shri Ramanand Shastri:

Will the Minister of Defence hc

pleased to state:
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(a) whether Government have
finally decided to change the location
of the Boyg Naval Training Establish-
ment at Visakhapatnam to some other
place;

(b) if so, the reasons therefor; and

(c) the location of the establishment
now proposed?

The Minister of State in the Minis-
try of Defence {Shri A. M. Thomas):
(a) There is no such proposal under
consideration of Government,

(by and (c).
Ex-Gratia A ds to Dependents of
Deceased Commissioned Officers

4960. Shrl Manoharan:
Shri A. V. Raghavan:

Will the Minister of Defence be
pleased to state:

Do not arise.

(a) whether ex-gratia awards are
given to the dependents of deceased

MAY 9, 1986
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Commissioned Officers who die while
in service but whose deaths are not
due to causes attributable to or aggra-
vated by service;

(b) if so, the rates at which they are
paid;

(c) whether similar grantg are paid
to the non-Gazetted officers and
jawans; and

(d) if so, at what rates?

The Minister of Defence (Shri Y. B.
Chavan): (a) Yes, Sir. The awards
are made from the Compassionatc
Gratuity Fund (Defence Services), if
they are admissible in accordance
with the rules of the Fund.

(b) The rates of the awards in cases
where they are payable to the speci-
fied dependents of the deceased offi-
cers, are as follows:

Maximum Minimum
() Widow and children 1} months pay last drawn for cach  Rs 3,000
vear of Commissioned service of the
officeror Rs, 10,000 whickevar is Jose
(1) Father & motherjointly . Rs. 7.500 2,500
(#17) Father or mothersingly . . Rs. 5,625 1,875
(#v) Minor brothers and sisters collec-
tively . . . . Rs. 5,000 2,000
The award will not however in any
case cxceed the sum  tol of the

(v) Single dependent minor
- broth:r/sister.

(c) No, Sir. When the Compassion-
ate Gratuity Fund (Defence Services)
was created in 1958, certain benefits
in the form of gratuity or pension
were already admissible in respect of
all Defence Services personnel below
officer rank who died due to causes
neither attributable to nor aggravated
by service (unlike the position in res-
pect of officers at that time).

(d) Does not arise,

amount, which will be payable if each
beneficiary is granted child’s allowance
of Rs. 30 p.m. till helshe attains 18
years of age,

The award will not exceed the
amount which will be payable if the
teneficiary is granted child’s allow-
ance of Rs. 30 p.m. till hejshe attains
18 years of age.

Cannanore Cantonment Board
4961. Shri Manobaran:
Shri A. V. Raghavan:

Will the Minister of Defence be
pleased to state:

(a) the amount sanctioned to the
C e Cant t Board in
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Kerala under the ordinary grants-in-
aid and special grants-in-aid scheme
in 1965-68; and

(b) the amount set apart for this in
the budget for 1966-677

The Minister of State in the Minis-
try of Defence (Snri A. M. Themas):
(a) The amounts indicated below have
becn paid to the Cantonment Board,
Cannanore during 1965-66:

i) Ordinary grant-in-aid--

Rs. 15.443.00

(i) Special
Rs 27.541.00

(b) A sum of Rs. 63 lakhs has been
provided 1n the Defence budget for
the year 1966-67 for ordinary and
special grants-in-aid for all the Can-
tonment  Boards in  India No anount
ig specifically set apart for a particu-
lar Cantonment Board. The Can-
tonment  Board Chinnanore,  has,  how-
ever, provided in its budget estimates
for 1966-67 for an ordinary grant-in-
aid of Rs. 19,867 for balancing its
budget and special grant-in-aid of
Rs. 68,000 for carrying out develop-
mental works. These will be exa-
mined along with the demands of

grant-in-aid—

other Cantonmient Boards in the

country.

Resett! t of Ex-Servi in
Keorala

4962. Shri Manoharan:
Shrt A. V. Raghavan:
Will the Minister of Defence be
pleased to state:

(a) whether the Government of
Kerala have sought any assistance
under the scheme of resettlement of
ex-servicemen in agricultural occupa-
tions; AT

(b) if so, the nature of assistance
sanctioned; and

(¢) the amount set apart under
this head in tfie budget for the year
1966-677

The Minister of State in the Minis-
try of Defence (Shri A, M. Thomas):
(a) No such roquest has recently

598 (ai) LSD—3
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been recelved from the Government
of Kerala.

(b) and (c).

A TR qafage W wropEt

1 g™

Do not arise.
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Indian National Council of Space
Research

4964. Shri Ram Harkh Yadav: Will
the Prime Minister be pleased to state:

(a) whether the Indian National
Council of Space Research has been
rcconstituted recently;

(b) if so, the d.tails thereof; and
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(c) the powers and functions of the
reconst.tuted body?

The Prime Minister and Minister
of Atomic Energy (Shrimatj Indira
Gandhi): (a) Yes, Sir.

(b) A copy of the notification show-
ing the composition of the reconstitut-
cd Indian National Committee for
Space Research (INCOSPAR) issued
by the Department of Atomic Energy

is laid on the Table of the House.
[Placed in Library. See No. LT-
6258/66].

(¢) The Committce is an Advisory
Body aud its termg of reference are as
follows:

(i) lo advisc the Government on
the promotion of research in
and exploration of space and
its utihisation for peaceful
purposes;

(ii) to promote internafional co-
operatizn in  space research
and exploration, and 1n the
peaccful uses of space;

(iii) to liaise with the Committe>
on Space Research (COSPAR)
of the International Council
of Scientific Unions and other
national  and  international
organisationg interested in th>
research in and the peaceful
uses of space and generally to
contribute and support national
and international activities
likely to c(ontribute to the
development of the peaceful
uses of space:

to advisc the Government on
its participation in the work
of tie Un.ted Nations Com-
mittce on th.> Peaceful Uses
of Quter Space and other in-
ternati:nal organisations with
similar objects.

(iv)

Regi'nal ALR. Directorate in South

4955. Shrimatl Savitrl Nigam: Will
the Minister of Information and
Broidc ting be pleased to state:

(a) wh_ther Government have
taken a dccision to  establish  a
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regional A.LR. Directorate in the
South; and

(b) if so, when?

The Minister of Informaticnm and
Broadcasting (Shri Raj Bahadur): (a)
The matter i{s under consideration.

(b) Lozs not arisc.

Views and Comments on Indo-Pak
Conflict

4966. Shrimatl Savitri Nigam: Will
the Minister of External Affairs be
pleas2d to refer to the reply given to
Unstarred Question No. 240 on the
8th November, 1965 and stata:

(a) the numb2r of pamphlets con-
taining views and comments on Indo-
Pak conﬂ.gt prepared so far; and

(b) the names of the languages in
which they have be:n published?

Th~ Minister of External Affairs
(Shr! Swaran Singh): (3) and (b). In
virw of the signin? of the Tashkent
D.clarat'on, the preposal to brine out
pamphlets éontaining views and com-
ment: o1 the Indo-Pak conflict was
not pursu:d,

gaf A8 § T
1967. 5%t Wo aAro frafY
w WINIT WK :
ot gulw g
st go do @www:
ot No Wo §EWY:
siwat @il e
T AT FAY T AATY FY FAT
L
(%) a1 o=y a%7 & feely &
W I A ARty 2 A af 3 wie
(=) afaai, At zq qog T ferd
are ¥ feid fo=dy & o amee wrvvw
X faar & ?

sfaoar st (o g W) ¢
(%) aar (=). o wfuftaw &
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g &7t & waw & fau el
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Indian Refugees from Zanzibar

4988, Shrimatj Savitri Nigam: Will
the Minister of External Affairs be
pleased 1o state:

(a) whether it iz a fact that some
of the Indian refuge:s from Zanz.bar
have been allowel to bring only some
clothes along with them, which have
also been confiscated by the Customs
Departm.nt; and

(b) if so, the reasons therefor?

The Minister ¢f External Affairs
(Stri Swaran Singh): (a) No, Sir,

(b) Does not arise.

Trade between Sikkim, Bhutan and
Titet

4969, Shri Madhu Limaye: Will tha
Minister of External Affairs be pleas-
ed to state:

(a) whether Government have
madz any study of the impact of the
Indo-China confl'et on the pattzrn of
trade between Sikkim, Bhutan and
Tibet; and

(b) the action proposed by Govern-
ment to heip these territories deve-
lop their own indigenous resources
and alternative channels of trade with
the rcst of Iadia? " -

Th~» Minister of Extermal Affairs
(Swri Swaran Singh): (a) Prior to
1962, the restrictive policies adopted
by the Chinese Government in rela-
tion to Tibet r:sulted in the dwindling
of Titet’s trads w!{h Bhutan, Sikkim
and India. Following China’s aggres-

15272

sion against us in 1962, Bhufan and
Sikkim have placed a ban on trade
with Tibet.

(b) The Government of India have
given all necessary financial and tech-
nical assistancz to Bhutan and Sikkim
for the implementation of their res-
pective Development Plans. Govern-
ment propose to continue such assist-
ance in the Fourth Plan period, The
trade of Bhutan as well as Sikkim has
expanded considerably in recent years.

Surveys in Uttar Pradesh

4970. Shri Vishwa Nath Pandey:
Will the Prime Minister bz pleased to
state;

(a) the number of the Surveys
undertaken by the National Sample
Survey in Uttar Pradesh during 1965-
66; and

(b) the expcnditure on these sur-
veys during the above period?

The Prime Minister and Minister
of Atomic Energy (Strimati Indira
Gaudhi): (a) A Statement is laid on
the Table of the House. [Placed in
Library, See No. LT-6259/66].

(b) The expenditure on National
Sdmple Surveys is incurred for (1)
technical design, including drawing up
of samples schedul:s, instructions, ete,,
(2) data collection and (3) tabulation.
For data collection, field work in
Uttar Pradesh is conducted by the staff
of the Directorate of National Sample
Survey. Mot of the werk relating
to design and tabulation ig donz by
the Indian Statistical Institute.

The duration of the National Sample
Surveys do not synchronise with the
financial years; and, therefore, some
of the surveys listzd in the attached
statement fall partly outside the period
in question. The design and tabula-
tion ar2 done on an all-Inda basis.
Stats-wise and survey-wise apportion-
ments of the expenditure incurred on
these items are not available. Be-
causa of these factors, the tfotal ex-
penditure on the surveys for the year
196366 cannot be specifically indicated.
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However, the expenditure incurred by
the Directorate of National Sample
Survey on field work in Uttar Pradesh
during the ycar 1965-66 is approxi-
mately Rs. 10.43 lakhs,

Peace Corps Volunteers

Shri Bibhuti Mishra:
Shri P. C. Borooah:

Will the Minister of External Affairs
be pleased to state:

4971

(a) whether it is a fact that 60
American Peace Corps volunteers
from America arrived in India on the
29th December, 1965; and

(b) if so, for what purpose?
The

(Shri Swaran Singh): (a)
Yes, Sir.

Minister of External Affairs
and (b).

A group of 60 volunteers arrived
in India on December 29, 1965. They
are Intended for Maharashtra and
Mysore for assisting the Rural Public
Health Programme in those States.

American Wire Service Despatch from
New Delhi

4972, Shri Kajrolkar: Will the
Minister of External Affairs be pleas-
ed to state:

(a) whother Government are aware
that U.S.A, State Department spokes-
man expressed surprise on or about
the 8th December, 1965 at an Ameri-
can Wire Service despatch from New
Delhi that President Johnson was
being virtually attacked in all sections
of the Indian Press and that this was
doing permanent damage to Indo-
American relations;

(b) if so, whether it was checked
up;
(¢) whether any enquiry was made

as to how this false propaganda news
was sent there; and

(d) the action taken to counteract
ity
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The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b) Yes, Sir.

(c) The report was based on a col-
lection of stray comments by tomz
Indian newspapers at different times.

(d) Our Ambassador in Washington
immediately contradicted the state-
ment which was published in the
U.S Press.

Pugwash Ccnference in Addis Ababa

4973. Shri Shree Narayan Das: Will
the Minister of External Affairs be
pleascd Lo state:

(a) whether Government have re-
ccived g copy of the final recommen-
dationg of the fifteenth Pugwash Con-
fercnce held recently in Addis Ababa;

(b) if so, the broad features of these
recommendations;

(c) the reaction of Government

thereto?

(d) whether the Indian scientists
and philosophers participated in the
Conference; and

(e) if so, the nature of such partici-
pation?

The Minister of External Affairs
(Shri Swaran Singh): (a) No, Sir.
The printed proccedings of the 15th
Pugwash Conference are expected to
be released only in June, 1966.

(b) and (c).
(d) Yes, Sir,

(c) Prof. V. A Sarabhai, Prof. M. G.
K. Menon and Mr. A. Rehman were
the Indian participants at the 15th
Pugwash Conference.

Do not arise.

Tenure of Service Chiefs

4974. Shri P. R. Chakraverti:
Shri Ram Sewak Yadav:
Shrj Bagri:
Shri Dharmalingam:

Will th: Minister of Defence be
pleased to state:

(a) whether the tenure of office of
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the Chiefs of the Army, Navy and Air
Force has been reduced;

(b) if so, the reasons therefor;

(c) when the incumbent of office
should retire; and

(d) when the present Chiefs  will
attain the superannuation age?

The Minister of Defcnce (Shri Y. B,
Chavan): (a) and (b). The tenure of
the office of the Chi.f of the Naval
Staff which was three years has not
becn reduced.  The tenure of the
Chief of Army Staff and Chief of the
Air Staff have been reduced from 4
years to 3 years to bring the tenure
of all the three offices on par. As
the tenure of the rank immediately
below is four years, this arrangement
spreads out the selection for promo-
tion and retirement of service officers.

(¢) The incumbent of the office of
Chief of the Army!Naval Air  Staff
retires either when he completes his
tenurc of such office or on superannu-
ation. which-cver be earlier,

(d) The present Chicofs of the Army
.and Naval will attain the age of
superannuation as follows:

Chief of the Army Staff—10th
June, 1966.

Chief of the Army Staff—10th
January, 1975.

The age of superannuation of the
Chief of the Air Staff in the rank of
Air Chief Marshal has not yet been
laid down,

Trichur Radbo Station

4975, Shri A. K. Gopalan: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether there is a proposal for
Trichur Radio Station to be raised
from 20 K.W. to 100 K.W.; and

(b) if so, when the work will begin?

The Minister of Information and
Broadcasting (Shri Raj Bahadur): (a)
and (b). Yes, Sir. The proposal to
install a powerful medium wave trans-
mitter at Trichur is included in the
Draft Fourth Plan of All Indla Radio.
The work will begin after the Fourth
Plan is approved,

Calicutt ung Trivandrum Radlo
Stations

4976. Shri A. K, Gopalan: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether Government have any
proposal under consideration for the
devclopment of Calicut and Trivan-
drum Radio Stations; and

(b) if so,what they are?

The Minister of Information ana
Broadcasting (Shri Raj Bahadur): (a)
and (b). Yes, Sir., A permanent
studio block is proposed to be cons-
tructed at Calicut. At Trivandrum
the power of the existing transmitter
and the studio facilities are propcsed
to be augmented.

Linking of ALR. Stations with Co-
aixial Cables -

4977, Shri A. K. Gopalan; Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether there is any proposal
for linking All-India Radio Stations
with co-axial cables; and

(b) if so, al what stage the matter
stands at present?

The Minister of Information and
Broadcasting (Shri Raj Bahadur): (a)
and (b). Yes, Sir. The circuits arce
to be provided by the Posts and Tele-
graph Department cither through co-
axial cable or microwave links. So
far only a portion of the country has

°n so linked. 1t 1s proposed to con-
nect stations for which such co-axial
links are made availuble by the Posts
and Telegraphs Department.
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Air Force Plane Crash pear Borjhar

4978, Shrl Vishwa Nath Pandey:
Will the Minist.r of Defence be pleas-
ed to state:

(a) whether it is a fact that Gov-
ernment constituted an enquiry Com-
mittee regarding the ILAF. plane crash
near Borjhar Airport (Gahuati) in
F.bruary, 1936;

(b) whether the
submitted its report;

Commiltee has

(c) if so, the main features thereof;
and

(d) if the reply to part (b) above
b2 in the negative, when the report is
likely to be submitted to Government?

The Minister of State in the Minis-
try ¢ Defence (Shrl A, M. Thomas):
{a) and (b). Yes, Sir.

(c) The main featurcs of the Re-
port are given below:

The aircraft was fully serviceable
for the flight. The Pilot was
competent to carry out the
trainiag ex.rcise, which was
correctly briefed and autho-
rised. The aircraft was
correctly loaded. The Court
have opined that accident
was caused by an error of
judgement on the part of the
pilot, -

(d) Does not arisc.

Article by Pandit Sunder Lal on
Indo.China Border Dispute

4979. Shri Kolla Venkaiah: Will the
Minister of External Affalrs be pleas-
ed to state:

(a) whether Pandit Sundor Lal, a
veteran Gandhite has written an arti-
cle in the Swadhinata a Hindi week-
ly, published in the issue dated the
26th January, 1966 on Indo-China
bovd.r dispute; and

(b) if so, whether any proposal as
stated in the article was brought to
the notice of Government which hiats
at the return to India of the vhole of
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disputed arca cxcept Aksai Chin belt
which Chinu feit it esseatial for its
self-defence againse U.S.A. and  lor
which an egquivalent extent from
Ch.nesa t.rritory is to be given to
India?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b) Government have no informa-
tion regarding any such proposal.

Abolition of Ministries

4980. Shrimatli Ramdularli Sinha:
Will the Prime Minister be pl.ased to
state:

(a) the rcasons and advantages of
abolishing the M.nistries of Commu-
nity Dcvelopment!Panchayali Raj and
Cooperation and S.cial Securily; and

(b) what {5 th> idea of the merger
of the Ministr.e; of Community Deve-
lopment and Social  Seccurity  with

Food and Agriculture and Industry
respectively?
The Prime Minister and Minister

of Atomic Energy (Surimati Indira
Gandil): (a) and (b). When the pre-
sent Council of Ministers was formed
m January 1966, opportunity was
taken to reorgan.se some of the Minis-
tri.s and Departments and 1o re-
allocate the subjects dealt with by
them., The Ministry of Community
Development and Cooperation was
merged with tne Ministry of Food and
Agriculture and the combin.d Minis-
try was named a3 the Ministry of
Food, Agriculture, Community Deve-
loment and Cooperation with four
Departments under that Ministry. The
Department of Social S_curity was
neither abolished nor merged with the
Ministry of Industry; it was renamed
as the Department of Social Welfare.

Th: Ministry of Community Deve-
lopment an3 Cooperation was integ-
rated with the Ministry of Food and
Agriculture for szcuring maximisation
of their combinod impact on agri-
cultural production.
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Trade Mission in East Germany

4983, Shri Shree Narayan Das:
Shri R. S, Pandey’
Shri R. Barua:

Will the Minister of External Af-
fairs be pleased to state:

(a) whether it is a fact that Gov-
ernment have decided or are consi-
dering to open a Trade Mission in
East Germany; and

(b) if so, the precise pature of pro-
posal under consideration?

The Minister of External Aflairs
(Shri Swaran Singh): (a) and (b).
N>, Sir. However, in order to assist
mutual trade, an office of the State
Trading Corporation is to be opened
in East Germany.

Peace Corps Workers in Kersia

4984. Shri Vasudevan Nalr: Will
the Minis'er of External Affairs be

pleased to state:

(a) whether the U.S. Peace Corps
Voluntecrs are serving in Xerala
State; -
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(b) if so, their total numbar and
the varioug flelds in which they are,
engaged;

(¢) whether there is any proposai
to increase their number; and

(d) if so, how many more vclun-
teers are being sent to Kerala.

The Minister of External Affairs
(Shri Swarap Singh): (a) Yes, Sir.

(b) The skill-wise breakduwn of
Volunteers in Kerala ig as f{ollews:—

(i) School teaching 2

(ii) Poultry Development 20

(iii) Rural Public Health 24

(iv) Volunteer Doctor

(v) Mechanics 2

(vi) Nurse 1
Total 50

(¢) and (d). Volunteers are assign-
ed in response to specific indents
from the State Govueonment. ‘The
foilowing requests have tp be ful-
filled:

(i; Small Scale Industries 20
Voiunteers

(i1) Urban Lok Karya Kshetra 6
Voiunteers

Indians Detained in Burma for Fco-
nomic Offence

4985, Shri Hari Vishnu Kamath:
Shri N. R. Laskar:
Shri R. Barua:
Shri Liladhar Kotoki:

Will the Minister of External Affairs
be pleased to refer to the reply given
to Starred Question No. 870 on the 21st
March, 1966 and state:

“economic  of-
Indian

(a) the details of
fences” alleged  against the
nationals detained in Burma;

(b) whether all those held in de-
tention have since been released; and

(¢) if not, the reasons thercfor?

The Minister of Externai Affairs

(Shri Swaran Singh): (a) Details are
not available as these have never
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been specified by the Burincse Gov-
ernment.

(b) and (c). All the detenus have
not been released. The Goverament of
India has taken up the yuestion of
their release with the Goverument of
Burma.

Works of the Late Prime Minister
Jawahar Lal Nehru

4986. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Wili the Minister of Information
and Broadcasting be pleased to refer
to the reply given to Starred wues-
tion No. 95 on the 21st February,
1966 and state:

(a) whether the proposal to set up
a separate unit for bringing out the
collected works of the late Prime
Minister, Jawahar Lal Nearu has
since been finalised; and

(b) if so, the details thereol?

The Minister of Information and
Broadcasting (Shri Raj Bahudur):
(a) and (b). The proposal has not yet
been finalised.

Use of Hindi by Indian Embassy in
Nepal

4987. Shri Dhuleshwar Meena:
Shri Ramachandra Ulwka:

Will the Minister of External Affairs
be pleased to refer to the reply given
to Unstarred Question No. 467 on the
21st February, 1966 and state:

(a) whether Government have since
considered the proposal of the Indian
Embassy in Nepal to use Hindi for
Official purposes; and

(b) if so, the details thereof?

The Minister of External Affairs
(Shri Swaran Singh): (a) and (b).
There is no difficulty in implement-
ing "¢ propusal as long as it . not
disadvantageous to non-Hindi know-
ing personnel, and there is no extra
expenditure.
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Border Violations by Pakistan

4988. Shri Yashpal Singh:
Shri Linga Reddy:
Will the Minister of Defence be
pleased to state:

(a) whether any violation of our
borders by Pak forces have taken
place since 15th March, 1966;

(b) if so, where; and
(c) the action taken so far?

The Minister of Defence (Shri Y.
B. Chavan): (a) and (b). There have
been fourteen incidents of intrusions
and firing as also air space violations,
6 in J&K. 4 in Rajasthan, one in
Tripura, 2 in Assam and one in West
Bengal.

(c) Protests have been lodged with
the Pakistan authorities wherever
necessary. In regard to the incidents
on the cease-fire line in J.&K., cease-
fire violation complaints have been
lodged with the UN Military Ob-
servers.

Rehabilitation of Ex-Servicemen
Along the Border

4989. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Wiil the Minister of Defence be
Ppleased to refer to the reply given to
Unstarred Question No. 1202 on the
28th February, 1966 and state:

(a) whether the suggestiong for the
resettlement of ex-servicemen in
some border areas have since been
considered by Government; and

(b) if so, the details thereof?

The Minister of Defence (Shri Y.
B. Chavan): (a) and (b). The mat-
ter is still under consideration,

Import of Newsprint

4990. Shri Mohammed Koya: Will
the Minister of Information and
Broadcasting be pleased to state:

(¢ whe her there is any proposal
to get newsprint under P.L. 480; and

15284
(b) if so, the details thereoi?

The Minister of Information aund’
Broadcasting (Shri Raj Bahadur)::

(a) No. Sir, not at present.
(b) Does not arise.
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PV Y S The Minister of External Affairs
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Resolutions Passed at Bhillay Con-
gress of ILN.T.U.C.

4993, Shri P. C. Borooah; Will the
Minis er of External Affairs be pleas-
ed to state:

(a) whether Government's atten-
tion has been drawn to ithe L.N.T.U.C.
Resolutions falling  within the pur-
view of his Ministry passed at the
Bhillai Scssion  of the Cungress of
the IN.T.U.C. in December, 1335; and

(b) it so, Government’s reaction
thereto?

(b) Government have noted the
resolutions adopied by the IN.T.U.C
on “Pak. Aggression” and “Rhodesia”
and are gratified by the spirit acluat-
ing the resolutions. Meanwhile, the
Tashkent Declaration has been con-
cluded affirming the firm rcsolve of
India and Pakistan to rcstore peace-
ful and good neighbourly rclations
be.ween them and to promo.e un-
derstanding  and friendly relaticns
between their people.

As regards the resolution on
Rhodesia, the Government will con-
tinue to support African State; and
the Organisation of African Unity in
such aciion including the use of force
as may be considered necessary, to
bring an end to the illegal white
minority regime in Rhodesia and for
the ind-pendence  of Zimbabwe on
the principle of ‘one man, onc vo'¢.

Next Conference of Commonwecalth
Prime Ministers

4995. Shri P, C. Borooah: Wi'l the
Minister of External Affalrs be pleas-
ed to state:

(a) whether there ig any prcposal
under consideration of the Common-
wealth Secretariat for holding the
next Conference of the Common-
wealth Prime Ministers at uny place
in Commonwealth countrica other
than London;

(b) if so the proposed venues for
the conference;

(c) whether Government have
made any offor for holding tha con-
ference at New Delhi; and

(d) if so, the reaction of Common-
wealth Countries thereto?

The Minister of Extermal Affairs
(Shri Bawaran Singh): (a) The Gov-
ernment of India are nut aware of
any such proposal

(b) Does not arise.
(¢) No, Sir,
(d) Doeg not arise.
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Movement of Paddy and Rice from
Nepal to India

4996. Shri Shree Narayan Das:

Shri P. C. Borooah:
Shri Vishwa Nath Pandcy;

Will the Minister of Fxternat Af-
talrg be plcased to state:

(a) whether it is a fact that <he
Governmen: of Nepal has removed all
rexrictions  on the movement of
food-grains sp2cially paddy and rice
from the territory of Nepal to India;

(b) whether any conditions have
been laid down in this regard; ard

(c) if so, what they are?

The Minister of External Affahs
(Shri Swaran Singh): (a) The Geov-
ernment of Nepal have removed res-
trictions on the movement of paddy
and ricz from Nepal to India

(b) and (e¢). Exports are subject
to an export l2vy at 10 paisas (N.C.)
per kilo-gram for paddy und 9 paisas
(N.C.) per kilo-gram for rice
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Election to Delhi Cantonment Board

4998, Shri Hukam Chand
Kachhavalya:
Shri Onkar La) Berwa:
Shri S. M. Banerjee:
Shri Bade:
Shri Vishram Prasad:

Will the Minister of Defence be
pleased to refer to the reply given to
Uns'arred Question No. 1710 on the
16th December, 1963 and state:

(a) whether a  double-membor
ward stil] exists in Delhi Cantonment
for the purposc of eleciion to the
Cantonment Board;

(b) if so, the justification for the
existence of a double member ward
in D2lhi Cantonm~nt when such
wards have be»n abolished in the
nrighbouring civic body viz. the Delhi
Municipal Corporation; and

(¢j whether the existence <f such
double-memYer wards are not against
the declared pelicy of Government
for tha abnlition of Jdouble-member
con:titunncies?
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The Minister of Defence (Skri Y.
B. Chavan): (a) Yes, Sir.

(b) and (c). Stheduled castes/tribes
are scattered all over the areas in a
Cantonment and reservation of a seat
for them is essential to give them re-
presentation  on the Cantonment
Boards. Double-member constituenc-
ies were abolished in eleciions to
Parliument and State Legislatures as
these involved more expendgiture ard
trouble, besides being inconvenient
and cumbersome from the adminis-
trative point of view. Wards in Can-
tonments are much smaller in size
and do not involve such inconvenience
trouble or expense: and doublc-mem-
ber wards secure better reprosente-
tion to both the scheduled castes/
tribes and other Sections of thc¢ pub-
lic than single member wards, one
or two of which are reserved for he
former. Government consider it es-
sential to have a uniform rystem in
all the Cantonments in the country
and, as far as they are aware, double-

member wardg continue to exist in a
number of Municipal bodies in  the
States. L

Commentators in Films Division

4999. Shri Dhuleshwar Meéna:
Shri Ramachandrx Ulaka:

Will the Minister of Information
and Broadcasting be pleascd to refer
to the reply given to Ulnstarred  Ques-
tion No. 2049 on the l4th March,
1966 and state:

(1) whether any fina] decision has
since been taken regarding the faci-
lities to be provided to the Com-
mentators in the Films Division; and

(b) if so. the details thereof?

The Minister of Information and
Broadcasting  (Shri Raj Bahadur):
(a) and (b). The matter is still under
consideration. .

Tapes Librarian

5000. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Wil] the Minister of Information
and Broadcasting be pleased to refer
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to the reply given to Unstarred
Question No. 2092 on the 14th March,
1966 and state:

(a) whether the question of con-
version of the post of Tapes Librarian
engaged at present as Staff Artistes
into a regular (civil) post has since
been considered; and

(b) il so, the details thereof”

The Minister of Information and
Broadcasting (Shri Raj Bahadur):
(a) Yes, Sir,

(b) It is proposed to crecate an
adequate number of regular (Civil)
posts for managing libraries of r1e-
corded material at the various Sta-
tions and Offices of All India Radio.
Necessary' action i3 being taken in
the matter.

Use of Force against Rhodesia

5001. Shri D. C. Sharma:
Shri P. C. Boroozh:
Shri R. S. Pandey:
Will the Minister of Extermaj Af-

fairs be plcased to state:

(a) whether India’s call for use of
force agaihst Rhodesia at the U.N.
has met with any support; and

(b) if so, the details thereof?
The Minister of External Affairs
(Shri Swaran Singh); (a) A very

large number of countries including
the majority of African and Asian
States favour the use of force for
the removal of the illegal white
minority regime in Rhodesia.

(b) The question of Rhodesia was
discussed on 9th April at a meeting
of the Security Council convened at
the request of Britain. India is not a
member of the Security Council, but
Tndia, as a member of the 24-member
Special Committee on Colonialism,
co-sponsored a resolution proposed by
all the Afro-Asian member; of the
Committee on 2Ist Aprl, 1966, rTe-
commending that the Security Council
should invoke the mandatory proti-
sions envisaged under Chapter VII of
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the U.N. Charter. The ¢ olution was
carried by 19 votes in tav.ur, with the
five remaining members--Australia,
Denmark, Italy, UK. and USA—
abstaining.

Kashmir issue in Security Council

5002. Shri Yashpal Singh:
Shri D. C. Sharma:
Shri Shree Narayan Das:
Shri Onkar Lal Berwi:
Shri Hukam Chand

Kachhavaiya:

Shri Yudhvir Singh:
Shri Bade:
Dr. L, M. Singhvi:
Shri R. §. Pandey:

Will the Minister of Exlernal Af-
fairs be pleased to state:

(a) whether his attention has
been drawn to the Pakistan Foreign
Minister’s statement in Dacca on the
12th April, 1968 about Pakistan's in-
tention to raise the Kashmir issue once
again in the United Nations Security
Council; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of External Affsirs
(Shri Swaran Singh): (a) Yes, Sir.

(b) India's position on Kashmir has
been gtated time and again in Parlia-
ment and in the Security Council.
The mere fact that the Government
of Pakistan chooses to consider the
question of raising the issue in the
United Nations, can make no difference
to that position. If Pakistan does raise
the issue in the United Nations, Gov-
ernment will deal with the situation.

Indo-Pakistan Summit Meeting

5003. Shri Kishen Pattnayak:
Shri 8. M. Banerjee:
Dr. Ram Manochar Lohia:
Shri Madhu Limaye:

Will the Minister of
Affairs be pleased to state:

External
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(a) whether there is a proposal to
hold another Indo-Pak summit mect-
ing on the Soviet soil;

(b) if so, the agenda of such a

meeting; and

(¢) the rcaction of Government to
this proposal?

The Minister of Extcrnal Affairs
(Shri Swaran Singh): (a) No, Sir.

(b) and (c). Do not arise.

Advertisement about ‘Who Suffers’

5004. Dr. Saradish Roy: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether it is a fact that some
advertisements captioned “Who Suf-
fers" and “Rationing in West Bengal”
were issued upto the 6th April, 1866

Government in several aewspapers
(both  English and vernacular) in
Eastern India only;

(b) if so, the names of such news-
papers with total space of advertise-
ment and approximate amount of
expenditure incurred;

(c) whether such advertisements
were issued at the request of the
Government of West Bengal and with
the object to forestall the “Bengal
Bandh” cal] of the 6th April, last;
and

(d) if 8o, in what way it has affect-
ed the “Bengal Badh” call?

The Minister of Information and
Broadcasting (Shri Raj Bahadur):
(a) Yes, Sir.

(b) The advertisements, captioned
‘Who Suffers’ and ‘Rationing {n West
Bengal’', were issued to the fol'owing
newspapers published from Calcutta:

1. Statesman

2. Amrita Bazar Patrika
3. Hindustan Standard

4. Ananda Bazar Patrika
5. Jugantar
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f. Basumati
7. Jansevak
8. Viswamitra
9. Sanmarg
10. Desh Darpan
11. Rozana Hind
12, Azad Hind
13. Lok Sevak
14, Vishwabandhu,

The total space used for the adver-
tisements was 19,2!9  column cms.
The expendi ure involved is expected
to be about Rs. 1,08,000.

(c) and (d). The advertisements
were not issued at the rcgquest of the
Government of West Bongal. The
purpose of the advertisoments was te
mobilize public opinion aga‘nst the
activities of anti-social eclements. It
was considered necessary to present
the correct picture to tha public re-
latint to distribu ion of Fooldgraing
in West Bengal and the cvil cfles of
wanton destruciion of and damaze to
public proparty in ity proper per-
spective. The advertisement ‘Who
Suffers’ was intended to bring home
to the people that rioting anl
vandalism, far from achieving any
useful results, meant misery ond
avoidable hardship to the veople. The
advertisem:nt “Rationing in West
Bengal” dealt with rationing in the
State and was aimed at removing the
impression in the minds of soma peo-
ple that West Bengal was being dis-
criming’ed against in the ma‘ter of
food supplies. The advertisements
gserved the purpose in view,

Meeting  between Deputy Foreign
Minister of Czechoslovakia and
Government’s Representativeg

5005. Shri Firodia: Will the Minis-
ter of Ex'ernal Affairs be plcased to
state:

(a) whether it is a fact that a mect-
fng was h2!'d between th> Deputy
Foreign Minist'r  of Cz2cws'ovakia
and Govornmont's representa‘ives in
April, 1966; and
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(b) if so, main subjects discussed?

The Ninister of Externa] Affairs
(Shri Swaran Singh): (a) Yes, Sir,

(b) The talks which the Czechoslo-
vak Deputy Foreign Minister had with
the Indian authoritics covared politi-
cal, economic and cultural aspec s of
the relations between Czechosluvakia
and India ag well as imporlant in-
ternational problems.
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All-India Newspaper Editors’
Conference

5009. Shri D. S, Paiil:
Shri P. C. Borooah:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) the observations and suggces-
tions made at the 18th Session of the
All India Newspaper Editors’ Con-
ference recently held; and

(b) Government's reaction thureto?

The Minister of Information and
Broadcasting (Shry Raj Bahadur): (a)
A copy of the resolutions adopted by
the All India Newspaper Editors’
Conference, at the 18th annua] ses-
sion, held at Pachmarhi, on April 16,

1966 is laid on the Table of the
House ([Plac:d in Library. See No.
LT-8261/68).

(b) The contents of the resolutions
have been noted for such action as
might be necessary and feasible

National Income Estimates

“ 5010. Shri Baswant:
Shri Vishwa Nath Pandey:
Will the Prime Minister be pleased
to state:

(a) whether it ig a fact that the
Indian Association for Research in
National Income and Wealth has
urged the Central Statistica] Organi-
sation to publish the revised series of
National Income Estimates; and

(b) if so, thc reaction of the Gov-
ernment thereon?

The Prime Minister and Mintster of
Atomle Energy (Shrimati Indira
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Gandhl): (a) The President of the
Indian Association for Research in
Nationa] Income and Wealth, Prof.
V. K. R. V. Rao, has, in his address
to the conference of the Association
held at Ahmedabad from the 12th to
the 14th April, 1966 urged the Cen-
tral  Statistical Organisation to ex-
pedite finalisation of the revised ser-
ies of national incomc estimates.

(b) The Central Statistical Orra-
nisation is already scized of the matter,
matter.

Export of Heavy Water

5011, Shri D. C. Sharma:
Shri Baswant:

Shri Vishwa Natp Pandey:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that India
is in a capacity to supply heavy water
produced at the Nangal Heavy Water
Plant and hag supplied 10 tonnes of
heavy water to Belgium;

(b) if so, how much heavy water
can be exported yearly, and

(c) the steps taken to explore mar-
kets abroad for the same?

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhi): (a) to (¢). India is not yet
in a position to spare heavy water for
sale to meet external demand. 10
tonnes of heavy water only have been
released to Belgium for 3 years and
will be retu ned before the Rajasthan
and Madras Power Stations are due
for commissioning. To meet the re-
quirements of these Stations, it has
been found necessary to set up a Plant
with a capa itv of 200 tonnes of heavy
water pcr annum,

Transfer of Engineers in M.ES.

5012. Shri Ilem Barua: Will the
Ministcr of Defcnce be pleased to
s.ate:

(a) whether it is a fact that sume
Engineers in the M E.S. getting salaries
over Rs. 1000 and having no special
training have managed to stay at Delhi
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far in excess of the prescribed period
of their tenure; and

(b) whether Government propose to
make no cxception in the observance
of the rule relating to the rotational
transfers in case of Engineers with no
special training for such long periods?

The Minister of Defence (Shri Y. B.
©havan): (a) No, Sir. There is no
prescribed tenure of service for MES
civilian officers in Delhi. As regards
Service Officers in the MES, no officer
has cxceeded the prescribed tenure of
four years in any appointment.

(b) Does not arise. Government is,
however, examining the Qquestion of
transferring some of these civilian
officers subject to administrative
convenience.

Special Services Funds for reconstruc-
tion and Rehabllitation

5013. Shri A. V. Raghavan:
Shri Manoharan;

Will the Minister of Defence be
pleased to state:

(a) the amount paid to the States
and Union Territories so far under the
Special Services Fund for Reconstruc-
tion and Rehabilitation;

(b) the amount allotted to the States
and Union Territories from the Fund;
and

(c) the steps taken to expedite out-
standing payments from the Fund?

The Minister of State in the Ministry
of Defence (Shri A. M. Thomas): (a)
and (b). A statement indicating the
amounts allotted and paid to the
States/Union Territories is laid on the
Table of the House [Placed in Library.
Sce No. LT-6262/66).

t¢) Those State Governments to
whom their shares have not been paid
have been requested to expedite set-
ting up of the State Managing Commit-
tees for the administration of the Fund
so that their shares may be released,
to the Secretaries of those Committees.
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Cost of Production in Ordnance
Factories

5019, Shri Sidheshwar Prasad: Will
the Minister of Defence be pleased to
state:

(a) whether it is a fact that the
question to bring down the high cost
of production in Ordnance Factories
ig under consideration;

(b) if so, the steps taken in the

matter; and

(c) whether steps are also being
taken to eliminate the difference be-
tween the cost of production of the
same articles in different factories ?

The Minister of State in the Min-
tstry of Defence (Shri A, M. Thomas):
(a) Presumably, the Question is
bageq on the observationg made by

Written Answers 16304
the Public Accounts Committee in
paras 4.13 to 4.18 of their 48th Report
(IIT Lok Sabha). The position is that
where as the cost of production of
some jtems in the Ordnance Factories
specially those produced in the stress
of emergency is higher than that in
the trade, the cost of production in
the case of most items is considcrably
lower in the Ordnance Factories.
Further, broadly speaking, the cost of
production in Ordnance Factorics des-
pite their old plant and machinery, as
compared to other countries is com-
petitive and. in many cases, lower.
The cost of production, is. however,
constantly kept under review with a
view to bringing it down as far as
possible.

(b) The main steps being taken to
reduce the cost of production in
Ordnance Factories are:—

(i) Rationalisation of production
in various factories.

(ii) Rehabilitation and modernisa-
tion of the old plant and
machinery.

(c) Presumably, thig Question s
based on the observations made hy
the Public Accounts Committec in
paras 4.1 to 4.12 of their 48th Report
(III Lok Sabha), bringing out the
position that the cost of production of
the same item manufactured in two
different factories showed a large
variation, The reasons for the varia-
tions have been explained, and it will
be seen that the differences between

the costs of production in different
factories were due to the difference
in manufacturing facilities, Govern-

ment had to use the existing capacities
to the maximum extent for ensuring
the required supplies; it was, there-
fore, not always possible to restrict
orders only on the factory where
production was more economic.

Air Space Violations by Pakistan

5020. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Will the Minister of External Affairs
be pleased to refer to the reply given
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to Unstarred Question No. 2910 on
the 28th March, 1966 and state:

(a) whether Government have since
received the reply of the protest whicn
Government made to Pakistan about
the air space violations by Pakistan on
the 13th and 17th November, 1965; and

(b) if so, the nature of the reply and
the reaction of Government thereto?

The Minister of External Affairs
(Shri Swaran Singh): (a) No, Sir.

(b) Does not arise.

Resident Mission in Ulan Bator

5021, Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of External Affairs
be pleased to refer to the reply given
to Unstarred Question No_ 2908 on the
28th March, 1968 and state:

(a) whether any final decision has
since been taken regarding opening of
a Resident Mission in Ulan Bator; and

(b) if so, the details thereof?

The Minister of External Affairs
(Shri S8waran Singh): (a) and (b), No
final decision has yet been taken re-
garding opening of a Resident Mission
in Ulan Bator,

Firing by East Pakistan Rifles

5022. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of External Affairs
be pleased to refer to the reply given
to Unstarred Question No. 2806 on the
28th March, 1966 regarding firing by
East Pakistan Rifles and state:

(a) whether any reply from the
Government of Pakistan has since
been received: and

(b) if so, the details thereof?

The Minister of External Affairs
(Shri Swaran Singh): (a) No. Sir.

(b) Does not arise.

MAY, 9, 1966
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Persecution of Christians in Pakistan

5024. Shri Hari Vishnu Kamath:
Will the Minister of External Affairs
be pleased to state:

(a) whether Government have made
any efforts to publicize, in western
countries and also in United Nations,
the persecution of Pakistani Christians
by the Government of Pakistan and
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the resultant immigration of such per-
secuted Christians’ into India;

(b) if so, the details thereof together
with an t of the impact of
such efforts on Governments and
people of Western Countries; and

(c) if not, the reasons therefor?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b) The persecution of Christiang in
Pakistan and the resultant immigra-
tion of such Christiang to India has
received publicity abroad and was
noted with concern by some sections.

(c) Does not arise.

Naming of Atomic Energy Establish-
ment after Dr, Bhabha

5025. Shri Yashpal Singh:
Shri D. C. Sharma:
Shri R. S. Pandey:
Shri R. Barua:

Will the Prime Minister be pleased
to state:

(a) whether a proposal to name the
Atomic Energy Establishment as Dr.
H. J, Bhabha Centre of Nuclear Re-
search in memory of the great nuclear
scientist who died in the recent air
crash at Mont Blanc, is under con-
sideration of Government,;

(b) whether there is also a sugges-
tion that India's first atomic power
station at Tarapur, scheduled to go on
stream in 1968 be named after Dr.
Bhabha; and

(c) if so, the decision taken in the
matter?

The Prime Minister and Minister of

Atomic Energy (Shrimatl Indira
Gandhl): (a) to (c). Yes Sir. It has
been decided to h the y

of Dr. Homi J, Bhabha be re-naming
the Atomic Energy Establishment
Trombay as the “Bhabha Atomic Re-
search Centre”. There is no proposal
to name the Atomic Power Station at
Tarapur after him,

Kissing on the Screen

5026. Shri Hem Barua: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether it is a fact that Govern-
ment have decided to suitably amend
the existing Films Censorship Rules
to allow kissing on Indian Films; and

(b) if 8o, a brief outline of the pro-
posal; and

(c) the reasong compelling Govern-
ment to take this step?

The Minister of Information and
Breadcasting (Shri Raj Bahadur): (a)
No, Sir,

(b) and (c). Do not arise.
Admission to Indian Military Academy
Dehra Dun

5027. Shri Gulshan:
Shri Onkar Lal Berwa:

Shri Ramachandra Ulaka:

Will the Minister
pleased to state:

of Defence be

(a) whether in view of the intro-
duction of Higher Secondary Scheme
and abolition of Intermediate Courses
in almost all the States, Government
propose to reduce the qualifications
for eligibility for admission to the
Indian Military Academy, Dehra Dun
from Intermediate to Higher Secon-
dary;

(b) if so, the decision taken thereon;
and

(c) the age limity and other condi-
tiong at present for admission to the
said Academy?

The Minister of State in the Ministry
of Defence (Shri A. M. Thomas): (a)
No, Sir. But in those States, wherc
the Intermediate has been abolished,
passing of the first year examination
in a College after the Higher Secon-
dary is accepted as equivalent to
Intermediate for admission to the
Indian Military Academy,

(b) Does not arise,
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(c) Age limits and other conditions
for Direct Non-technical Civilian into

the Academy at present are as

under:—

Age limits 18-21 ycars on the first day of
the month in which the pre-
Commission training coursc
is to commence.

Education Inter ¢ or an equi

lifications ination of a ised

Indian University or a Board.

Medical Category ‘Al’ i.c., Fitness in

fitness all respects 1o scrve in any

part of the world,

New Projects launched by the Atomic
Energy Department

5028. Shri R. S. Pandey:
Shri R. Barua:

Will the Prime Minister be pleas-
ed to state:

(a) whether it is a fact that Atomic
Energy Department has finalised cer-
tain plans to launch a number of new
projects in the country within this
year like the irradiation laboratory;
and

(b) if so, the main features of the
plans finalised in this regard with
the names of projects and also the ex-
tent of foreign collaboration in those
projects?

and Minister
Indiry

The Prime Minister
of Atomic Energy (Shrimati
Gandhi): (a) Yes, Sir.

(b) Besides the Food Irradiation
and Processing Laboratory, the fol-
lowing important new projects are
planned for exccution during the cur-
rent year.—

(i) Uranium Oxide Plant

(if) Ceramic Fuel Fabrication

Plant

(iii) Zirconium Plant
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(iv) Heavy Water Plant

(v) Electronicg Factory

(vi) Rajasthan Atomic Power Sta-
tion (II Unit)

(vii) Madras Atomic Power
Station
(viii) Manufacture of Centaure

Sounding Rockets and Propel-
lants for them

(ix) Space Science and Technology
Centre

(x) Experimental Satellite Com-
munications Earth Station,

2. The successful completion and
commissioning of the Uranium Oxide,
Ceramic Fuel Fabrication, Zirconium
and Heavy Water Plants will enable
the country to launch on a full scale
nuclear power programme,

3, The Electronics Factory will
produce electronic instrumentation
and components mainly required for
nuclear power stations and research
establishments.

4. The Rajasthan Atomic Power
Station (I unit) and Madrag Atomic
Power Station, which will provide
200 and 400 MWe power respectively,
will be set up mainly by Indian en-
gineers utilizing the basic designs ob-
tained from Canada under the Techni-
cal Co-operation Agreement concluded
by the Department of Atomic Energy
with Atomic Energy of Canada limit-
ed. Financia] assistance to cover the
cost of thesa projects are expected
to be provided by Canada and France
respectively.

§. Manufacture of Centaure  Rockets and
DPropellants:
The manufacture of Centaure

Sounding Rockets under licence from
Messers Sud Aviation, France, is be-
ing undertaken at the Central Work-
shop of the Atomic Energy Establish-
ment Trombay. A plant for the manu-
facture of propellantg for fuelling the
rockets is also being set up near the
Thumba Equatorial Rocket Launch-
ing Station. The necessary know-
how for the manufacture of the pro-
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pellant and technical assistance for
the setting up of the Plant will be
provided by the Government of
France.

Space Science and I'echnology Centre :

The Space Science and Technology
Centre planned near the Thumba
Equatorial Rocket Launching Station
will (a) provide research and deve-
lopment facilities for designing and
fabrication of various types of rockets
and payloads, (b) develop and extend
ground support telemetry tracking,
1iming, data processing and commu-
nication facilities (c) carry out test
and evaluation of components and
systems, etc. The Department has
secured the services of a Japanese
Rocket Expert to serve as Consulant
for this project.

Ixperimental Satellitc: Communications FEarth

Starion:

This Station will serve as a centre
of research and training in use of
Satellite Communications which will
track satellites in orbit participate
in practical tests, conduct training
and investigations in Satellite Com-
munication dtechniques. It is being
established with technica] and finan-
cial assistance provided by the United
Nations Special Fund.

Rocket and Space Research

5029. Shri R. S. Pandey:
Shri R. Barua:
Will the Prime Minister be pleas-
ed to state:

(a) whether it is a fact that the Ato-
mic Energy Commission has finalised
some plans for a programme of rocket
and space research and also on the
use of laser beams for communica-
tions;

(b) whether a plant for the manu-
facture of solid propellantg for Cen-
taure rockets will also be set up dur-
ing this year; and

(¢) if so, the main features of these
programmes?
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The Prime Minister and Minister
of Atomic Ene (Shrimat! Indirs
Gandhi): (a) Yes, Sir,

(b) The construction of the factory
for making the propellant for the
C e rockets will dur-
ing the present year and ig expected
to be completed during the next year.

(c) the programme of space re-
search inter alia jincludes (i) X-ray
Astronomy experiments using rockets
(ii) the study of the dynamics and
composition of the atmosphere (iii)
the study of D and E regions and
of sporadic E and its relationship
with the electrojet (iv) the study
of the relationship between the neu-
tral wind and electron density (v)
devel t of kechnology of com-
munication via satellites.

The rocket research programme en-
visages the designing, development
and fabrication of various types of
puyloads, ground support facilities
and instrumentation and of rocket-
borne electronic and other hardware.
The Department has also drawn up
a programme for the manufactue of
meteorological and sounding rockets
of Indian design and specifications
under the guidance of a Japanese ex-
pert, who hag been appointed in his
individual capacity.

The use of laser beams for multi-
channel communication and ranging
has been planned.

Ex-LN.A. Personne]

5030. Shri Hari Vishnu Kamath:
Will the Minister of Defence be
pleased to refer to the reply given 1o
Unstarred Question No. 3521 on the
11th April, 1968 and state:

(a) whether it is a fact that out-
standing arrears of pay and allow=-
ances still due to ex-I1.N.A, personnel
(Officers and other Ranks) amount
to Rs. 1 crore or thereabout;

(b) it so, the reasons for the non-
payment of those arrears;
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(c) whether Government propose Assistants in Ministry of External
to pay the arrears; and Affairs
(d) it so, when? £032. Shri Nardeo Snatak: Will the

The Minister of Defence (Shri Y.
B. Chavan): (a) As staled in reply
to Unstarred Question No. 2494 ans-
wered on the 21st March 1966, no
arrears of pay and allowances are
due to be paid to the ex-INA per-
sonnel. These personnel forfeited
their pay and allowances for certain
periods. The question of restoring
the forfeited pay and allowances has
been considered by the Government
in the past, but not agreed to.

(b) to (d). In view of the position
stated above, these questions do not
arise.

Post of a Purchase Officer in Ministry
of Externa]l Affairs

5031. Shri Nardeo Smatak: Will the
Minister of External Affairs be pleas-
ed to state:

(a) whether it is a fact that a Pur-
chase Officer has been recently ap-
pointed in the Ministry of External
Affairs;

(b) the
Officer; and

duties of the Purchase

(c) whether there are other officers
also in the Ministry who are requir-
ed to make such purchases?

The Minister of External Affairs
(Shri Swaran Singh): (u) The first
Purchase Officer was appointed in the
Ministry in 1962. On his death in
1965 another Purchase Officer was
appointed consultation with Union
Public Service Commission.

(b) Hisg duties relate to bulk pro-
curement of all equipment and stores
required for Headquarters and our
Missions abroad.

(c) With the exception of purchase
of presents for dignitaries which are
handled by Protocol Division, practi-
cally all other purchases on behalf
of this Ministry are made by the
Purchase Officer.

Minister of External Affairs be pleas-
ed to state:

(a) the number of rermanent
Grade IV officers in the General
Cadre of LF.S.(B) (Assistants) in
the Ministry of External Affairs who
have rendered 15 to 20 ycars of serv-
ice as Assistants;

(b) the reasons for their not being
promoted as Section Officers so far;
and

(c) when they could expect their
promotions?

The Minister of External Affairs
(Shri Swaran Singh): (a) There are
at present 138 permanent cfficials in
Grade IV of the Gencral Cadre of
the IFS(B) whc have 1endered be-
tween 15 and 20 years scrvice as As-
sistants including service rendered in
equivalent grades befcre their ap-
pointment in the IFS(B).

(b) These officers could rot be pro-
moted due to:—

(i) limited number of vacancies
in the Section officers’ Grade;
and

(ii) Many of them were consider-
ed for promotion but were not
found suitable and otherg are
not yet cenior enough to be
considered.

(c) Promotions of these officers will
depend on the availability of vacanc-
ies as well as on their suitakility and
their seniority.

Rehabilitation of Disabled Army
Personnel

5033. Shri Ram Harkh Yadav: Will
the Minister of Defence be pleased
to state:

(a) whether Government have set
up a panel to work out a comprehen-
sive scheme for the rehabilitation of
the disabled army personne) since
the Chinese aggression;
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(b) if so, the details of the panel;
and

(c) when the report is likely to
be submitted?

The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
(a) No, Sir. The Government have,
however, taken various measures for
the rehabilitation of Disabled Army
personnel. The information regarding
such measures was supplied to the
House in the replies 19 Unstarred
Questions Nos. 522 and 531 on the
21st February and Nos. 2075 and 2110
on the 14th March, 1968,

(b) and (c). Do not arise.
Defence Clubs

5034. Shri R. S. Pandey :
Shri R. Barua:

Will the Minister
pleased to staie:

(a) whether Government propose
to open Defence Clubs at various
places in the country to provide rec-
reation and other facilities to the
Army Officers;

of Defence be

(b) if so, the outlines «f the pro-
posal in this regord;

(c) the total number of Defence
Clubs at present in the country; and

(d) the number of Clubs to be
opened during the next two years
with names of places?

The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
(a) to (d). Defence Clubs sre run at
various stations under local arrange-
ments and their number is not
known. There is no proposal under
consideration of Government to open
such Clubs,

Mizos who crossed over to Pakistan

5035. Shri R. 8. Pandey:
Shri R, Barua:

Will the Minister of External
Affafrs be pleased to refer to the rep-
ly given to Starred Question No. 1320
on the 25th April, 1968 and state:
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(a) whether Government have re-
ceived a reply from Pekistan in re-
gard to their request {o intern all the
Mizo nationals who recently crossed
over to East Pukistan;

(b) if so, the attitude of Pakistan
Government in the maiter; and

(c) whether Governme)t have as-
sessed the total number of Mizos
who have thus crossed over to East
Pakistan recently?

The Minister of External Affairs
(Shri Swaran Singh): (a) and (b).
The Pakistan Government has not yet
replied to our request to intern the
lawless Mizos who might have cros-
sed over into East Pakistan.

(c) It has not been possible to
make a firm estimate of the number
of Mizos who may have crossed
over 1o East Pakistan,

12.05 hrs.

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IM-
PORTANCE

REPORTED 8pYING BY CIA oF USA oN
INDIA’S NUCLEAR ENERGY CAPACITY

To TR AP Afgar (Fumanz ) :
sy wEEy, & wfaaraiy wr qEer &
frafafas fawg A o ma w0
*1 sar feATan g T sd Ay w7 g e
F " I # U 1T T—

“Aaka T el &
noramat wfweTor T W
® s & foaw ¥
gAY f I & awraT )

Shrimati Savitri Nigam (Banda): 1
would req that no supp) tar-
ies should be allowed....(Interrup-
tions.)

Some hon. Members: Why?

Mr. Speaker: The hon. Minister.
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The Minister of Home Affairs (Shri
‘Nanda): All along we have been con-
-scious of the importancz of security

and  protection of our atomic
energy establithment and installa-
tions, It has Leen repeatedly made

<lear that it iz for peaceful purposes
that we are developing our nuclear
capacity. All possible steps ¢0 ensure
the protection and security of our
atomic installations have been taken
and these steps are constantly under
review.

The atomic installations are pro-
tected places entry imo which is
strictly regulated. Employment in
Atomic Energy Establishments is
subject to careful scrutiny {o ensure
the reliability of the employees. In
addition, every person on entering
-service under the Atomic Energy
Establishment is required ¢o sign a
.declaration that he has read the pro-
visions of section 5 of the Official
Secrets Act, 1923 and again before
leaving service he has to sign a dec-
Jaration that he understands that the
Official Secrets Act will continue to
apply in future regarding the infor-
mation he had acquired during his
service under the Atomic Energy
Establishment. There is, further, a
police officer of Superintendent of
Police’s rank, on ful] time duty with
the Establishment as Security Offier.
Hon. Memberscun judge the adequacy
and effectiveness of the measures
taken from the fat that there has
not been a single case of suspected
leakage from the Atomic Energy
Establishment.

1 may add that Government have
no material to support the report of
the alleged spying by the Central
Intellgence  Agency  of the United
States of America on India’s nuclear
capacity. These precautions will con-
tinue to be taken and there need be
no uneasiness amongst the hon. Mem-
bers on this score,

Sir, 1 may add a word. I ghall cer-
tainly welcome any observations and
any questions that may be asked, but
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considering the nature of the sub-
ject—things like C.I.A. etc. etc.—I

may not be able to say much regard-
ing some of those things.

Some hon. Members: Why not?

Shri S. M. Banerjee (Kanpur): He
has given out a statement already.
But in hig concluding statement, now,
he has said something else. I do not
know which of the statements is cor-
rect,—His earlier statement which
was made available or his present
one. (Interruption).

Mr. Speaker: Is there any other

statement, or is it the same state-
ment?
Shri Nanda: Only slight changes

have been made.

Shri Hari Vishnu Kamath (Hosh-
angabad): Last minute changes; last
second practically.

Te TR AAYT WYfgar : w= wa
wERT A qwE A & A gfeed "y
F—Uw A1 wv & Ay & fe v Ay
w9 mfRger Y & for o s
e M AT awa ¥
TEAET ¥ AR W13 WET, W
W, & A g Afew 1 1 @ e
maﬁwménﬁfmnﬁﬁm
ot & f& s g ¥ wE @ aw

IA faaaam & o1 #o wréo To 2,
I I H T WA K, 77 9 Faforrr
W gfrefedt ¥ faand, s,
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wAE W qIET & AGERIT AT,
A e Ao A Y g T
A gferard 2 4wk §, e g
w7 ot wvae § fe 9 39 Ot O
o &I T TEY &, IAE AT K wwHOHY
A TAA AT AT I F geT Al
I QT g ?

waw AR o i & osgar
g § f% o &% g fafre aga 7
wife? & 71 &, I97 AN 7€ T AT
2 fx aga A warel w1 oA oy i fe
w1 & ofers gzvve & s T 2
qEAT | WY WTAT ATEA EAA &,
A w9 AT THEH w7 g, T €T A,
qIvay AT g, 7 % &, Ffefaey s
&1, a7 %7 &, 3a% a1z & ¥ fafre
ATEA AT AT % g i v Redwe §
ag fomar AT w7, A AR |
T F f 71@ g7 0% wAr o Aw
EQ

st ®o WYo wANt : TAH T fawen
2, 77 AR A AT | (vqwAT™)

o TR HAge sfigan - w1 Afory
[T AT & ALK AT WG IART L L

oUW wEa ¢ § WTeE AT E
arr F g Ay o oA wEr ¥

o TR Ravge Wifgay : =fes &
2 gt %1 fars fran &, ST orss
*) gfaem, w3 =1 tfaAmey ¥ avg o
T et § fe A% a7 A g
gaAfEal & am o g ¥

=4 WP E A § e
¥Z A% ¢ |

o TW RN wfgar : Afea

AT A i R aw A
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& W &, wifaT wiaas & g s
L4

Shri Nanda: I have read something
of the literature on the subject; all
the articles in the New York Times

and other means of information 1
have tried to avail myself of.

o viw wAgY wfgm : a7 Wyr
qIRAT §, % AN g A, WA &
g WAl ¥ gE

ot wa fawq (Fi7) & qEw
WA qERT F @ A TEw A
26 Wd® 7 31 GFW F% A qiw Ay oY
& I A7 frArm wEAT E L
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wvuq wgvww . I vz ¥ fe
#r qp oy ¥

oft wy forwnd w1 gg A1 o A
¥ f dzx g AW SO whw gt
1 ¥, @37 (2NAT A & AT
TR A favw 7wk 2w 0w
AT AT § I & 75 FfAIE A9 ARG
FF AW R AT £ | 26 AT &
ELIC I ol GO i Al sl
STV QT AT 4T | IJAX FAT

“Whether or not political con-
trol is being exercised (over the
CIA by the United States Gov-
ernment), the more serious ques-
tion is whether the very exist-
ence of an efficieny CIA causes
the US Government io rely too
much on clandestine and ijllicit
activities, back-alley tactics, sub-
version and what is knowpn in
official jargon ag “dirty tricks”."

I AT TH Ao wrio Mo & fayATE
fava g WMy § IEET w gEr
A 2| fraan fempema &, frepa Y
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[sft weg Forardr]
Afq & wvaeg 2, 3 w1 & oo wEAT “Memorandum to His Excel-

E | TEY WIOET qqT A0, .
Q% AT ere 92 gu )

st vy femd . am S E
T T
1. Blotting the assassination of
Jawaharlal Nehru of India

2. Provoking the 1965 war bct-
ween India and Pakistan,

weaw W ¢ AT 9 w7 9gy
* FETg @R

s wy fawg : oF @ A a1
fegeam & w7y 7@y § A ¥ W@
W E K aga qAT ¥ ¥7 @TE )
¥ e @ o7 @ § foe fegem
Farg g | fRT w77 M et
I W W FAT | WY

. “Murdering Patrice Lumumba
in the Congo”

W g & w w9 § 0 gwr Wy
STy fawmr &, g warew & A
a7 YT HATHT & AT ITH WHA-
AT & £§ 7qT w2 H 7w 9@ &
I WA § wadfsd Wiy ¥ @ Iy
q@r % T S9T oqr | W) W g
et A § ) ol o deew L L L

oo R - W9 8 9
g |

sh vy fomg . & mare 9T W
T § | g AN e Wi aor
A T A v | g g
¥ a5 oy AT @ g g
frwmr Wy o T & vl W g
R WY W )

ency, Mr. Liu Shao-Chi, Chair-
map of the People’s Republic of
China.”
ag TfFETE # 991 § W ) wTe
*F 3o ant A fomr 8, TAT TR q@mEr
mar & | R A ey §
“We are Your Excellency's most
oppressed neighbours.”
Jai ¥ vF amwa & o3 § AR AW
®@ATE | TN wT AT §

“We would only like here to
express our deep sense of grati-
tude to you and to the great
Chinese people for the sincere
ande courageous help given by
you to us for crushing the Indian
aggressors. This has cemented our
relationship with China into an
indissoluble bond of friendship
and will for ever remain &
treasured fact of our history.”

st A ([EA)
w/E?

o wy fewa : 78t faeelt 1 zmTe
uE e Y 9y frar & gEar @
qTTT IJAN AT WY gET X | AT A
qOT AT GAT €, TZ GA FT AT AL &,
g AAA FT A | F @HY A7 I
T AAE ...

weoR AW ;g OF W A
X Y g&G TE )

st wq femd : Tg T AT
fawrr M FEAAHAT F AR H I@H AT
@

Q% WmAYT WYEq . AEH AE IA
@ g

qEqW AT © AT qATE FL

ot wy fooig ;& qaw W @
g’l!ﬁomio'zo%!ﬁﬁnvﬂﬁwm

©owgr AT
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2 a7 A B F7 7 w1 &, F@T TR
e fawmr Y faar som 7 gw aw®
F qHIEW d&A F A1 FTH T q9 W
T 99 @ & W % A A, qw W
g FI4 qG FW, A% qL A |
S fawer s q@ar 7 e
Tega7 fawmr gAR A7 F & faarw
SITEY T FTH HT @V § 91T A GWLEY
3, 3w A QA AA § IA* A9 Fraaw
FT @1 E | K&l AgIEq &1 smA K ©@
a7 fawmar a@ar g

weaw AT . &9 g frAmr
ey 7

o W fomd : &7 sV W qeT &
f w1 w7 @ & dvo wrdo To & wrEYW
3w dal & qAar § W AWREw
& qre ¥ ?
Shri Nanda: We shall take note of

¢his information, which is partly
precise and partly imprecise.

Shri Bhagwat Jha Asad (Bhagal-
pur): A series of articles have been
carried in the New York Times and
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ligence Agency, regarding the im-
plications of the information that
has beer given there,

Wt foguae samw  (AmET)
wgifew gAoff geeafowiie # wm ar!
oY ot W w § o afz ek R
w1 7Y Fear war § 7

Shri Nanda: There are no Ameri-
cans.

15324

Shri Inder J. Malhotra (Jammu
and Kashmir): In view of the nature
and work which is being carried on
in our nuclear installations, I would
like to know whether the whole se-
curity arrangement is a local arrange-
ment of that very plant or it is being
looked after by the Centra) Intelli-
gence Agency?

Shri Nanda: It i3 both. Our In-
telligence i8 concerned and it is also
looking after it. There are alsg local
arrangements that are necessary.

Shri Harish Chandra Mathur
(Jalore): May I know whether the
hon. Home Minister has thought it
necessary and whether he has dis-

d this matter with the US.

since many of the happ re-
ported in that paper have come true,
so far as sabotage by CIA in differ-
ent countries is concerned, may I
know from the Home Minister, while
taking the precaution of stationing a
police officer and prohibiting entry
into atomic installations, whether his
attention has also drawn Lo the article
in New York Times where it is said
that the CIA agents themselves have
got gadgets through which they trans-
form the electric fittings in any house
into receiving stations and get every
news that they want? If so, may I
know what precaution he is taking
against  such CIA  spying in this
country?

Shri Namda: For severa] days past
1 have been discussing with the
Director and officers of the Atomic
Energy Establishment and also, on
the other side, with our own Intel-

Ambassador here, in view of the fact
that such things are likely to generate
a lot of lack of goodwill, which is
already there, and which is likely to
be very seriously affected?

Shri Nanda: No, Sir; I have not
discussed this with the Ambassador.
About what we further need to do
in regard to that, my colleague may
consider that,

oft aware fag (€771a7) : fafaet

ATEE ¥ |1 w®E 9N § e arear
g w7 f&x 7g fx gw dmgw gfz-
ATEAw % fao o da wT g g ?
o ¥ § e g w1 e §
Y IF @ A w1 w7 & e e
A § 1 IAw qEew s wiigy
fFrmdn s R o oA a
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IEE ENT IH AE AW G
w8 | & s =g g fE s o aw
o e feAr 207

Some hon. Members rose—

Mr. Speaker: Shrimati Renu

Chakravartty.

Shrimati Renu Chakravartty
(Barrackpore): Sir, this statement
which has been given by the hon.
Home Minister gives a very com-
placent reply. He says that there has
not been a single case of suspected
leakage from the Atomic Energy
Bstablishment. He is very clear on
that point. 1 would like to know,
having read the various reports, whe-
ther he realises that the net-work is
much wider than the exact establish-
ment, that, we now fear, even orga-
nisations like the cultural freedom
organisations and the various college
cultural organisations are being uti-
lised and in that way thig informa-
tion is gathered; if so, I would like
to know whether the Government is
really aware of the dangers inherent
in this vast net-work and whether
our Intelligence Service is capable
enough to tackle the problem? After
having known these facts. T would
like to know whether we feel con-
fident that the Central Intelligence
Bureau is in a position to ward off
any esplonage activity in this coun-
try?

Shri Nanda: I agree with the hon.
Member that there is need for con-
etant increasing vigilance in view of
al] that we know about the methods
etc.

sft wo sYo wwait: dzw AW
wH T § o THo To W § WK
forr ¥ ¥ g gaOTe qOT AT W ¢,
& arar g g e w1 e e Wy
Qe ¥ ogw WY WAl AEET T S W
X N W wrwfga fear v v ?
afe fear mar av A w\av A% Wy o o

2 f ¥ wwARY A Y gET Aw H
& ar gatged 2wt ¥ ¥ adr e W
= T &7 § afer g9 fergrarfaal
Y wrby WY IAET ATRAE A wni-
argRAuNT § FE7, §A7 ¥ ®7 A7 a7
U T AT} w7 O DE T wN
# 7 ofz 2 S F A TAw FTI
vEr F74 F fAv, swy Awh ¥ fam
FAT TAATH W AN A fEar £ 7 Ao
W";%o @Yo, dYo &0 TTEo a7 WY fA T
#79 UFAT Y qAET WO Aiw 7L
3 ar ad ?

wfY AT ST FTT M@ F oAy Emi
T # A IEEY ATE AT e 2
TN N ERT s 72§ fam
v & faw femr 2, sEeREm AT
fax fwar £, 7z #% 90 1 WA
F@ 2

Shri S. M, Banerjee: My question

was as to when it wag brought to
the notice of the hon. Minister.

wvaw wgva A fr o
LA T R I A H e e 2
f§ ag o @A &

St ®Wo Wo WAl : AgA TT ¥V
wRE ...

weaw W fgea L

ot wo Wo wmail : g7 ¥ ITH
e § s @ & agy arg ot ar
oW Afeq fae & ag ar oY ¢

off wear ;T qgA T2 & S
q

Shri Joachim Alva (Kanara): While
commending the efforts made by
Government in that not a single leak-
age has occured in our atomic energy
establishment like what has occured
both in the United States and in the
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United Kingdom may I know whe-
ther Government has read the points
that have been pinpointed in those
articles of the New York Times, gpe-
cially that the Central Intelligence
Agency has been held as the invisible
government of the United States, that
this secret body is known to have
overthrown governments and instal-
led others, raised armies, staged an
invasion of Cuba, spied and counter-
spied, established airlines. radio sta.
tions and schools and supported
books, magazines and  businesses?
Also, may I add, during the middle
of the 1950s an attempt was made to
subvert the Government of the
mighty Jawaharlal Nehru buy they
were only afraid that because of
popular opinion it could not be done.
The most important thing in this
article is abouy the last Director,
Allen Dulles:—

“For instance, they say, he was
slow to mobilise the CIA to ob-
tain information about nuclear
programmes in India”.

All that I wanted to know ig whether
the hon. Minister has noted how
these points have been pinpointed in
these articles.

Shri Nanda: Yes, Sir.

Shri Joachim Alva: May I know
what Government has done?

st mermdre wrelr (faoet) ¢
MY & wog AF F arw o\
W &1eH § 1§74 a1 ¥@ e
* nfafafaut foed aam) ¥ akgrez
ar§ wf o, afz zi A w1 T FRETET
nfafafadt & wroo fedt wrdwaf
W §eT & quE W frgrmar g 7

oft oy : g O safer A @ femmr-
¥z ¥ g7 wifew fear omar & 38w
T # ww ¥ o 4, o Wt aw
¥ wuTA & OWT wYET WY e fE
fedt & faares a7 g Ay
LLil A
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India’s Nuclear
Energy Capacity
(C.A)
Shri Alvares (Panjm): The Home

Minister is simple enough to believe
that mere reiteration of the fact that
our atomic energy establishment is
confined to peaceful purposes will
shy off potential American agents
from the Establishment. In view of
the fact that CIA agents function in
more divergent ways than the Home
Minister can comprehend, may I know
whether he has kept surveillance on
all potential pcrsonne] of the Ameri-
can Embassy?

Shri Nanda: I have ulready cover-
ed that aspect, We have to do our
best in all directions.

Shri Hem Barua (Gauhati): In
view of the fact that there are cer-
tain startling disclosures in a certain
section of the American press to the
effect that the Central Intclligence
Agency of America is having cells in
the universities also not only in their
country but in other countries also
where America has got an oppourtu.
nity to make an inroad through eco-
nomic aid, may I know whether our
Prime Minister js in a position to
give us an assurance against this
pattern of the CIA conspiracy being
perpetrated in the proposed Indo.US
Foundation that is goirg to be esta-
blished in this country?

The Prime Minister and Minister
of Atomic Energy (Shrimati Indira
Gandhi): As I have already said in
thig House, we shall certainly not
allow any such activities and we shall
see that the Foundation will func-
tion. ... (Interruption).

Shri Vasudevam Nair (Ambala-
puzha): Why should it function? It
should be scrapped rightaway. Scrap
it rightaway.

Shrimatl Indira Gandhi: I was ask-
ed a specific question whether these
activities would be permitted. Natu-
rally, we will do our best not to
permit them and to curb them when
they show any signs.
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Shri Hem Barua: It is not a ques-
tion of permitting these activities, No
sane government will ever permit
them. But the question is whether
they are in a position to stop such
activities because America hag got a
tendency to make an inroad into the
country—it has happened ull over—
through economic aid.

Tro TR AT Wfgw - weaw
AEE, FT ITET "IN &7 72 F97 |

12.35 hrs.
QUESTION OF PRIVILEGE

Mr. Speaker: There is a privilege
matter raised by Mr. Madhu Limaye.

Shri S. M. Banerjee (Kanpur): 1
want to raise a point of order.

Mr, Speaker: One thing has not
finished; the other thing has not
begun.

Shri 8. M. Banerjee: I wanted to
raise a point of order about the rules.

Wt Ay femd (A7) : wow
Agrzm, & dfaae N wra 105 W
fAam 224 & W4T JU HAy o ¥
faars favqrfuers w1 9w I
ATEAT E | WTIRY A7% 1 R 29 wier
&1 IO F A wwrew §) feafa & Wi
e & A AT gk § g% avew ®
W19 X OF 2q qreor Affen @wre
foar a1 | IAE T Waw s F
grar fear g f& & @z & gufegx
@ W vH Arfes & qavw & I awr
%t feafa 3 ga% sy ¥ fragw
w& | #fedT 39 faa mrg G4t gagrorw
Algy wg ¥ IUfegd A ¥ ) IR
I AN @ wrowy foar mamoar S§
WY 7 9F ®T GAAT 97 | JAH IEHA
RTEY FiTg WY Wi ) 9T T av fE
g § FEY ag Aw wdww §  fa
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a1 sAfAY a8 w87 Iufeqa AE @ T |
IqF AX AH AT a0 i g1 F s
"gHT W uwm wwT ef ¢ Wi Iad
qaT ¥war § 5 gwRaw agw oy
ITAAT NY A TU WAl FY FAIE T
W fOR § @e aqemr mr
2AaS R Ay @Y ¥ gEEy
e & 2 .

"'ATFEWT HTEY AW o7 AT

g GAEITH HTEE T WYY § ATSAT F
I I oF afrerre § far o gad
T gy &

“grer we AwaRa M@
fm s g9, T
T2 EAwY waeEmE W
qaweTar e, ‘g
TR GAHLGTHT AT HT
¥ ST g1 WS-
9T ST g 3oy A

wH g Y ¥ waew & fe waw S
W F gEErw wEA ¥ v fE oW
ATAET ATEY | AT FrRT AR | fewT
HTT FY @WTG I, SAE-GWT a7 @ X
ae A & wefed W% awr ¥
Iufraa @ #1 a& 0 ag &)

w4, ey wgrea, #§ fraeA s
argen g fe 9o o fom fawg o gm0
faae ®T @ ¥ ag #r§ wan fawg
g ar | AT & T X 9r 4 oAgi
w1 ) feafq gady wofie }, wmar
¥ ogawr g9 § ) faww qwr &
awrafa & faog 2 fear f A1 e

F wTIo g3

weRT WgWAW . Wd g AAT A%
% fw 9= e TgAr W= @ ar Ad
qar 4% ¢ fa It e wwar & fawer
AR NELE
qea ffsa



15331 Question

ot Ay fowtg ;& g wrge
& Iut ™t gafad s
2 fr 9w fe A€ anpet s Al ar
ww & W w1 oFAE qv )

weqe AERT : TEIAT g aAE X
wrar & ...

st Ay fawd W A frw
F ¥ WX YT A ¥ G918 X 6T TG
WA A A R wrw H S X e A
RN Ny DA A
Wit a3t wgm f gfroa W@ @
WA I A ¢ Wi A ¥
R w1 FATH 97 | gwfAy & TvEAv
& gz wwan fasqfusc afafa &
¥z feqr sy

oy whw & 3 g am
g7 A

Mo T A Mfgat (Fharars)
# fadh g3 wd 77 g & g Ao
nz A% & fr qura G B az
g "N T F2, FqifE "wm
WA q@H wAx p fs 9o
WA ¥ gz ¥ AW ¥ A fr oIRA
43 5% AR Fg—-a7 fuh gF741 7 T~
WF qEAAE § ox N Ay gaar
Qar A 2 A w7 A% fx A A
W far 3% F23 F1 & g7 AN
M Ay 4 g qg o7 AqAT §
f& ag wex i 77 ¥ v A& w4ifE
“aere’ AT AN F7 3M AT IH G
T 9% A1AM, 77 IOU@ TG A @ H
Wfaw Ia1IM, 87 WA AT qF ¥y
Fm fe qEd N g wf

oss gy ;. 0% an qdiw
T IRT AET ¥ e @ ¢ fe
W yam HAr v W fe
# A wg oy B N qarc T
ar gww Wi wkm fE Ty avr Wy o
¥ o for W wfe IHA oware #

39% (A) LSD=w-.
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frore fear, x o & w f, W g
g feagdaafieg: .

()

ot vy fomd W safer Iafeqe
g R ow T AR &

awy afew ;- fag ww A
arey Y Afrw art, & & srary Aot oy
¥ qo7 1 I T frar o W fie
IHY W N wer T W

st sermdre ol (fesAte)
ag &) gt &, wra I gy Afxy

weast wpeg - wurA qAr o wy
Z fe IR gz Few v T T AfY
The Prime Minister and Minister of

Atomic Energy (Shrimati Indira
Gandhi) rose— (Interruptions).

weUs WEWw  qR W oA e
T HEATE BT & f AT wY o Ay
firerar o <T@ fE WYE ot tEEr A
@7 7 faar 9 @ § 1 & e fafret
Aqw @rar 1 f oxY i ITY ZTaTEy
| I w7 v Ky A w1
wa qrew fafaees arga am a7 w3
s A} war A T A ATE ¥ AATA
Y fe ag w5 DT G § A g3 Ay
aFAE £ a@ @ e e gr Ag S ama
a1y | wrf oY Ay, orferdy AT W
LU -3 LR e €48 iif ufudl
otfed wrew fafaee ), W o W
%, sz ATzy o w7 A1 & ¥ az
b 7Y W fr oy * o ez A
PR RE K g oawr T e
T fs W FT wET } IT 9T qAR
fegr w13 | g7 AT N ¥R IT @ A
fear wrr wfge, I e Y
ofgg 1+ Afsr o7 Agw AX w7 A,

s dan g .. (wwwr)
v & o fafree age & quar £ fv
A g g ?
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and Co-
(8hri C. Subramaniam):
Two points arise. One is whether the
Prime Minister told me the words
which are attributed to her, about
which I am alleged to have made a

t t. I tegorically say that
she did not say so as it is reported in
the paper. As a matter of fact, what
happened was that when this matter
came up, I went and consulted her,
“this matter has arisen, but now 1
have an appointment and the farmers
would have gathered there”. She
said, “ordinarily we should not dis-
appoint; you have to take the permis-
sion of the Speaker and the permis-
sion of the House through the Spea-
ker”. She advised me to see you and
that is why I came and saw you and
sought your permission and wrote to
you also a letter to the effect that 1
am unable to avoid this appointment.
1 do not think that I mentioned this
in the meeting at Jalna, but in an
informal meeting. As a matter of fact,
T mentioned there that I had to make
a statement, but in view of the im-
portance 1 have taken the permission
of the Prime Minister and the Speaker
and 1 have written to the House also
apologizing for it. That is the impor-
tance that I have attached to this. At
no time I uttered anything which is
likely to bring down the prestige of
the Parliament. I have been a Mem-
ber of Parliament—a Member of the
Assembly also—and I can give an as-
surance that 1 am not likely to bring
down the prestige of the Parliament
at any place.

W my famd . wew W,
qATY q¥ 9T, I §TF A« A fear
fe areen % W ofceae gar faewr
v wEe s g AN X
o spea Wt wETITS: & i agt Iufeaa
¥, —3q ofcavare w1 ag we §, o
dam W wf o T @, w
e wwt Y, —3w afcEare & geEeaw
arew X ag wg fe s s R A
awTg 97 & wrar g 1 I w7 oW
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TAT AR qW A W, Wq ATHAT
I, AET T I ALY e o

T WP - I 86 AT 9T
w1 & fx 7 arew fafret ¥ G dar
A Y @ T A ) T IR
E AT TR ] | (W) L
W @w ¥ ax & A a9y ) @
f& xawr w2 o7 Afem faar g o
TG A AT E |

trommﬂgt!ﬁfqm: LG
¥ T WY §F ATHA FV TH-TH F
T A w4 fef w8 72 AF A
@ g

wewet AgvEw : A4 qg= quy A &
T FFFATE 7 (vomwm) ..
Y H=7 A8, qZ AT e F Ty
o sarer ¥ @ AR a9 AFAT

wo YW WAWT wfgm : w
fareY 9T & graew ¥ gar O w9 Ty
fadgrfasre afafr & a.0% dor 23X

avae RgRa ;- § &Y g OF AR
I QAR ®T@T @ E, AfET I
HIgE, HEEIE &, WY §9 aE 4 AL 9O
WeamamgE ... (vaasTr)
... SEHIT WA FATr arad sy ?

1244 hrs.
POINT UNDER RULE 377

Mr. Speaker: Now papers to be lasd
on the Table.

Shri Kapur Singh (Ludhiana): Be-
fore we proceed further, I want t»
make a submission. I gave a notiee
under Rule 377.

Mr. Speaker: I did not give my com-
sent. How can he force me?

8hri Kapur Singh: Do you propose
to use your discretion to suppress evi-
dence and argument which go to show
that you contravened the Rules of
Procedure? '
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Mr. Speaker: Not at all. But I have
to decide. This matter was dccided
the other day.

Shri Kapur Singh: I am not rcfer-
ring to that matter. I am referring
to what you did in the House. You
acted in contravention of the Rules
of Procedure and I want to bring it
to the notice of the House.

Mr. Speaker: He cannot bring it like
this. He can bring a regular motion
against me.

Shri Kapur Singh: May I wake it that
you are going, in future also, to use
your discretion to suppress all evi-
dence and argument which go to show
that you had acted in contravention of
the Rules of Procedure,

Mr. Speaker: Unless I give consent
to anything being raised, T will not
allow anything. 1 am not going to
allow this.

Shri Kapur Singh: I take a note of
this.

Mr. Speaker: Now papers to be laid
on the Table.

1245 hrs.
PAPERS LAID ON THE TABLE

REPORT OF THE STUDY TEAM ON THE
TeXTILE COMMISSIONER'S ORGANISATION

The Deputy Minister in the Ministry
of Information and Broadcasting
(Shrimatl Nandini Satpatl): On behalf
of Shri Manubhai Shah I beg to lay on
the Table a copy of the Report (PRart
I) of the study Team on the Tesxtile
C issi 's Or tion—Cotton,
Cotton Textiles and Textile Machinery
Manufacture. [Placed in  Library.
See No. LT-6253/66].

INDIA’S NOTE DATED THE 30TH APRIL,
1966, GIVEN TO THE EMBASSY oF CHINA
IN INDIA

The Minister of External Affairs
(Shri Swaran Singh): I beg to lay on
the Table a copy of Government of
India’s note dated the 30th April 19686,
given to the Embassy of China in
India in reply to the note datea the
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Delhi Adminis-
tration Bill
31st January, 1966, given by the Minis-
try of Foreign Affairs, Peking, to the
Embassy of India in China. [Placed
in Library. See No. LT-6254/66].
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1245} hrs.
PRODUCE CESS BILL

MemORANDUM RE: DELEGATED LEGIsra-
TION

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Co-operation (Shri
Shinde): 1 beg to lay on the Table a
statement with regard to the Memo-
randum regarding Delegated Legisla-
tion appended to the Produce Cess
Bill, 1966. [Placed in Library.
See No. -LT-6265/66].

12.46 hrs.
DELHI ADMINISTRATION BILL
RePORT or JoINT COMMITTEE

Shri Krishnamoorthy Rao (Shimo-
ga): I present the Report of the Joint
Committee on the Bill to provide for
the administration of the Union terri-
tory of Delhi and for matters cornect-
ed therewith.

Shri Hari Vishnu Kamath (Hoshan-
gabad): On a point of information.
You will recollect that sometime ago,
three or four members of the Joint
Committee resigned from the said
Committce and immediately after-
wards, in accordance with your very
wise guidance given in the House¢ on
the 21st April when 1 raised the ques-
tion—T asked vou whether it was open
to Members to move for filling the
vacancies and you said, “certainly”,
“yes”. my question was—

“Is it open to members to give
notice of a motion to fill the va-
cancies. . . ."”

and you said,
“yes'—
on the same day I gave notice of a
motion. That was never taken up and
T was told that the motion would not
be considered. I want to know why
the v on the C were
not filled up.
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Mr, Speaker: I will get that and see.

Shri Hari Vishou Kamath: The re-
port of the Joint Committee wag iaid
on the Table without filling in the
vacancies on the Committee. I do not
think that it is in order.

EvEnce
Shri Krishnamoorthy Rao: I heg to
lay on the Table a copy of the evi-
dence given before the Joint Commit-
tee on the Bill to provide for the ad-
ministration of the Union territory of

Delhi and for matters connected there-
with.

1247 hrs

STATEMENT RE: LIBERALISATION

OF INDUSTRIAL L.CENSING
POLICY

The Minister of Industry (Shri D.
Sanjivayya): As the House is aware,
both in this House and outside, lcaders
of Public opinion belonging not only
to the Congress party but also to
some other parties, have from time to
time suggesteq the need for a review
of the continuance of various controls
in the cconomic field The Primc
Minister has also on more than one
occasion recently reiterated Govern-
ment’s po'icy that controls would
be maintained only where it is neces-
sary in the public interest to do so.
Government  have been thercfore
keeping under review the various con-
trols in existence.
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Ag regards the specific control re-
lating to the licensing of industries
unuer the Industries (Development

and Regulation) Act, 1951, over the
past two years Government have
d some relaxations. All In-

dustries with fixed assets not exceed-
ing Rs. 25 lakhs were exempted from
the licensing provisiong of the Act in
1964. Some relaxations regarding
diversification of production by manu-
facture of ‘new articles’ by existing
units and relating to ‘substantial ex-
pansion’ of the licensed capacity in
cases not imvolving any foreign ex-
change expenditur¢c werc announced
last year. The possibility of making
further relaxations has been under
Government’s consideration fo, some
time.

Though efforts have been made to
strcamline the licensing procedures, it
cannot be denied that the system of
licensing inevitably involves gome de-
lay. Some speeding up in the estab-
lishment of capacities can be expected
in industries in respect of which it is
practicable to eliminate the licensing
requirements. In the present context
of somewhat sluggish investment by
the private sector, it is importunt that
all legitimate encouragement should
be given to the speedy setting up of
further capacity, particularly in prio-
rity flelds. Tt has accordingly been
decided that the industries sﬂ?clﬂed
below should be exempted from' the
licensing provisions of the Industries
(Development and Regulation) Act:—

b No Industry Scheduled Ind.
Nos.

1 Iron & Stcel castings & forgings 1.A(3)

2 Iron and Stecl Structurals . . LA

3 Blectric motors (not exceading 10 Horse powu\ 5(2)

4 Pulp—-Wood pulr\—mechnmcnl chemi n! mcludrrg dnsol\mg 24(5)

. B 4(

s Povul‘ Alcohol . 26(1)

6 Solvent extracted oils . 28(1)

7 Glue and gelatin . . . 32

8 Glass—Orher than Hollow ware . . . 33(2), (3), (4)

(5) & (6).

9 Cerawcs:
Fire bricks . . 34(1)
Furnace lining bricks . 34(3)

10 Cement and Gypsum products :
Portland cement . 35(1)
Insulating boa-ds . 35(8)
Gyptum boards, wall boards and the like 35(4)

11 I'imber Products
Plywood 36(1)
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Two basic considerations which have
been kept in view in the preparation
of this list are:—

(i) The items are those in res-
pect of which there is no substan-
tial import of components or raw
materials.

(ii) Industries in respect of
which protection to the smal] and
cottage industries is of importaice
have been left out.

The above ist is by nc means ex-
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made, just as he hag made a state-
ment today. Secondly, I would sub-
mit that a review should be specifical-
ly within a year and not a year or two
or even further than that. A i1cview
should be there after a year so that

we know exactly how things have
worked.
Shri D, Sanjivayya: We shall cer-

tainly take the suggestion into con-
sideration.

Shri Sham Lal Saraf (Jammu and
Kashmir): When the hon, Minister

haustive. It is pre d to

the schedule to the Industries (Deve-
! t and Regulation) Act with a
view to announcing further additions
to this list from time to time. Apart
from the two considerationg mention-
ed in para 4 above, an additional tac-
tor which will be taken into account
in preparing further lists wili be the
need for the accelerated devciopment
of industries with export potential.

It is proposed to exempt the indus-
tries listed in para 3 only from the
licensing provisions of the Industries
(Development and Regu'ation)  Act.
It will no longer be necessary for any
of these industries to apply Jlor in-
dustrial licences. These industries
will, however. continue to be iaciuded
in the schedule to the Act and the
powers conferred on the Central Gov-
ernment und'r the remaining provi-
siong of the Act will continue ‘o be
operative. In particular, for purely
statistical purposes, the industries will
be required to register themselves
with the Directorate General of Tech-
nical Development.

In conclusion, I would like to make
it clear that the exemption from the
licensing requirements now announc-
ed is on an exverimental basis. It is
pronosed to review the effectg of this
decontrol after a year or two and to
take this review into account in the
further formulation of policy.

Shrimati Renu Chakravartty (Bar-
rackoore): The hon. Minister has pro-
mised that a larger number of units
are going to be decontrolled. Every
time decontrol takeg place, I wculd
submit that a statement should be

says that timber producty will be
exempted from the licensing provi-
sions of the Industries Development
and Regulation Act, does hc mean
on'y plywood or all the timber pro-
ducts?

Shri D. Sanfivayya: Only plywood

12.50 hrs.
RE: HEALTH OF A MEMBER

(SHR1 SARJOO PANDEY)

Shri S. M. Banerjee (Kanpur): With
your permission, under rule 376(1}, I
want to raise a point of ordcr relating
to the interpretation or enforcement of
the rules. The conduct of the busi-
ness of the House ig governed by a set
of rules.

You are aware that under rule 187
we have been tabling calling-atten-
tion-notices, and you are awure that |
and some other Members also have
been bringing to the notice of the
House that a Member of this House,
Shri Sarjoo Pandey has been on hune
ger-strike. There was a tradition In
this House, and you had perhaps estabe
lished a convention  as, for instance,
when Shri A. K. Gopalan was on hun-
ger-strike in ja’l that the Home Mininter
or the Deputy Home Mini. ter
other  M'nister used to  inform  us.
In this case, ten dayg have passed, end
today is the 11th day of the hunger-
strike. Before ths UP Assembly at
Lucknow, Shri Sarjoo Pandey, one of
the Members of this House. along with
other members is on hunger-strike.
The matter i one which purely con-
cerns the Centre. I wou'd never have

or - any
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[Shri S. M. Banerjee]

wanted to raise this matter here, had
I not been convinced that this was a
matter where the Central Govern-
ment had to answer.

Now, what are the things invelved

Mr. Speaker: The hon. Member has
raised this point of order under rule
376?

Shri §. M. Banerjee: Yes, relating
to the interpretation of the rules.

Mr, Speaker: He is raising it because
it has been rejected?

Shri 8. M. Banerjee: After rejection,
1 am raising this. . .

Mr. Speaker: Shri S. M. Banerjee is
an old Member of this Parliament and
an experienced Member. The rule
says that a point of order may be
permitted to be raised during the in-
terval between the termination of une
item of business and the commence-
ment of another if it relates to main-
tenance of order in, or arrangement of
business, before, the House. Does his
point of order relate to any of these
two things?

Shri S. M. Banerjee: 1t relates to
the business of the House. . . .

Mr. Speaker: Shri S. M. Banerjee
shoulq realisc that T have disallowed,
—it may be wrongly—the calling-at-
tention-notice. . . .

Shri S. M, Banerjee: You may have
disallowed it. 1 am saying nothing
against you. I would only request you
to permit me. . . .

Mr. Speaker: The hon, Member can
always pursue it. . ..

Shri S. M. Banerjee: 1 have receiv-
ed a telegram and I have sent it to
vou already. Shri Sarjoo Pandey is
urinating blood, and the man may

Mr. Speaker: Why should he go to
the extreme? The only question be-
forc me is how this can be raiscd by
way ot a point of order.
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Shri S, M. Banerjee: It arises this
way. . .. )

Mr, Speaker: The rule reads thus:

“A point of order shall relate to
the interpretation or enforcement
of these rulesg or. . . ",

Shri S. M. Banerjee: Under the rules
you have disallowed it. . . .

Mr. Speaker: The hon. Member had
read out rule 376(2)?

Shri S. M. Banerjee: No, 1 had read
out rule 376(1), which says:

“A point of order shall relate to
the interpretation or enforcement
of these rules or such Ar:icles of
the Constitution as regulate the
business of the House and shall
raise a question. . .."”

You may have rejected my calling-at-
tention-notice regarding Shri Sarjoo
Pandey, but under some rule. Am I
not entitled to point that out and ap-
peal to you. ...

Mr, Speaker: Therefore, I should
tell him the rule under which I have
disallowed it?

Shri S, M. Banerjee: I do not want
the rule. I simply want that you
should ask the hon. Minister to make
some enquiries.

Mr. Speaker: That is a different
thing altogether. 1 shall make enqui-
ries.

Shri S, M. Banerjee: Should T not
presume that you have disallowed the
calling-attention-notice an the basis
of some rules?

Shri Sarjoo Pandev has been on
hunger.strike for the last ten days ...

Mr. Speaker: That is a diffcrent
thing. He might not be satisfied with
my order, but then he has other
methods to pursue it. . . .

Shri S. M. Banerjee: Kindly hear me
for one minute.

Shrimati Renu Chakravartty (Bar-
rackpore): He is a colleague of ours...
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Shri S. M. Banerjee: Kindly hear
me for one second. This is a Central
matter pure and simple. What are
the things involved? One is the re-
wocation of the Emergency. That is
a matter concerning the Centre. . . .

Mr. Speaker: It cannot be raised in
this manner. It might be done in any
other manner. The hon. Member may
have my sympathies, but the matter
cannot be raised in this way.

Shri S. M. Banerjee: How to raise

Mr. Speaker: Why should he think
of the extremes now?

Shri Kapur Singh (Ludhiana): You
have just now said something about
your giving orders. May I respectful-
ly point out that it is hardly your
position to give orders? You are here
to give rulings and to regulate the
proceedings of the House.

Mr. Speaker: Very well. Rulings
are orders. They have to be obeyed,
and, therefore, they have the charac-
teristic of orders also.

Shri Kapur Singh: May I explain
the difference between the two?

Mr. Speaker: [ do not need that
difference.

Shri H, N, Mukerjee (Calcutta Cen-
tral): Shri S. M. Banerjee whether
rightly or wrongly has raised this
matter, and it is for you, Sir, to de-
eide. He has referreq to certain rules
in order to substantiate his bringing
it up before the House,—and he has
already done so, and it is already on
record—on the basis of the informa-
tion which he has received and some
of us also have received about the
condition of health of a Member of

this House. 1 remember thot you per-
haps relaxed the rules to a certain
extent to permit calling-attention-

notices regarding the health of detenus
who were held even under the aegis
of the State Governments and we
welcomed that, and we appreciated
that gesture, because we think  that
when Members of this House with
whom day after day we are in associa-
tlon are in bad health or in very
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serious jecpardy, then the whole Houge
is concerned. My hon. friend has
substantially brought out that matter.
Bven at this point of time, he has
tried, according to the rules also, to
bring it within the ambit of the con-
stitutional osition., 1 would beg of
you to see to it that least a statement
is made here on the health condition
of Shri Sarjoo Pandey.

Mr, Speaker: If jt concerns the
health of any Member, certainly I
shall be the first person to make
enquiries and find out. But this is
not the method in which it can he
raised. The hon. Member has ruised
it by way of a point of order. That
was not fair. That was what I was
dealing with. As to whether it could
be a point of order, I would request
Shri S, M. Banerjee to consider this. ..

Shri 8. M. Banerjee: [ may have
quoted a wrong rule. That ig a diffe-
rent matter. But I would only request
you. . . .

Mr, Speaker: It cannot be raised as
a point of order. So far as his health
is concerned, certainly I shall makc
enquiries and ask the hon, Minister to
make a statement.

Shri 8. M. Banerjese: The Ccuntre
should direct the State Government to
concede the demands.

Mr. Speaker: That is not my busi-
ness; it is not for me to tell the Cen-

tral Government to order the  Slate
Government.
Shri 8. M. Banerjee: The Centre

hag failed. . . .

Mr. Speaker: That is not fair, that
I should ask them to order the State
Government. . . .

Shri S M. Banerjee: You may re-
quest the Home Minister to make
some enquiries,

Mr  Speaker:.. But certainly it s
my job and it ought to be my concern
that T should ask the hon. Minister to
find out the state of health of the
Member and report it to the House. . .
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Shri 8. M. Banerjee: If it is a state-
ment on the health only, then it is
better to send a doctor there than
ask the hon. Minister to make a state-
ment,

Mr, Speaker: Shri S. M, Banerjee
does not seem to stop at any limit.

o TR AT Wifgan (wRmAE ) :
o AEET, ¥ AT A &9 qTE
MR ¥ 7y 389 fraw A e
i wigan g 9 f5 B arad
T F Y @ faw A oaw A
oA &Y WAz q Y I Afwa o«
3 g agEs w1 AT g1 A A
o1 I Ak I Ay fawd fE
g qed ook gra ¥ ¥ 380 ¥
g fomr gar & —

“All matters not specifically
provided for in these rules and all
questions relating to the detailed
working of these rules shall be
regulated in such manner as the
Spcaker may, from time to time,
direct.”.
¢ i O ®Y% WY WA an warE o fw
feet oF g FA F AR § Ay
WY IT A ¥ AFY § W I w9
T § I3 AEG § | & 95 g F qgaq
qw ga1 & s ar fF omfax ow
A AT ¥Y qaegeed) A1 ATHer
W a7 foa eaR faa & qedw @}
I Y wad & & a9hE § Ay fe
°TY 389 FY WiAgd! ¥ ¥F@ WHA WY
ggt A F )
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Shri Nambiar (Tiruchirapalli): This
is the eleventh day of the hunger
strike. Any report that they give
about hig health condition later will
not suffice. We want the information
before 5 PM. today.

Mr, Speaker: I will ask him to get
it as early as possible.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Can the House be assured
that you are making necessary enqui-
ries into the matter?

Mr. Speaker: Yes, yes.

13 hrs.

CONSTITUTION (NINETEENTH
AMENDMENT) BILL*

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): On behalf of
Shri Nanda, I beg to move for leave to
introduce a Bill further to amend the
Constitution of India.

Mr. Speaker: Motion moved:

*“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India”.

Shri Hari Vishnu Kamath (lloshan-
gabad): Under rule 72, I oppose the
introduction of the Bill. I have got the
Bill before me. The Statement of
Objects and Reasons says that it is
considered proper to amend thig arti~
cle, article 3, to make it clear that
‘State’ in clauses (a) to (e) includes
Union Territories.

May 1 invite your attention and the
attention of the House to the Lok
Sabha debates of 10th September 1963
when the Direct Elections to the House
of the Pcople Bill was on the anvil of
the House or before the House? Inm
the course of the debate, 1 raised this

*Published in Gazette of India Ex-traordinary Part II, Section 2, dated

9-5-1966.
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point gpecifically that the word ‘State’
in the clauseg of that Bill did not
envisage Union Territory as well and
therefore, the lacuna should be cured
by an amending Bill. At that time,
the Minister of State—luckily he was
the same Minister piloting that Bill,

President’s
Rule in Kerala

(Res.)
and did not concede its validity and
agree to rectify it. But later on they
come to the House for the same pur-
Ppose.

Mr, Speaker: The question is. . .

Shri Harl Vishou Kamath: Wholly
redund Bill.
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not the senior Minister—h and
hawed and could not lay his finger
at once on the relevant clause that
might come to his rescue, the relevant
provision in some Act. Almost till the
fag end of the debate, till the last ut-
terance of anyone in the House on the
Bill, after which we passed on to the
mext item, he cou!d not specify how
it could be cured, or rectified. At last,
howcver, he said:

“Shri Hathi: Under the General
Clauses Act, ‘State’ includes Union
Territorits also.”

He thus got over the difficulty which
I had posed. He cannot eat the cake
and have it too. When I confronted
him with my difficulty, he sald, ‘No,
no; the General Clauses Act is in our
favour’. If under the General Clauses
Act, ‘State’ includeg ‘Union Territory’,
why have they sought to introduce
this amending Bill? Then that Bill
which we passed was out of order, if
an amending Bi'l is necessary now to
remove the lacuna that State does not
include Union Territory. Iow is he
going to answer this point? This is
a wholly unnecessary. redundant and
superfluous Bill.

Shri Hathi: That is exactly the rea-
son why we wanted to malke it abso-
lutely clear in the provisions of the
Constitution. It may be that under
the General Clauses Act, ‘State’ may
include a Union Territory for the pur-
pose of the Representation of the Peo-
ple Act or other things, but where the

Mr. Speaker: The question is:
“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India".
The motion was adopted.
Shrl Hathi: I introduce the Bill.

13.08 hrs.

STATUTORY RESOLUTION RE:
CONTINUANCE OF PRESIDENT'S
RULE IN KERALA

Mr. Speaker: Further discussion
of t!:e following Resolution moved by
Shri Hathi on 6th May 1966, namely:

“That thi:s Houge approves the
continuance in force of the Proclu-
mation dated 24th March 1965 in re-
lation to the State of Kerala, issued
qndcr article 356 of the Conititu-
tion by the Vice-President of India,
discharging the functions of the
President, for a further period of
six months with cffect from May
11, 1966".

Out of 4 hours, 1 hour and 10 mi-
nutes have been taken, leaving 2
hours and 50 minutes,

Shri Vidyalankar may continue his
speech.

Shri A. N. Vidyalankar (Hoshiar-
pur): Mr. Speaker, the other day 1
had extended my support to the Re-
solution. But while doing so, I said,
we should not take the imposition of

question is of altering the b ies
of a State or annexing part of a State
to another, perhaps there may be some
question raised. We wanted to make
the position absolutely c'ear by an
amendment of the Constitution.

Shri Hari Vishnu Kamath: I am
constrained to say that when a Mem-
ber here raised the particular point,
they tried to beat about the bush

presidential rule very lightly. I real-
ly felt dismayed and deeply shaken
when | found that many membe-s of
different parties when they talked of
the impwsition of presidential rule
do so very lightly; they talk about it
glibly and  unhesitatngly and wth-
out any feeling of remorse or regret.
In fact, the imposition of presidential
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rule should not be taken so lightly.
As g matter of fact, we should not
impose Presidential rule only in order
to tide over immediate difficulties and
as a matter of expediency. We ex-
pect that true democrat must feel a
natural sense of revulsion and repug-
nance against such an idea because it
is a reversion of the democratic pro-
cess to authoritarian rule. If it hap-
pens, we should feel that demo-
cracy is in danger. This was my feel-
ing when I heard talks of the impo-
sition of Presidential rule in Punjab
as if it is a normal thing.

Recently there was some talk of
imposition of Presidential rule in the
Punjab itself, where majority party is
functioning and where, if there is any
difficulty, it was within the ruling
party or the majority party and not of
such nature ag one could say that the
Constitution has failed. Moreover,
any failure of democratic constitution
cannot be cured by imposition of au-
thoritarian rule or autocracy. Auto-
cracy is no cure for the failure of
democracy where certain party or po-
litical bosses want to impose their
will 0oa the democratically installed
executive, A genuine effort should be
made to check them, and for check-
ing the persons running the democra-
tic apparatus, the rea] persons are the
members of the democratically elect-
ed legislatures.

Therefore, 1 object to the way in
which the matte: talked about and
ig usually taken up. We all feel real-
ly jealous in protecting the democra-
{ic institutions. If there is a failure,
we should construe it as our collective
failure. I sometimes sec  Opposition
Members also talking so lightly about
ull these things.

13.08 hrs.

|MR. Drru1y-SpeAker in the Chair]

When they have their political dif-
ferences, they say ‘impose President's
rule’. T say this is a wrong way of

approach. On the other hand we
should be jealous in protecting our
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demorcratic institution; and where
they are tampred with or their func-
tioning is interfered with, we should
not take it very lightly.

I also think that it is a serious re-
flection on the majority party if we
ourselves say ‘impose presidential rule
or suspend the democratic institutions’
It implies that the party accepts fail-
ure and incapacity that where it is in
a majority and where it is stil  the
ruling party, it wants to have authori-
tarian rule imposed. These implica-
tions are logical, and must be taken
into account. We should not give any
logical excuse to anybody or any pre-
text  to  anyoue to say that the ruling
party does not want democratic rule
but wanted to impose authoritarian
rule.

Therefore, I feel that thig im-
position of President’s rule has seri-
ous implications, and these implica-
tions should not be taken lightly. We
should always be jealous guaradians
of democracy and democratic insti-
tutions, We should try to work them,
and where there is any failure, we
should be worried about that. It is not
a good women for the future of demo-
cracy.

Therefore, 1 submit that although I
support this resolution, 1 have spoken
all this because I feel that that kind
of remorse, regret. disappointment,
that kind of anxiety is not there, 1
do not say bnly in the members of
ruling party, but even in the other
parties, who every day make g de-
mand for the imposition of  Presi-
dent’s rule, For them  any  stick
goud enough to beat the ruling party
with. Because they differ from the
ruling party. because they have cer-
tain complaints, they at once say that
President's rulg should be imposed.
So, this way of loose thinking about
the imposition of President’s rule and
the suspension of a democratic Cons-
titution ig not a good omen for
the future of democracy, and there-
fore 1 wanted to submit all that.
1 hope that the Home Minis-

I8
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try will take it into account, and in
the matter of imposition of Presi-
dent’s rule in any State, they will
not take it lightly, they will not
hastily jump upon a dccision, where
ver there is slightest failure some-
where or there are certain inner party
conflicts, in order to overcome them
or to punish those who did not be-
have properly by imposing President's
rule. This should not be our atti-
tude.

Shri P. Kunhan (Palghat): 1 rise
to oppose the extension of President’s
rule in Kerala proposed by the Home
Minister. Shri Nanda.

There is perhaps no other State in
the Indiay Union where the constitu-
tional devise of President’s rule was
so often resorted to gs in Kerala in
the narrow political interest of tae
ruling party. Congressmen who talk
so loudly about democracy and res-
pect for the Constitution seem to for-
get that they are the grave-diggers of
democracy in this country, particularly
in the State of Kerala. They have
systematically sought to pervert and
stifie the democratic process, nullify
the gains of representative institu-
tions. The history of my State and
the role of the Congress there pro-
vides the most striking illustration ot
my contention.

We are all familiar how a democra-
tically elected non-Congress Govern-
ment in Keralg was ousted from
power by the Congress Party with
the connivance of the Central Gov-
ernment in 1959. Our present Prime
Minister, we all know, provided the
leadership to the unconstitutional agi-
tation by a minority of the popula-
tion. The Congress had then no com-
punction, as it has none today to give
effective leadership to this motley
collection of lists, casteists,
reactionaries and other vested inter-
osts.

The removal of the constitutionally,
democratically elected Communist mi-
nistry  in 1959 was the first blow
struck against democracy in Indla. If
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people’s faith in the Congress profes-
sion of democracy was shaken then,
the events that followed had comple-
tely destroyed it. The second blow
struck against democracy was as re-
cently as 1965 when the then Govern-
or of the State, under obvivus inspi-
ration from the Centre, deliberately
avoided calling on the leader of the
largest group in the newly elected
Assembly to form g ministry. This
flouting of the constitutional provision
became even more blatant, when the
Home Minister shamefacedly refused
to rclease the detenus whom the peo-
ple had returned to the Assembly.
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The Communist Party, as you all
know, entered the 1985 elections under
unprecedented difficulties. The entire
leadership of the Party were arrested
under the DIR just on the eve of the
election with the deliberate intention
of paralysing the activities of the
Party and eliminating it as the most
serious challenge to the Congress
Party. The Home Minister, in justifi-
cation of thig Fascist-like measure,
camc out with a so-called White
Paper on the CPI in which he malici-
ously charged the communist leaders
of being traitors and pro-Chinesc. This
was the most cowardly and despicable
thing that any politician had resorted
to in the interests of his party. The
Home Minister did not have even the
decency, or commop courtesy. to per-
mit the communist leaders answer his
slanderous allegations or to bring
them before a court of law where the
latter could have exposed his char-
ges. That the people of Kerala refused
to be blackmailed or dcceived by
the Home Minister and voted
massively for the Communist Party,
returning them as the largest single
group in the Assembly, is a tribute
to their political wisdom. If the Home
Minister had any sense of shame or
decency, he would have resigned
from his post and apologised to the
people of Kerala.

Tt us now see how the people of
Kerala have fared under the [Iresi-
dent’s rule. It is common knowledge
that the introduction of Centre’s rule
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in the State has not only not improv-
ed the condition of the people, but,
on the contrary, it has become even
worse. A point of grave importance
to the people of the State is the de-
teriorating situation of food.

When rationing was introduced in
Kerala, the scale of ration was 160
grammes per adult per day. After a
time it was reduced to 140 gr
Then it took the people of Kerala to
wage a great struggle to force the
Government to restore the ~ut.

Why did all these things happen? It
is beacuse the procurement policy is
totally biassed and anti-people. In the
name of levy, the poor cultivators are
squeezed, while the rich landlords
are allowed to go scot-free. The rich
landlords are hoarding foodgrains.
The Government are not making any
attempt to get them. A machinery to
procure grains from the  hoarders
and rich landlordg should be set up.
The cxisting machinery, I regret to
state, is as a whole in favour of the
hoarders, big landlords and black-
marketeers.

In Kerala, thousands of cultivators
are in debt to the blocks and co-vpe-
rative stores for the loan of fertili-
zers. What is the use of fertilizers
when there is no water for irrigation?
The scope for minor and medium ir-
rigation in Kerala is great, but there
is no attempt to tap these resources
As far as the irrigation works are
concerned, it has been a very poor
show during the Third Plan. For
example, the Plan documents of Ke-
rala, 1966-67, themselves admit the
utter failure of the Government in
this regard. It says that at the end
of the Third Plan, out of 20.22 lakh
hectares, the net area irrigated would
be 347 lakh hectares, which is not
more than one-seventh of the total
How are you going to solve the food
problem?> The Government are
squeczing the people in the name of
Jevy water cess and other taxes
without number.
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During the third plan no new indus-
tries have been set up in Kerala. The
second shipyard at Cochin which has
been hanging fire for the last ten
years is not even in the agreement
stage. The existing industries are
closing down or working under capa-
city because of power shortage. Last
year nearly one lakh of workers have
been unemployed and no alternative
job has been given to them. To this
mounting unemployment comes the
projected strike of the plantation la-
bourers. The plantation owners are
not prepared to give bonus to the
workers according to their earnings.
Take the government employees.
Recently, the government announced
a revision of pay scales. As usual
the top-most officers had been given
a rise in pay of Rs. 200-800 while the
lower and upper division clerks, tea-
chers, police constables, etc. had been
given only Rs. 1 or 2. This has becn
another act of socialism under the
President’s rule in Kerala. I request
that the government should ho'd im-
mediately elections in Kerala without
waiting for  the general  clectons.
Nothing short of it will satisfy the
people.

Shri N. Sreekantan Nair (Quilon):
Mr. Deputy-Speaker, I also rise to
oppose the resolution placed before
us by the hon. minister, Shri Hathi
The hon. member from Thiruvella is
not here; he heaped euologies for the
administration of the state of Kerala.
He had been much more emphatic
than Mr, Hathi himself that there
should be President’s rule. I can sym-
pathise with him because naturally
his position is such that he has got
to be more loyal than the king. As
one who does not have party fac-
tions to satisfy, I am prepared to
concede that Mr. Hathi and the Home
minister have been trying to infuse
more democratic functions into these-
called consultative committee for
Kerala. We had three or four sittings
of this committee during the past
one year. The main function of that
committee according to its constitu-
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tion and the law is to go into the
question of legislations for the state
30 that the President may enact them.
That was the primary duty which we
have been doing. We were permitted
by the grace of the hon. minister to
raise some other problems but most
of them stil] remain as subjects to be
taken up in future; one of two of
them were taken up but never im-
plemented. The so-called extra-ordi-
nary powers and rights of the con-
sultative committee have to be wor-
ked out and some constitutional pro-
cedure has got to be enforced so that
it could tackle these problems more
effectively. Unlike the hon. member
from Thiruvella, 1 feel, along with
Prof. Mukerjee and Prof. Ranga,
that in future morc and more states
will be called upon to face the same
situation The 18 and odd years dur-
ing which in most states Congress
enjoyed complete power over the ad-
ministration cannot continue for long.
Even conceding that in every other
state Congress would get a majority
in the next elections, the problem
state of Kerala remains. Who knows
that there wil] be any party or group
of parties which would get a majo-
rity next time? The concept of the
government that only when a party
gets a clear majority it has the right
of government cannot continue any
further. You have to envisage and
allow some other procedure by which
the people of the state would be as-
sociated with administmation in fu-
ture. The procedurc adopted to ex-
tend President’s administration on
this particular occasion is objectiona-
ble. The elected legislature was dis-
banded and dismissed without allow-
ing them even the facility to elect
thelr representatives to the Rajya
Sabha and so one-third of Kerala
seats in Rajya Sabha are unoccupied
Even without calling these members
and asking them to elect representa-
tives to Rajya Sabha, the legislature
was disbanded in great hurry. The
governor had to act according to the
dictates of the Central government
and Congress party. In order to
push through their party interests

in Kerala the Congress Gov-
ernmant immediately disbanded the
elected legislature. There was no
other method to check the represen-
tatives of the Opposition from being
elected to Rajya Sabha and so they
said: let there be no representatives
from Kerala for Rajya Sabha. Pro-
bably tomorrow, they will say: it all
representatives from Kerala do not
become members of the congress
party, let there be no member to the
Lok Sabha from Kerala. Such dras-
tic measures to eliminate reprcsen-
tation from Kerala are wrong Some
other method of representation to
Kerala has got to be adopted because
the people in Kerala, by their tem-
peramenit and by their constitution
are such that they could not be con-
trolled with a wand from thc centre
or from any other part of India. We
cannot ourselves judge how the wind
of Kerala will blow tomorrow. The
whole discussion ipitlated by Mr
Hathi was on the basis that the ad-
ministration is good but it could not
be a substitute for self-government
and for a democratic set up. That is
exact!ly what we challenge. The ad-
ministration in Kerala under the Pre-
sident's rule, at lcast during the past
few years had been going from bad
to worse There are several reasons
but the most basic reason is that this
governmcent had not even  deputed
at least honest and competent officers
to take charge of the administration
Generally, not more than three vears
are allowed for a senior ICS officer
to remain in one place. But we have
a chief secretary who does no! know
the language; he has remained there
for more than four years. He Is a
rubber-stamp which simply signs the
notes put up by all his wily subordi-
nates.
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An hon. Member: He continues
under the Centre’s rule also.

Shri N. Sreekantan Nair: His only
objective seems to be to save large
sums of money; he occupies a room
in the guest house and he has become
a regular nuisance to all the tourists
and to the public. He does not occupy
a house because he may have to pay
higher rent. That is the mos: funny
aspect. That man is not wanted any-
where in the centre and he would not
made to sent one very brilliant man
be transfered to another arca. 1 do
concede that there was an attempt
from here and he was imnmicdiately
called and sent to another area. One
of the Advisers who does not know the
language of the State. As a matter of
fact he does not know the language of
the gommon people, the language of
the sulfering of the common people of
any state in India. He is g bureau-
crat. (Interruption). Is he a bache-
lor? Whether he is a bachelor or a
married man, it is immaterial, so long
as he is g human being. Whether he
hag one wile, or no wife or 10 wives,
that is not the point. The whole
difficulty is that he has nothing in
common with the common people. He
is not prepared to be a democratic; he
is not prepared to hear or head to the
complaints of the common people and
in any matter which concerns the
working classes of Kerala he takes an
attitude which is against their inter-
ests, and he is always biassed against
them.

You will be surprised to hear one
achievement, In respect of the Pay-
ment of Bonus Act which was enacted
and which came into force a few
months back. Kerala is the only State
in India which chose to utilise the
restrictive provisions of the Act, scc-
tion 36 of the Act, which allows the
Government the power to exempt any
employer. Kerala is the only State
in India which chose to utilise the
provision anq which gave exemption
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to an employer not only 1y deny the
payment of bonus for the year, for the
base year, but also to deny the bonus
in disputes which were pending before
the tribunal for years together. Can
you imagine such a retrograde step?
The dispute regarding the Act is now
before the Supreme Court; it has not
been finally struck down, or approv-
cd.  Before its validity or invalidity
has been finally cstablished, the State,
of Kerala comes forward and gives
an exemption under section 36 of the
Payment of Bonues Act for the em-
ployer to withhold the payment of
bonus for the last four years. This is
the attitude of the administrator we
have been blessed with in Kerala!

Another very queer issue which has
been thrashed out in thig House and
in the Consultative Committee in this.
A Government concern, a transport
corporation mainly owned by the Gov-
ernment, has been disbanded, and
before it was disbanded, some 500
workers were retrenched. We raised
a complaint and brought the matter
to the notice of the Home Ministry,
and we also brought it to the notices
of this House pointing out that it was
illegal to retrench genior hands, But
the so-called advisors denied that
there was any illegality. They even
disputed my right to question it say-
ing that this question of retrenchment
is before the high court and so on and
so forth. What happened ultimately?
Because I pleaded very humbly before
the hon. Home Minister, he and Shri
Hathi, both. advised the Adviser to
the Governor of Kerala to sece that
these people are at least paid after
arrears of wages. I agreed that at
least 50 per cent of the wages should
be paid. three months after retrench-
ment. For one year they waited.
The liquidation proceedings were
completely finalised. By the time it
was complete, we had put in a pettion
to the high court that the retrench-
ment was illegal and that it did not
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conform to section 25 of the Industrial
Disputes Act. Now, look at the poor
High Court of Kerala; due to the
great, eminent adviser sent from here,
the poor high court there had to look
into the service and conduct of every
worker.

Shri Tyagi

recent case?

Shri N. Sreekantan Nair: It is a
case of last year. They had to go into
the serv.ce and conduct of every poor
worker angd find out that 150 workers,
who had served without any blemish,
and who are senior people, had been
illegally retrenched. The High Court
ordered payment of Rs 35000 from
our exchequer; it had to be paid be-
cause of this man who had been sent
out from here. Without any qualm of
conscience, that amount was thrown
out to them.

(Dehradun): Is it a

An hon. Member: What about the
Governor?

Shrl N. Sreekantan Nair: Gov-
ernor or the Adviser. Both are the
same. The Adviser is in charge of the
department, I presume. If he wants
me to say, Governor, I shall say it. I
will say Governor Jain who unfortu-
nate!y, did not know anything about
this.

My. Deputy-Speaker: The hon.
Member's time is up. He has taken 15
minutes.

Shri N. Sreekantan Nair: I nave
taken less time; anyhow, this is an
important matter, Sir.

Shri Tyagi: Members from Kerala
may bc¢ given more time.

Shri N. Sreekantan Nair: The liqui-
dation proceedings are now.
The Government has taken it over as
a department of the Government, but
the senior workers who were recruited
earlier still continue to be unemploy-
ed. Why should a senior officer of
the Government of India have prefer-
ence for just 150 people, 150 workers,
unless and until there is some corrupt
practice behind it, unless there is some-
thing corrupt behind it or something
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bad behind it? Why should the Gov-
ernment be so anxious to retain these
people, these 150 junior people in the
place of those senior 130 people who
were retrenched and who had put it
unblemished service for long? I would
like the Government to explain why
it has happeneq like that.

Then, Sir, I have a lot of things to
say about the so-called achievement
of the Home Ministry after the Presi-
dent’s rule was introduced in Kerala!
Owing to want of time, I would only
try to spot-light one or two things
now. Recently, there has been news
in the newspapers that g boy of 10,
the son of a police constable, who was
studying in the fourth standard, was
taken to the police station for investi-
gation and was kept there for three
days. and was subjected to a method
of inquisition known til] now only to
the Catholic hierarchy in Spain. Such
a small boy of 10 was so brutally
treated; pins were driven into the por-
tion between the nai] and the flesh;
his body was burnt with fire-sticks.

An hon, Member: What for?

Shri N. Sreekantan Nair: There
was some theft somewhere near about,
and this boy was suspected, they say,
and so he was taken to the police
station and kept there for three days,
and he was suspended or hung with
his both hands tied for hourg togcther
so that his arms and legs became swol-
len. His feet were swollen and the
flesh came out from inside. His hands
and feet were tied and his body was
burnt with fire sticks. This inquisi-
tion continued for three days and then
after the DSP returned, he was taken
to the hospita] and the hospital peo-
pie first refused to admit it; the news-
paper people went to the scene and
took photographs and all raised
such a hue and cry, the boy was
admitted. There was a theft some-
where near and this boy was suspect-
ed to have stolen something, some
go'd article. This is how a criminal
offence is being investignted in  our
State. This thing does not exist in
any part of India or in any part of the
world even, except perhaps in some
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parts of Africa where such hedonism
still continues, where some tribes live
€ven now on human flesh, where civi-
lzation is not known at all. In no
other part of the world such a type
of inhumanity persists in the adminis-
tration, and it is this Central Govern-
ment and the President who are res-
ponsible for the administration in
Kerala which is encouraging this.

When a new Governor was gent, we
thought that with his experience, he
would be ab'e to control these high-
brow bureaucrats who were running
the administration of our State. The
Unilon Government failed to supply
the State the nccessary rice with the
result that thero was, as you
know, the Kerala bandh. The Gover-
nor decided that in places where there
were scrious atrocities against the
students, there should be an enquiry.
Two weeks back, the ex-Chief Minis-
ter, of Keraln Shri R. Sankar, met all
of us, the so-called Members of the
Consultative C:-mmittee, who have no
power. Mr. Sankar reprcsented to
the Mcembers of the Opposition Parties
as well as to Congressmen that the
enquiry is being sabotaged by the
officers. In two colleges, where
serioug atrocities were committed,
where an enquiry has been ordered
already, nothing has been done, and
the man who has been appointed as
the authority to go into these police
excesses,—hc¢ is 8 member of the Re-
venue Board—says, “I would not con-
duct an open enquiry; because it is g
matter concerning the police. I am
prepared to conduct an enquiry in
camera.” So, the Government after
issuing an order, cannot compel any
officer to do a particular job which is
called for in the intcrests of of the
people at large, as a whole. That offi-
cer himself {s not in a position to take
actlon because our police is so omni-
potent, so powerful. That is the state
of affairs in Kerala.

Shri Hathi: Beforc he proceeds
further, I may say that it is not a ques-
tion of any officer not going on with
the public enquiry or not obeying the
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Governor's order. The point is that
there are cases yet pending before the

court .(Interruption).
Shri A. V. Raghavan (Badagara):
Withdraw it,

Shri Hathi: It if has to be with-
drawn, it would be withdrawn. Let
me go on. I am not accustomed to
this sort of interruption. The point
was referred to the Advocate-General,
whether in certain cases relating to
the same persons, when they are
pending before the court, any public
enquiry can be conducted while evid-
ence is being recorded in the same
matter in the courts of law., The Ad-
vocate-General opined that you may
go on with the enquiry but hold it
in cameru. because the charges that
may be made may be incriminating;
therefore, an enquiry will go on but
not public’y, because there may be
conflict.

Shri N. Sreekantan Nair: In two
colleges, there were very serious alle-
gationg of atrocities by the police, and
so naturally, the police have also
charged the teachers and students with
violence, and with criminal activities.
The question was regarding a public
enquiry into the offences and without
going into the cascs nobody can con-
duct an enquiry. 1 am sure the Gov-
ernor of Kerala did not conceive of an
enquiry with criminal cases pending.
We also had the idea that most of
those cases against the students would
be withdrawn. Now, they say that,
after four months, because there is a
complaint there, they cannot proceed
with the enquiry. At the same time,
they do not proceed with the com-
plaint and finish the case. Four months
have elapsed and all the evidence that
can be normally p-oduced in a case of
police atrocity has been done away
with. All the witnesses have bcen
either hought over, threatened or
cajoleq and any evidence is out of
question now. Even now a public en-
quiry is not allowed, because in that
case they will be forced to say what
they had originally said and they will
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not be able to go back on what they
hyd depoed. But if it is in camera
they cen say, “I saw it; it was a
popular uprising and I wanted to
be with the current” They want
to conduct that kind of enquiry
for which we are not prepared.
I can assure the Home Ministry
that this type of criminal investigation
and justice {s not going to take them
far and they will have to face much
more severe music if they proceed
on these lines.

Shri Maniyangadan (Kottayam): Sir,
I am also not very happy to support
th: resourion for extenging the  Presi-
dent’s rule in Kerala for another six
months. I wa; expecting my friends
opposite to give some alternative sug-
gestion, but they have not done it.
Ac:ording to me, there is no a terna-
tive. If I sav fhat this is no substitute
for a popular government or democra-
tic government, Mr. Sreekantan Nair
may say I am not honest in saying
that, But I am very honest. I know
very well that this is no substitute for
a populir government, because the
people of Kerala are suffering a lot
under the President’s ru'e. Develop-
mental activities are suffering. All
that T kn'w, but I do nn find ny
alternative. 8o I am constrained to
support this resolution.

Who is responsible for this? After
the last resolution was passed by this
Howe, for the Int $x mnth, th ¢ a-
sultative committee has been function-
ing. Var ous subjects were brought
there by the members. Almost all
the pa-ties in this House are represent.
ed in that committee and all Kerala
MPs a e members of that committee.
But not a single member of that com-
mittee raised the question of elections
in Kerala.

Shri N. Sreekantan Nair: Wag this
resolution placed there by the govern-
ment?

Sh'§ Maniyangrdan: No resolution
is placed there by the Government.
e bers bring resolutions there.
The” send matters for discussion. No
member of that committee, even by a
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suggestion, had made out that elections
should take place in Kerala.

Shri A, V. Raghavan: When was the
last meeting of that committee?

Shri Maniyangadan: There have
been three or four meetings in the
last 4 or 5 months, Not a single mem.
ber raised this question in any meet-
ing. In pr.vate conversation, these
members agree that we cannot have
an election in Kerala before the next
genceral clections. Of course, when
thoy come here, they do not admit it

Shri Warior (Trichur): Why should
private matters be mentioned in the
House?

Shri Maniyangadan: 1 agree; 1 will
not go further into that. Nobody
said that electiong shou'd be held in
Kerala. All the members who have
opposed this resolution have done so
without giving any alternative sug-
gestion and without asking for an
immediate clection.

Shri A. V. Raghavan: What hap-
pened to the last elections?

Shri Man'yangadan: 1  will come
to that. Nobody is honest. Ask Mr.
Sreekantan Nair. Even in the next
elections, nobody knows what will

Shri Vasudevan Nair: We are parti-
cipating in a debate in Parliament.
How can a member say that mobody
is honest?

Mr. Deputy-Speaker: He is voicing
his opinion.

Shri Vasudevan Nair: It is a matter
of decency.

Shrl Maniyangadan: 1 do not ques-
tion their honesty. The purpose {s
not that there should be election or
there should not be election. That is
all what I meant. I do not question
the homesty of any member, includ-
ing Mr. Vasudevon Nair. I know he
is very honest and sincere.

What happened in the last elections
was discussed here thresdbare. No
pirty obtained any major'ty No
combination of parties could command
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a majority. The left Communist

leader, Mr. E. M. S. Namboodiripad
went to the Governor and told him
tht he hed c¢nly 61 members  behind
him in a House of 133. The Governor
held discussions with the leaders of
all groups. They placed all sorts of
permutations and combinations beforc
the Governor. But he was fully con-
vinced that there was no possibility
of au stable government being formed.
So, it was not possible to allow things
to drag on indefinitely. So, he sent
a report to the President and the
Pres d nt issued the proclamation
dissolving the legislature. It was
discusied th-eadbare in this House
and I do not want to go into details.

There is a grouse against the gov-
ernment about certain things that
took place in 1959. That was discus-
sed jn detail; I do not want to go
into that. Mr. Sreekantan Nair was
a party to that. There were other
parties also which were opposing that
government at that time, but now of
course they have joined hands. I do
not want to dwell on it in detail.

It it is the desire of all the parties
that an election should be held there
now, I for one would never object to
an immediate election. I am sure my
party in Kerala also will never object
to that. They are ready for the
elections. We are also hopefu] that
a majority can be obtained by a party
and a government can be formed
there, because the attitude of the
people has changed. During the last
elections and before that, they were
fed up with the political leaders and
they did not want a government.
Now they are fed up with President's
rule and they are dstermined to
form a popular government. I am
sure the people have decided to elect
a party into majority and form a
government. We would not be
afraid to face elections. If that is
the desire of all the parties, I would
request the government to consider
that question.
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Regarding this Consultative Com-
mittee, I am also not very happy
about the functioning of this Consul-
tative Committee. It is true that
several matters were discussed there
and several decisions taken, but
without much purpose.  Shri Sree-
kantan Nair was pointing out some
of the decisions  taken  there  which
were not implemented by the Gov-
ernment. I also fecl that the officers
concerned are not very serioug about
this Consultative Committee or its
decisions. They are trying to see how
it could be sabotaged. I may be
excused if I say that the Advisers
and other officers in Kerala are trying
their best to sabotage the decisions
taken by the Consultative Com-
mittee.

Shri Hathy in his speech, referred
to the repo:t of a sub-committee
regarding evictions. A few days
back he also replied to a question in
this House on that matter., To a
question put to him by us, he replied
that acquisition of land or eviction of
encroachers for purposes of projects
is different from eviction of encroach-
ers as such. That question relited to
about 30,000 acres of land near a
mountain ridge called Kalyanapara-
thand. The answer was that people
may have to be evicted from that
area for purposes of the project and
also for purposes of forest preserva-
tion. This question was considered
by the sub-committee and the report
deals with a!l these aspects. It deals
with that particular place also. But
the officers, unfortunately, do not care
for that report at all. They simply
ignored that report and they have
sent a reply. Shri Hathi was giving
that reply. I want to warn him in
this respect. I know his intentions
are very good. I know he has all
good wishes for the people of Kerala
and he wants that good must be done
to them. That is as far as he him-
self anq his M'nistry are concerned
But, unfortunately, the officers in
Kerala, who are responsible for jm-
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pl ting these decisi they are
trying their best to sabotage all these
things.

The question of the students was
raised. Shri Sreekantan Nair referred
to that. The Consultative Committee
had decided that all cases against the
students involved in the recent agita-
tion should be withdrawn except those
where there was serious violence in-
volved. The Adviser in a Press
statement in Kerala said that the
decision of the Consultative Com-
mittee was that all cases which in-
volved only technical offences should
be withdrawn. See how a distinction
w3is made there. And, if you take
th2 actual position in Kerala, I know
of cases where there is no serious
violence involved and which have not
been withdrawn. I request the hon.
Minister to look jnto these cases. He
gets only revorts s ying that there
were, s1y, 150 cases and a vast majo-
rity of them have been withdrawn. He
gets  these repor o and 0 cliev o
Bu! the attitude taken by the officers
in Kerala is entirely different. I sub-
mit that these cases should be with-
drawn. The inquiry cannot be con-
ducted becaus: it is very e sy for the
officers concerned, who will he affect-
ed by this inquiry, to give the exple-
nation that there are certain cases
pending and therefore the inquiry

t be ducted b it will be
sub judice. It mcy be sub judice, tut
there is the other alternative to with-
draw the case. The decision in the
Consultative Committee was that in
order to clear the atmosphere that
had arisen after the agitation all the
cases should be withdrawn, But there
were one or two cases where a jeep
was burnt or a bus was burnt Those
one or two cases mayv be kept pend-
ing, we have no objection, but the
other cases should be withdrawn.

nern

: I want to draw
the attention the Home Minister
to one or two other matters also.
There is the Kerala Buiget coming
up ctnd these matters can be discus-
sed there. There is a disput: now
going on as to whether po.icy deci-

On this occ:
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sions could be taken by the Advi-
ser's regime or not. I do not say taat
any policy decision cannot be taken
by the Adviser. Even this matter
came up before the Consultative Com-
mittee. There the Home  Minister
said that maiters which can stand
over may be deayed. But what is
happening there? I may refer to one
or two cases. There is the case of
the homocopathy college at Kotta-
vam. The college is run undar the
direction of the Government! ani the

1888 (SAKA)

university. It is a 4} years course
and a degree is awarded to those
There

who come out of the coilege.
were some other institutions in Kerala
which were asking for the sam2 sta-
tus to be given to their students, sta-
tus equivalent to those students who
come out of this homoeopathv colloge
at Kottayam. That was being regu-
‘arly refused by the minis ers there.
But during this President’s Ru'e that
has been granted. The students are
agitating over this, there was n sat-
yagraha go'ng on be’ore the collec’o-
rate and all sorts of things are going
There is a Medical Coun-il. The
Medical Council is opposed to this.
Thare iq A whirh  eqq;
“through the Medical Council or
oth.:rwise” Under the provisivn
“otherwise” they got some informa-
tion and those ins'itutions have been
given an equal statu:, as a result of
which there is an agitation going on.
The Home Ministry is not aware of
al' these things. I request that these
things shou'd be gone into by the
Home Minister.

on.

provieian

Then there is the Fishe ies Corpo-
ration. Recent'y, an officer of the
Sta’e Government in a Press state-
ment «aid that the establishment of
the Fisheries Cornoration is for the
good of the fishermen. But the fisher-
men's organisations and their renre-
sen‘atives are very mu-h worried
Thev sav that this is going to work
against their interests. They wnt
that fishermen’s co-operatives should
bs encouraged. They say the cor-
poration is going to be es‘ablished
for the purpose of providing jobs to
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some big offizials who are going to
retire. These things must immedia-
tely be looked into.

There is also the question of the
NGO's. They have threatencd to go
on strike. I do not approve of strikes.
But their demands, to some extent,
are reasvonable. That is also a matter
which has to be looked into.

There was an announcement in this
House by the Minister of Education
about the emoluments to be given to
college teachers. Communication is
going on, but no decision has been
taken up till now. In the particular
corcumstanceg that prevai] in Kerala,
in the definition of “co'lege teachers”

teachers in junior colleges are not
included.

All these matlers must be looked
into, and I hope the Home Minister

will be carefui to see that the spirit
of the decisions taken in the Consul-
tative Committee is not sabotaged by
the officers there.

Shrl  Alvires > njm) M-. D--
puty-Speaker, Sir, there is no dicho-
tomy in my mind by which I condemnn
the extension of the Proclamation
but, at the same time, support it. I
am sure that everybody in this House
an.! all democrats are sriously con-
cerned with the disruption of the
constitutional procedure in Kerala
for the past many months. What is
more painful, also, is the casual man-
ner in which the Minister for Home
Affair: has introduced the subject and
justified the extension of the Procla-
mation.

In his opening remarks he has 1e-
frred to the impessibilily, of the un-
likelihood, of any Government being
formed there by one party. and a'so
to the in-coming monsoons. I really
do not know why a welcome monsoon
in an area of scarity should be go un-
welcome and be held up as an ex:use
to extend the Proclamation. Surely,
Sir, this country and other countries
have known to function under mon-
soon conditions. Is it not possible to
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hold elections even while the mon-
scons have come and had a grip over
this country? After all, if you want
the elections to take place, if you are
serious that the Proclamation should
be ended as soon as possible and a
popular government restored in
Kerala, there should be no physical
barrier to the holding of elections.

14 hrs,

I am af:uid, the only excuse is that
the Congress Party will rnot ba in a
position to form a government by it-
self and, thereore, the Proclamation
is being extended so that it will be
possible later on to hold these elec-
tions along with the Gencral Elec-
tions in the country. Tf the Cov-
ernment wes serious about the end-
ing of the Proc amation or a' least
about holding elections in Kerala it
was possib’e for this Government to
terminate the Proclamation earlier
than the six month’s period for which
it was carlier extended and try to
hold elections much earlier than the
period of six months I am sure that
the people of Kerala are anxious
that a popular government is restored
to Kerala and they wou'd have parti-
cipated in an election as enthusiasti-
cally as otherwise.

I am also told, and I comc¢ acioss
a report, that there is dificul: - in the
Congress Party itself that prevents
the clec'ions being held. They will
alco not talk in terms of a coa’ition.
How keen they are to maintain their
privi'ege of running the Government
in Kerala will be found out from
the fact that even when the President
of the Kerala Congress made an
offer to the KPCC that the KPCC,
the Kera'a Congress and the Muslim
League could in a coalilion restore
popular rule in Kerala this Govern-
meat turnd down the offer. After all.
what is the gurantee that the people
of Kerala will vote one politi~al pa-ty
in power? One can speculate. but the
u'timate test must be to give the
pe~p'e o° Kerala the chan~e to parti-
cipate in the elections and restore
popular rule.
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When the previous extension was
being discussed in the Hcuse, Shri
H. V. Kamath quoted sta.istics to
show that even the Opposition parties
could have formed a government that
cou'd have some reasonable stability,
but this Govrnment would not give
this opportunity to anyhody: but a
Congress Government ‘Today  they
are rot even prepared to trust the peo-
p'e 1o elect a majority government.
Th~refore democracy and all its pro-
cedures ure equrted with the prospect
of the Congress forming the govern-
ment in Kerala. If this is the reason
why the Proclamation is being ox-
tended, 1 am sure that all democracy
loving people will condemn the Gov-
ernment’s move to extend the Pro-
clamation and thereby deny the peo-
ple of Kcrala the right to elect their
own government.

May I give just two instances why
it is necessary to have a popular gov-
ernment? Last November when the
food situation became serious, the
people of Kerala went int> an agita-
tiona] movement What was the rea-
son? The reason was that while the
all-India  availability of foodgzrains
was 16.5 ounces per capita, in Kerala
it was 11'4 ounces May I ask why
Kerala was discriminated against?
was 16°§ ounces per oapita, in Kerala
it was 11’4 ouncei. Nay T ask why
am sure, any popular government
that would have been present there
would not have survived a day if it
had confined or limited the availa-
bility of foodgrains to the people of
Kerala to 114 ounces whereas in the
rest of India the per capita availability
was 16.5 ounces. I am only quoting the
average; in some Statesg it was 17
ounces and in other States it was 19
ounces but in Kerala it was 114
ounces. One must ask why this was
so and point out that if a popular gov-
ernment had existed at that time. no
popular government could have afford-
ed the situation whereby it pegs down
the per capita availability in Kerala
to 11'4 ounces whereas in the rest of
the country the average wag 16°5
ounces.
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Let us take another example, just a
fleeting one. I huve been trying to
go through the labyrinth of the Keraly
Budget which is coming after this and
in one item I find there is a provis.on
for removing salinity as also alkalinity
from a pa.ticular piece of land. One
wonders whether Kerala is both insi-
pid and sour at one and the same
time. Who is to decide all this? Who
is to decide whether the provision for
removing salinity is adequate or for
removing alkalinity is more than
necessary? It can only be done 1l
there is a popular government and
where there is a leg'slature, wheiv
there are clected representatives who
go into every detail of the Kerala
Budgct and decide whether the pro-
visions arc adequate or not.

15372

The annual Plan for Kerala has
shown that the Government has ex-
pended all the money provided in

the targets. It is obvious that any
government can not only spend the
money provided but can also spend

more than that. The problem is whe-
ther there are sufficient physical out-
puts commensurate with the financial
inputs that the Kcrala Government or
Administration did. Who is to check
this? Who is to find out whether the
money was sufficiently, diligently and
correctly employed or not? Who is
to find out whether the Third Fiv(
Year Plan in Kerala had fulfilled its
targets?

Therefore. for these very rcasons it
is necessary that this Proclamation be
ended entirely and Keralg be granted
an opportunity to elect a representa
tive government so that all these vari
ous problemg can be decided by tht
people themselves. The Government
has contrived the gituation in which
the Proclamation will project this
period up to the 11th November. After
the 11th November the country will
be in the neutral zone of elections
whereby a common understanding no
elections take place six months befo:c
the General Elections. I, therefor.
say that this is a contrived rituatio»
The Government have deliberately
brought about the extension of thc
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Proc.amaition so that the Kerala elec-
tions are projected into the neutral
zone where no clections are held. Once
the Proclumation comes to about the
11th November. no elections will be
haid aad the Ke aia pevple witl then,
after a periol of two years, bz _fford-
¢d aa opportumly to participaie in
elections simultancously with the com.-
mg Geaeral Eicctions in the cou.try.

Therefore, for all these reasoas that
1 have siaied and because o. tue vers
casual n.ture by wnich the Govern-
mant have exteadeq the Proclamaiion,
a grea. ai.service has becn uoac not
mecely to democracy but to the spirit
of tne Consiiution, The Consticuuon
does not cquate the break-down of
tha Constitutional procodures with the
prospects of one-party rule or the
rule of the Congress Party. Any
number of combinutions are poss wle
and tais is guing to be repe.ted all
ove: India. Th: way the Conslitu-
tioa functions, it will b2 poss.b.e t..at
diff.-reat States will have electio.s at
d fferent tim2s and not simultan.ously
with the General Elections to Parlia-
ment every five yeas. To.ay the
situation is there in Kerala, Tae Gov-
ernment is coming out with a Resolu-
tion o0a the lltn ol tms mo.ta td
extend th: election date in Orissa a:so.
Tomorrow .t may be West Bengu!.
And who knows there may be the sa.ng
thing about the Punjad? In such a
developing sitvation it is n:cessacy for
this Parliament to b> the walcadog ot
Constitutional p ocedures so that tie
Government doas not cxtead the d tes
of those elections or Proclamations iu
order to facilitate .ts owan eicciioa
chances in the different Stales tozetaer.
Bocaase of the possibility aad the pro-
babilit; that elections will take plice
in different States at differeat inter-
vals on different terms, it is ne:essary
to assure the poople th.t elecuions
will be conducted as soon as the
period of five years is over.

Therefore, for these reasons and in
order that tho spirit of the Constitu-
tio1 sho 114 b~ ohanreed and that the
Congress Party should not equale the
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breakdown of Constitutional proce-
durcs witn its ow. elec.io. prospects,
I oppose the extension of th.s Procia-
mauon.

Shrimati Lakshmikanthamma
(Khammam): M. Deputy-Speaker,
Sir, it is gratifying thac the Honw
Minister himelf shares the feeling of
the House that Presidant’s rule is no
substitat: for a popuar government
and that it is the cad:avour of the
Hom:2 Ministr; to see that a popular
government is se. up tnere at the
earliest date, but for the reasons given
by the Minister and a’ter considering
all aspects, he sald, they came to this
dec'sion.

The hon. Member. who spoke
befor2 me, mentioaed about the mon-
s001. The monsoon is a welcomne fea-
tur2. Why should we shun to go to
the polls when th? monsoon is ther.?
1 wou'd lik> 1» b-in* 1o his nolice
that we have adopted adult franchise
anl that our polling boo.ns ar: sprea i
over i1 the intetin villag s If theic
is a rain, a lot of difficu’ties are experi-
enced. I know when the elections
were he'd last time, even in February,
ther2 wer: rains in my constituency
and the vehicle which was carry:ing
ballot boxes got st:ck up ani it was
with great d fRculty that the baliot
hoxas coi1'd b: broight to the cun-
cerned po'ling booths. The.e s
another difficalty a'so. People stand
in queues with their chillven in the'r
arms. We know, at the time of the
clections womzn carr/ their chill en
in their arms ani come to cast tharr
votes. They stand n long queues. To
make thom stand for a lo.ag time with
their children in thei: arms is alsn
not good.

I am not specaking about the co-t
of th2 clections. The general ewec-
tions are coming in February, 1067,
Now, if the electiong are held ir
Novemb.r ani agan the clectioas ‘o
Parl'amesnt ar2 hold at the time of
g:eral clectioas, it is more disaivin-
tag-ou: to the M>mbers of Parliament
from Kera'a to h ve these electicns
sepa.ately at that time.



15375 President’s

The hon. Member, Shri Vasudevan
"Nair objected when Shri Maniyanga-
dan said that no party will have a
clear majority. The Minister aliy
said that and everyone knows it. This
is what Mr. EM.S. Namboodir pad
says. Only two days back, on the 6th
My. in Trivandrum, he himse't said
that he agreed that the Left Comriu-
nists are not in a position to form a
Gove nment by themszlves. They are
searching for a party, with whor to
have elec'o-al all’ance and how tn
form a coalition government. This is
what he says while explaining his
part 's strategy for Kerala elections
in 1967:

«J's dual oljcives defeat
the Congress and form a co-lition
goveraimeat of the Communist and
Socialist parties in the State....
This minimum prcg anm: and
other detiils could be worked
out in the course of coming nego-
tiations between the parties....
He refus>d to name the partics
with which h's party ws williug
to frm clcceral  aliinc. He
said hi> pary wasn't .n a hurry
and he woull prefer to remain
delibe ately vague on this ques-
tion for the time being.”

ere Lo

That means, they themselves are not
sure with whom they are going to
have electoral alliance. So, it is g:v-
ing an opportunity to anv party, whe-
ther it is the Congress Party or toc
other. 1t is a misfortune of the pev-
ple of Kerala that none of the politi-
cal parties has been able to give a
stable government to the people of
Ke ala. That is how Kera'a is being
neglected. Mr. Namboodir pad also
blames the Centre tor its indifference
to Kerala. They arz going to have un-
other bundh They blame that the
Centre i3 ncglecting Ker:la and all
that. Wh is this happening in Kera-
1a? A stable government is necessary
for th> developmont of an*  State,
Their lead rs shoulg take up the cause
of thei- State. If thev fight among
themselves how will thev be able to
toke up their cause? Wh't is the us?
of blaming the Centre for wnat is
happening in Kerala?
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Shri Muhammad Ismail (Manjeri):
Where else do the ruling party not
fight among themselvcs?

Shrimatl Lakshmikanthamma: I am
only emphasizing the nzed for a stable
Government. Let it be a Communist
Governm:nt or any other government.
All the pa t es have failed. whet..er it
is the Congress Party or the Commu-
nist Party or anv other Party, to
provide a stable Government to the
people of Kerala.

Shri Warior: We shall import some
party from ab. oad,

Shrimati Lakshmikanthamma: I
think that is alread; there 12 the
form of some party—imported ideo-
logy and all that.

The hon. Member, Shri Ranga and
others also seid how in 1865 they wera
not able to co.nc ogcwier. 1f the
Muslim League is not willing to join
the Leit Communisits, if the Kerala
Congress is not willing to jon, is
our duty to fo ge an alliance betws.n
them and ask them to have a coli-
tion Government in Kerala? All
methods were tried. It is not as if
it was done in a hurry as Shri
Mukerjee was saying. They tried all
measures and they asked them, ‘How
are you go ng to form a Governm:=nt?”
None was able to show with wlat
alliance and how thev will be able
to form a coalition Government the.e.

I am glad that Shri Ranqa is now-
a-da’s supporting the cause of the
Left Communists. It is only for us to
understand how a liances in 1967 wil
b> made. Their minds are working
in those directions. This is what we
can understand from the spceches
which we 1vor ey ciizied M-
Nanda's decision to make ar-=st3
there. Shri Ravindra Varma sa d aat
it is no* ia Kerila alon: but all wver
the country that cortain arrest had to
be mad> in tho interest of thz gecu-
tity of the countrv. Tt needs couragv
to take rvch a d=iin n the verge
of elections. I do not think we can
achieve anything by supp cs:ing the
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fecling of the people. We are g coun-
try which has struggled against the
British imperialism for generations to
come and we know that merely putting
people in jails will not suppress their
feclings. In fact. on the other hand,
that will make them heroecs. 1 attri-
but:: some of the victeries of the Lol
Communists to the fact that they were
put in jails. But it could not be
helped. In the interest of the coun-
tcy’'s security, he had to take courage
in both hands to take a decision to
arrest these people.

Then, Shri Ranga was saying that
the Government wanted to keep
powers, they had abused the powecrs
and all that. All these things have
always an adverse cffect on the Party
concerned. I do not think, in a demo-
cracy, there may be individual inst-
ances here and there, the Party as a
whole can stoop to this kind of a
thing. to abuse power and all that, .s
was mentioned by them.

The hon. Minister also said that
certain deciicns have  been  taken abcut
the evictions. This has been worry-
ing the minds of the Members from
all States. Even the Members outside
the State of Kerala, like us, have felt
the sufferings of the people who were
sought to be evicted. Now the Minis-
ter has assured that the staius quo
will be maintained and that they will
not be evicted. That is a welcome
measure,

Another thing which Shri Mukerjee
said—] agree with him—was about the
Pay Commission’s recc dation
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justified to an extent, when their own
colleagues in other States get more
dearness allowance as compared to
what they get. The Ceatre is not
giving aid to the States for the
enhancement of dearness allowance to
these employees. I think they should
mmedial v take measu.es to see that
there is a uniform policy throughcut
the country. We must give credit to
the Home Ministry for some steps that
they have taken towards development
of Kerala during this particular poriod

There was the agitation as far us
rice was concerned; we know that. In
Kerala we have got the scarcily of
rice and the people there are used to
rice-eating. There was so much of
agitation. Though I believe that ulti-
mately we must change our foud
habits to some cxtent. still the deci-
sion of restoring the six-ounce ration
is welcome. I was ong who was agi-
tating for eight-ounce rice ration for
Kerala all these years; Once our rice
position improves, I am sure this will
be possible, 1 think there is not so
much of unhappiness now on the part
of the people of Kerala as well as
members as far as the rice position
is concerned.

The hon. Minister assured in the
Informal Consultative Committee—a
number of Ministers were present
there, including the Railways Minister
and the Planning Minister and they
also assured—that something would be
done for Kerala. Now at least there
is some kind of stability. I do not say
that b there is some kind of

There is a discrimination from Statc
to State. Coming from the State of
Andhra Pradesh, I myself know that
there is a discrimination as far as the
N.G.Os and their salavies and dearness
allowances are concerned. The Pay
Commiss'on has recommended only
certain States for the purpose of
enhanc:ment of dcarness allowance
and othe: things. Naturally, therc
will bo a heart-burning. In Andhra
Pradcsh itself, there was a bundh and
all the N.G.Os and other employees
hu? gong on strike. I feel they are

stability we should continue the Presi-
dent’s rule. Still some work can be
undertaken and done vigorously
during this period of six months.

Kerala is a very backward State as
far as communications, transport,
agriculture, irrigation and power are
concerned, The other day we read
about the power cut. Why should
there be power shortage in a State
like Kerala where there is so much
of hydro-electric power potential. A
thermal power plant was also discus-
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sed some time back. They shoulc
establish this thermal power plant ir
Kerala and a'so sce that the hydro-
electric power potential is exploited
to the maximum.

Industrially Kerala is very back-
ward. The ex-Chief Minister of
Kera'a has suggested that a petro-che
mical complex should be built in
Kerala.  They should censider this
beacuse alrcal/ there is not much of
scope for rapid industrial develop-
ment there; they should see that, as
far ag possible-—wherever and in
whatever manner it is possible—the
industrial development of  Keralg
undertaken,

Mr. Deputy-Speaker: The hon. Mem-
ber may conclude now.

Shrimati Lakshmikanthamma:
Within six months, if they could really
do something which is beneficial to the
people of Kerala and for the develop-
ment of Kerala. it will be welcome.

1 think the new Governor, who has
been sent there, will concentrate more
of his time for the development of
Kerala  unlike  the previouy Governor.
I do not, of course, want to go 1m:to
personal comments. Whatever it is.
when a person is put in the adminis-
trative job, it is better for him to
think more of the development of that
particular area than e¢ntering into
politics. I think the prescnt Goverr.or
is not having much of trouble that
way. I should give credit to Mrc
Trivedi who was Governor of Andhra
before the formation of Andhra Pru-
desh; he did a lot for the develop-
ment of Andhra Pradesh, even thcugh

the present  Nagarjuaasagar  projct
Mr. Deputy-Speaker: We are not

concerned with Andhra Pradesh

now. | &

Shrimati Lakshmikanthamma: I am
saying that cven a Governor can do
a lot if he really takes it into his
heads; it all depends on the dynamism
of the person and I hope the prescnt
Governor, Mr Sihay, will work with
dynamism for the development of
Kerala
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Shri Muhammad Ismail: The Re-
solution that is before the Hous> now
constitutes another instance of de-
monstrating the grave injustice that
has been done to Kerala. The mid-
term elections took place there and
the people took upon themselves the
difficulti 0 and hurdships  which are
common to the general elections.
Commuon courlesy demanded that
those who were responsiblec ought
to summon: the members and
convene the Assembly, but nothing,
of that sorl was done. Somebudy teok
it upon himself to advise them not to
convene  the  Assembly  and so the
President’s rule came into being. In
another State, the case was different
in 1952 in the very first general

15380

clections, in Madras Stat¢ the Con-
gress found itself unab'e to come
in & majority, it failed to secure

a majority. But then nobudy thought
of dissolving the Assembly. Rajaji,
who had retired from poiics  rnd
who did not want to take any active
part in politics at that time was
persuaded to take the responsibility
of forming a Government. He was
not elected even to the Upper House;

he was not a member of the
Assembly, but he was nominated
to the Madras Legislative Council
and he was asked to form a
governmuat;  he minaged 10 form

a government and he gave a stable
government to the Madras State.
Why did they adopt that attitude
there? Because those who were res-
ponsible thought that the Congress
would, thought Rajaji, be able to
form a Congress government and so
Rajaji, a retireq man, was persuaded
and brought into the scene. But hcre
in Kerala, the people in authority
thought that they could not have the
Congress, however much they migit
try, to form a government. There-
fore, somebody took it upon himself
to say that the Assembly shou.d not
even be convened. That was the pasi-
tion

Now it is said that again the elec-
tions are being pustponed and  the
President’'s rule is being  extended.
Why? Because somebody who is
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authorised to say—one docs not know
how—says that no Party will be able
to come in a majorty. If an bod,
is given that authority to sa; beiorc
elections take plice that no single
party will come in a mojority and,
therefore. there ought to be no elcc-
tions, I do not think that it will b2
a democratic p oc2dure to b: alopled
in any country, least of all, if it is ieit
to the ruling Party, th> Congress
Party, to say whether any single pariy
will come in a mnjority as a result of
electioas now, thara will b2 no elec-
tioas in Kera'a State at all; the Presi-
dent’s rule will bacome a perma:ent
rule in Kera'a State. By what demo-
cratic right or procedure this kind of
attitutd: is being adopted one does
not know. Who is there comnetent
to say that thz people will not be
able to vote an7 single party to a
majority and so no party will b2 in
a position to form a government?

Another reason given is thzt mou-
soons wil: b2 breaking soon and, ‘here-
fore, no elections could be held.
Whore the pecnle's rights ary con-
cerned—the people are parepired—as
in previous cases when tney were
required to exorcis: their rights—-
to take up azain whatever may be
the ha dship they ma,; have to
unlerg), these monsions should not
be brought in as an excis2 at all Tn:
r.ai tnhog is that the Congress Party
does not want an,/ other party to
come into power.

Only at the beginning of this year,
1866, 1> Congress President mad: a
tour i1 the South, He also went to
Korala and then it was rcported in
the Press that he discove ed or found
th.t the Congress Partv h'd suffi-
ci'nt strength at that time so ag to
win an election and it was also report-
e that the clect ons in Kerala would
b halq in April last. This was report-
ed but then nothing haopened. Later
on, they found perhaps that the
Congress Party would not be able to
come in a maijority. ani, therefo e,
the talx of elections stopped there.
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This is the story of Kerala. The
Congr :s3 somehow or the other wats
to come in a majority, and if it is not
ab'e to come '‘n a majority, it leels
that thera ought to be no election
at all and there ought not to be any
popu’ar Government, whether a onc-
party Gove nme:t formed by any
other party or a coalition government
consisting of more than one party.

Naw. it jg s2i4 that there is a con-
sultative committee and that serves
the purpose o consilt tion under the
present circumstances in Kerala. But
what k'ni of powars has it got? What
kind1 of functions has it to perfo m?
Nobod 7 knows this. The committee
was nominated, ani the chairman
of the committze ca'led for points for
discussion. tni1 the memb-rs gave
sevoral points ond that was all. The
impression created was that it all
depended upon the chairman to cail
for points of discussion and to allow
any di-cusi'on on the matter. Nobady
knew what he co1'd do or could not
do in the consultative committee.
Tkat w's the reason why nobody
brought fo-wari anv “esol'rtion or any
prepasil or an’ Assemhlv election
in the consultative committee at all
Its powers and functions are so ve'y
vigue and nebulous I think that in
future whenever such a committee is
to b> constitutad it ought to h-ve
a more d:finite basis and its statutory
functions ought to be definitely and
poiit vel7 enunciateld. Peoole ougitt
to Xnow what the oueht to do that
is more than and what this consulta-
tive committee has bzen doing.

In one matter, for exambdle, the com-
mittee bv a: consensus put forwa d
th~ idea that the reservation for bac't-
wardl communitine  skon'd not  be
interfered with until a popular govern
meont came nto being. The chairman
also agreed to respect that consensus
of view exor~ssad in the consultative
committee, Only a few weeks passed
after that, and we found that the
administrators began to inte fer: witn
the scheme of reservation. Wkhen
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asked why it was done, they told us
that it was only the higher grades of
Government service that were being
dcalt with according to the changed
rulzas, and, therefore it did not matter
very much. But they pe.haps did
not appreciate that the people consi-
dered that the higher giades formed
a very importaat and vital part of
the scham: of raservation. Thougn
the consultative committee hxd defi-
nitely expre;s2d a unanimous opin on
that the reservation should not be
interfe 'ed with until a popular gov-
ernmant came into being, the admi-
nistrators tcok it into thzir heads to
interfore with it. This shows whal
kini of respect the consultative com-
mitte2 g>ts, ang in what kind of res-
pact the consult_tive cominittee is
boine h:ld by the authorities that be.

Many of my friends spoke aboutl
many other matters. of a general
nature. which m'ght wel] have b-en
s-id on the general discussion of the
Kerala bulg t which is to follow. 1
do not want, ther2fore. to speak of
things which after Keraia now, and
I would put forward my ideas while
discussing the general budget of
Korala, and 1 am sure that I wouid
b2 given an opportunity of speaking
on the budget.

Wh-t I want to eay now is that the
electios may b2 held now, raias or
no ra ns. Nobody should take it upun
himse f to say that no party will be
abl> to come in a majo.ity. 1f the
memb r: elected b7 the peopl: are
summoicd and asked to form a legis-
Jative asembly. surely, there will be
some form of Governmecnt and they
c:n manage it. But then all their
rights should not be abrogated b~ on»
pzrson o: one party and it should not
be let to that porion or partv to say
whether there would be any one-
par v-, v:nm e or a0 as sl If hat
were to be the cas2, if that were to
be proc>dure in a demo-racy then
there can be and there need be no
election at all. If somebody dccides
wheth>r there could b2 a one-narty-
government or not, on the basis of
wh'ch an election is to be held or
not be held, then there might be no
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election at all not only in Ke-ala but
in any other part of the coun.r;. Some-
body, the Governor or whoever else
he may be, seem to take the author ty
in his hands to judge whether there
is to b2 sny election, and whether any
party would come in a majority and
would be able to form a government,
That is what is b2ing done in Kerala.
The Cong ess Party is parhaps sure
that it will not be able to come into
power a3 a result of the election. and,
therefore, it j5 that jt is preventing the
p-ople from exe cis ng their democ:a-
tic right to elzct an assembly. That
is not at all right. Wh:tever may be
the party that may have the majority
in the assemblv that may come .nto
existence, elections are to be held as
early a3 possible, because that is the
crux and th t is the life of a demo-ri-
cy and that right should not be taken
away from the people. The argument
has been aivanced that holding elec-
tions would involve additional expen-
ditur> which could well be avoidcd
s'nce the general elections are coming
and the ¢ sre only a few months left
for them. If only Government arc so
care‘ul about the expenditure, thrift
and economy etc. then there would
have been much more money Icft
in their coffers than they are able to
find there now, and the taxation on
the people would not have bcen so
heavy as it is now. Therefore, to
bring in this question of economy is
not realistic 0 reaon ble and is not
convincing to the people.
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The impression amongst the peopis
is that, and that impression is not gra-
{uitous. that the Consaress wou'd not
allow elections to take p'ace in Kerala
uati! it is sure that it ~an siceced in
getting a majority in the clections. It
will be very unfar to pliy into the
Fands of the Congress and thercby
daprive the pcople of their democratic
rights. and, the cfore, elections must
b~ held as a2 =7on as possible, and
they can be held.

o sPermry Gt (TvEW )
JqTETE wEvE o T TR T e af
YazT & gy v £, & 39 w1 eAda
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FAE ) AT GMAAAGRT el oF ot W agEd T g @

% a7 @ wer wwgan g fr fer W
sy ¥ fag, ag okt @1 e
w7 g, swan gra fatfaa o &
TETIH IN T A FET AT AFAT
st 3197 fqaifaa fasr aar fafga A=
& a1 ST WA ZT a7 g 9Te dfaam
¥ Aa®a oA qfnna o aw a0
&% w71 & f 77 9i9F |1 wqar &
sfafafa faum aarst ¥ a1 Agg &
gty =arfad |

Fra § W adfan fafy §
g A7 @y F fo@ qavw ¥ fau
®E AT TG TR Y AAAAE
feafa ot @ 78 fegmaa ¥ foad ot
Totfow 2@ & 9T @ & fag gAY
&1 faa faow & =gl & ggi wew
f&d SR T s ¥ fadw fwa,
Ry 5@ g Fer fF a@R
qOT FY WYX FE X A AT AR £
Y fad agr smar @ fratew A
w1 o O faw go e &
WTAGATE | I FATE F1 A gfeomw
w1 3§ ¥ fege & A Tadifaw
T offea Eusdrag &1 g ®g
3w A & fr widw € g A fauw
VT & A A T qwW T 37 K W
v afi qart ok e dow @R
T S W w7 fowr W) W dew
aaré ot @Y e agr fafoor oot
¥ fafy 7 frelY g=0 & o a1 Y a1 @
TEl ¥ A fad ®T AORTT T A
% dur AT s ®oAEw
& T 2w % G ofewrdY A § e o
E g Ay qw wArel e w7 5
fog fet ol &1 agwa v § W
qEf § dAT A JET T AT A=
Iy | afer I o wfuar & g
£ 9% A T AT E, W9AT W

AN A a1 A ofeqt ard A w3
T FWQ@ | AR Tg AT A I
RNEffFgmasa i F & §
T A% arefY 7 ¥, AT TR T
¥\ Afga n3d7 A Az 4 A aadr
T F1 fwa fa orfzat &, g3 &
ay T TTAT £ bR ozEr Amo§
st TraAar afear & A% fagea
WY AT-HaT § faie wT F FT
% fo oy < qrdf 771 frgra oF A4,
et 41 et &1 s oF T, wE
2 arfent faer FT FTH FET AGY TR,
At & feafs # & wg ww@ar g
amg FT & ¥ F ae § qqy feafy
dm g g AT gE ST FE o
2 fr womaa ¥ faferd San Y A
P qEfaa Wi awt Teal ¥
I wgrar ¥ sqrer & fofww §
o w W oW @ fE oweEa &
gt & fau fawge s S
wifge, wammgde  ofes afafraa
arfge 1+ F%er % forg W forem o7 =7
o & wawar g f @i o WA
W ¢, s fa=re ot §, oF fAd e
et ¥ ¥ & SO0 fagaw &
fedt wrr § AQ &, @i % qfeaw
sfafaas & Jroa &6 ¥ a1 &, w
oE ¥ um § 0 afew o o
T oY § @ o fe ow ard
N agm ¥ @ R P Ay A g R
T §, g A AT 8% WWe
wT awy § MR ag fed M oaw ¥ G
seqfre ow & €, T s Ay
o & g, ¢ wiHw 2 ¥ g, qW
¥ fag ¥ @ wwnfor feafys oF
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TN N @ ¢, a7 ww v gt
W A\ § A T § S| w
w9 g ¥ AT ¥ fear ooF qEf ar
fedy o @1 wifeaY w0 R faaer
w7 g, ¥ S & g
FAT JAT, F7A F wwEwE AT G
£ "R 3ureRs ), K ¥w Aam
o waw an § e Trgafa & oo
fFaar WY wswr g1 @Y I g1 X
Xz q 9oz v graw faifa wdvaa
O WY WEA i, IaEY AqrAT A0fE |
aarT ¥ qave gy A wwar 1 afed
¥ feafa d7 ¥ o9 3afegm w7 &
2 98 7 ¥ qaAfAE @ifzai & fag
afir wams & fau ox I R
AT qrzT zTsT AqTEHE Qi &
qTH g 2 A A 2 5 TAAaE
z & 7%, fr 7 vraifaw T OF
@Y ¥ faw gwa § AW stTAr
Az WY famgw awfay & wmaw
dar g frag wfa & maw @ 2 oA
af ¥ warT T ar {6 " w@
3, U®T AT AL FEOEHT FAT @Y
fr fogem # gads ¥ fav oF
Tt ufers @y af £ gz ew
am & f& or AT A g e
A omw g7 ®  fdt oF 9t @
gy T g we faaer arfeat
T ®T WY E, I o) wrd A arfzat
g @ § % ag agua a1 F7 v
o1 g% | gafar & Aa 9 Y AA
ag g1 9 g aama o e aw
ggt ¥ AvwrT A fawer a ¥ Sewy
AT FI, ZW qAWAT F 6 gT oF qiEt
T oz es f AT a7 & w0 ¥ fae
oY 7 @1 3 Fr 77 ¥ W & o wY,
ot & wEIT TF Al AT aran
@ 2o A, serwt & H Q13
g, ¥frw ¥ ang & aw w3
fe gr ow &= 1 faad w077 W9 mfaw
8, Sus wifgr e a7 o1 o7 AT

N
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@ TR & Ao W fr frad o
AT & frel qF Qe 7 agwa Y o
9 TF e & agEa g g ay
& e ¢ fr b & o o
afeat § W @ faw w7 v T wT
TRt | AT gomEE ¥ faw eW
W &0 gYar £ fr wre ow aref e
w7 ar QA arfzar faw v wEw
xod | AfFT dw ¥ ofmar
WY fawr FT T AR AT AMRAT
A gt W\ 7 gl & AR W
ar ofy & weR o7 ar few) s
¥ oy T 7 v ¥ Q) aifent
foaer &7 & T 7@ F7 qFA F A fow
BT BT FT ATAA FVHAG & AT Y
T qE |

IMETF AT,  WIAAYT g
RSl ATgT WX 0 /IR A AY W
frr 7% aew aEY 91 fF At A v
TR a8 TATAA FOTEY A7 AT
T &, Twr &) ZAVT w9 gy T
Tt 8, afed Ay A A gAY
A s & werw AgEw, Wk
q g & fegema & o & v
fsgmm g Y § ag
fFrq gaa 3 g afaariz &
w7 faar awr &1 ux 40 gAE e
¢ A T W T FaW AW W KON
qer & afw aveT & w9 N A
W w¥ s 9z §, fafaw  orfeai
N W B e qeAr & AT fw
&t wEm azeal 4 W e s e
A & sy g w0 o s,
ot & AN agan § fs K 17 s A0
wifgr, ora gaTa ¥ apA W) w730 fear
I | dar fie ot wmauii ¥ gwz
2 g WY ) fadd A w6 wom
wEN ¢ fF ww wTT W oagRa v
it g e, dfsrag o femr
frmare 8+ wHaw WY ox T 3 W
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FHHF GTTEFE FTT § A fF o
™ & Ffew J¥ f& fw Fidw
WAL AN TR ANER a®
fad &7 &7 A FT Y | AT
Y qgr A UF wEA FEG
ooy oF fewrgwr o aE 3w
¥R § 3@ Y wrar § A7 gEdy afegt
¥ WY #EY g g 1 &1 Amwerfaw
et & frad amg gET /g A8 FEAT
Tgar, A & s A M A
& mwma g fr oz qaz frafa 3

¥ g weaw &1 Tafa AAdd
s7ar g & 11 7% w1 9t FEEmn §
Tefy A Ag "W g A § AR
11 78 & o7 @Y AT §) AR Awar
g1 gafar s ¢ 5 Treafa W
NEATT B WA & fAr agr fear
arg 1 Afew & ag s w01 fE
fomm faduY g & FarT § qaa qona}
g | WY AT WX /G AW FE fE
T FUA IV TR § A G qG
Ny @qy qIE w7 frar s afs
mag § 9 fF A Aada g
&1 g &Y § 4 G v § feay
Qi qEf W agET A 6w

qAE qast wEa ¥ owgr f
weafa & wrew & arx gEY oftfafy
¥ Hqar gy g fe o s o @
yET wigeY & 5 IR & Wl gy
& sy arfe aegfa &1 nwT & @
I W 9§ § T eI A
¥ wwwar g v W ST ag wEW
&% ¢ A W w@d ¥ qAT gR
w1 I feet ow o
W agwa @ T, FATE W A8,
wfree  qrEt &1 g agEa g 91T )
& qaeg v fis sgfaee ST &1 W
QT @) I, WA Wi 9 W
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£ 9E ST 7g  wEE A= oAd, Ay
aHE  gonet & fag ow @gd weet

Ll

Iy Hgreaw, Ay WY wieor
faet @ F gu &, 79§ A AT
gEr T A A e & e
Y & awmar g o 797 9w 3=
T T # & agw & A A
Figw frorsm damw g I
faaay arfeat & w1 =@ g afan
FvAr Tifen. fe IT#Y qEf § FT A
¢ f¥ a9z za 9@ F f AT wAAT
# aTE § I At F1 ag faeena
& fo o T gar & /Y dmar
feet ow et #Y agEa ¥ A€ sy
g 1 wEr fan oy g afawm s
aifgr fF wr awg @, wr FAT
9 Y oeefas oifegt ¥ uwe fw
IF A A W T I YA &
T 9T AE 9w qFkar g 1 & fad
WA &Y FgAT AgaT § fF Wk ¥
Iz qgT WAl w1 mET FH g
ooy T g gu sfaffuwi av
WA 9oX § FoX FTA9 g1 A9, TAET
& awdw wxar g dfew e @ &
gamar g frag foafa s s wdy
¥ e FIOW AgF g & W) Wi
TEW 7@ AEA ¥ qUT EY AT A W qI
# & gour wwe w0 g fr fee Wt
qF T, Wi ag KA & T 0§, fan
oY T w7 AgHT g AT, AV qE WA &
fow  alwmg g s ot ag swe
e fE e & i q€ amwa & W
AR ¥ awE § | SRR W
q@WA ¥ WY A adl W omar agRa
¥ ag vt @ & awear g fr ag
9qe ¥ gwAa ¥ fav oF g7.4Y ¢
w.fe ¥ & eay suer oF fAd
A W arziz §, ¥ d F, v A
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gfFa o d, fofug & o gody
ST FY gy § A1 a7 a<.@r @ AT
F1 oI ¥z ¥ F £ DAY oA
fas oifmmi Y f5 1967 F w9 &
AT IAT RN IHH U el FT agAT
& 9 Ay 7 femra ¥ fag e
3 ¥ fag ot v @@ g Y am
gt R a9 g #7 o7 awar & B
faar wifzai agi s T 2 aE
TWET H AaT & 399 0F Twig
o gfyFT @ 2

Shri A. V. Raghavan: Kerala has
been under President’s rule for a
pretty long time, 2nd future historians
will record that th's was the blackest
history of Kerala.

In the absence of the legislative
assembly, the Governor and his two
Advise s are conducting the rule in
Kerala, and there is no democratic
check against the excesses of these
Advisers and the Governor in the day
to day administration of Kerala. My
hon. fr'end Shri Maniyangaian had
occasion to refer to the policy deci-
sions that have been taken by the
Advisers and the Governor during the
past one year. The daily newspapcrs
in Kerala, the oppos:tion parties and
also the Kerala Pradesh Congress
Committee had openly expressed the
opinion that during this porod the
Advisers and the Governor should not
take any decisions on policy matters.
In spite of this, the Governor and the
Advisers are taking policy decisions
of fa--rcaching consequences. When
somebody put the queston to the
Governor that he should ref-ain from
taking decisions on these matters, he
said he was not a care-taker Govern-
ment that under the Constitution he
had the right to take decisions. But
I want to ask under what autho-ity
this Governor and these two Advise s
have been placed in Kerala? B:cause
they are in the good books of the
Home Min'stry, these three persous
have b2en pianted in Kerala. Did the
people of Kerala have any h'nd in
planting these persons in Kerala?
What are their rights? Can we b.ing
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any no confidenc2 motion against
them? If therc had been an assembly,

we can bring a motion of no confidence
against the council of ministers if the
ministc's act against the wishes of
the people. T tried my best to look
into the Constitution to find out whe-
ther there is a1y method of bringing
a no confidence motion against the
Governor, and to myv dismay I found
there was nonz. The only safegua.d
in the Constitution is that the Home
Minister or the President can recali
the Governor. These persons have
plant2zd them in Kerala against our
wishes and can we expcct that (he
Home Minister or the President will
recall the Governor?

Kerala has got numcrous problerns.
There is shortage of power. It is not
only this year, but it has bcen there
for the past ten years. Year a’ter
year for a hundred days all industries
in Kerala have to closs down for
want of power.

When there was food shortage in
Kerala, the Advisers. without even
taking the elected represcntatives,
Memb>rs of Parliament, into confid-
ence, reduced the rice ration from 8
to 4 oz. There was no assembly, but
there were 18 elected Members of the
Lok Sabha from Kerala. Did the
Gove nor or the Advisers convene any
meeting of the Members of Parliament
or consult them on this matter. It was
not done. Without any regard for the
wishes of the people, the r ce content
was reluced from 8 to 4 oz. Likewisec.
electricity cut has been imposed in
Kerala. Instead of tackling these pro-
blems, the Advisers und the Govern-
nor are dai'y pass'ng orders which
have got far-reaching consequences.

I want to bring to your notice a
decis’'on which the Governor has taken
some time back of raising the retiring
age of District Judges. I had occa-
sion to write to the Home Minister
about this, and I requested him to
see that this decis'on was not taken
till an elect2d legislature came into
being. The Private Secreta-y to the
Home Minist:r did acknowledge my
letter, but thercafter I have not
received any reply.
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[Shri A. V, Raghavan]

This decision was taken not because
they have got any respect for the
Judiciary, but because one of the
Advisers wanted to benefit a friend
of his. A particular District Judge
was lo retire on 17th Febuary, 1966.
Therefore, files began to move very
fast. The intention was not only to
give him an extension of service, but
also to see that during his tenure of
extended service of three years, he
also became a High Court Judge.
Therefore, two files began to move
simultaneously. One was to ra'se th2
retiring age, anqd aonther was to make
him the Chai.man of the Law Com-
mission. In no other State, as far as
I am aware, is a District Judge
appointed the Chairman of the Law
Commission.

14.55 hrs.

[SHRT SHAM LAL SARAF in the Chair)

As a result of the inferior status
of the Commission, the Advocate
General o: Kerala hag refused to serve
in it. It now consists of th-ee retlirved
officers—one District Judge who is
Chairman. another retireq officer who
was Law Secretary, and the cx-Advo-
cate General—and the fourth man is
the present Law Secretary.

In order to see that this extension
of se.vice was given before 16th Feb-
ruary, the paper was put up to the
Governor, Shri A. P. Jain, but he
refused to endorse the views of the
Adviser, and luckily this order could
not be passed before his retrement.
In the mcanwhile Shri A. P. Jain
resigned, and within a few days of
the coming of the p esent Governor.
the Adviser was able to persuade him
and to see that it was passed, but it
came into effect only on 5th March,
1966. In the meanwhile the proposed
man retired, but he continues to be
Cha'rman of the Law Commission.

I put a question in the Lok Sabha
whether there was any proposal to
rais2 the retiring age of District
Judges and how many District Judges
were to retire in Kerala before the
-expiry of the present proclamatio:.
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The answer was two. It was said
that it was done because the neigh-
bouring State of Madras had also
raised the retiring age. But the date
of the Madras order was only three
or four days prior to the order of
Kerala. Are we to understand that
the Kerala Advisers took the clue
from the Madras Government and
were able to pass orders within four
days? That could never have hap-
pencd. Two months bafore this T had
w itten to the Home Minister about
this proposal.

Then again, a recent decision was
taken in the matter of reservat ons.
Shri Ismail referred to that. These
are things which have very far-reach-
ing consequences.

My hon. friend Shri Manivangadan
said that these matters could have
been raised in the Kerala Consultas
tivy Committee, but none of these was
raised. We had no opportunity. As
far as I remember, it was early in
Dccember that we received a com-
munication that g meeting would be
held saving that if any M-mber had
any proporals, he could intimate them,
Therealter we have not reccived any
communication from the Ministry of
Home Affairs invit'ng suggestions cte.
Even in the last meeting, the Home
Minister was absent, and we were
given to understand that a meeting
of the Kerala Consultative Committee
would be held very soon, but it has
never been held. Kerala affairs
have been managed very shabbily.

The Home Ministry has got multi-
farious duties. In the introductory
chapter of the Ministry's Annual
Report, he savs that among other
things his Ministry is conce ned with
fostering the development of demo-
cratic rights in the country. Is the
Home Minister sincere when he s-id
that he js interested in  democratie
conventions in this country. The Nam-
b-oiripad government had g major.ty
in the assembly but thev were uiccre-
moniously dismissed, Then ag in clec-
tion was held and my party was the
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single largest group in the assembly. us; otherwise, we will refuse to co-

Without convening that assembly it
was dissolved. I ask seriously: is
this the way to foster democracy in
this country? 1If the Congress party
is given the opportunity to form the
government, then democracy does not
come into play; only if the congress
party is kept out of forming the
ministry. then democracy comes into
play?

15 hrs.

Mr. Chairman: Please conclude
now,

Shri A. V. Raghavan: Yes, Sir; I

shall conclude. The state of Kerala
is shortly going to have another handh
and they had put forward cert’in pro-
posals. One of them is to tackle the
shortage of power in Kerala. You
know that most of the industr'es in
Kerala are closed down fo: want of
power. Even today the Kerala elec-
tricity board is not sure whether they
would b2 able to restore the cut during
the next one month or two months.
There are so many reports befo e us
which show a lot of corruption. If
the Home Minister or the Kerala
Governor or the adviser has got any
powers, it is time they conducted a
probe into the affairs of the Ke ala
electri’ ity board. We find a lot of
corruption, lot of overspending, etc.
and I shall bring these to the notice

of the Home Minister duriog
my speech on the budget. The
NGOs of Kerala have also

given a strike notice. I am one who
feels that enough is not being done
to them, There are instances where
individual officers get a wage rise of
Rs. 200—300 and even Rs. 400 but in
the case of non-gazetted officers they
get on'y a paltry increment ef Re. 1
or 2. This is not the way to carry out
so-ialism in our country. In conclu-
sion, 1 request that the Kerala con-
sultative committee should be given
more powers, just like the assemby.
The state assemb’y has got more
powers. In the committee, we have
becn asked to enact certain laws. n
the matter of policy decislons, the
governor and adviser should consult

598 (A.) LSC—7 .

operate with the committee. With
these words, I conc'ude.

Mr, Chairman: Shri Nambiar.

Shri Warlor: He is not coming
from Kerala.

Mr. Chairman: This s
Kerala members only.

not for

Shri Nambiar (Tiruchirapalli): Sir,
1t is after s'xtcen months that I have
an opportunity to speak here for the
same reason that under the regime of
the present home minister, Nandaji_ a
thousand communists were inside the
jai.s all over the country from
December 1964 for no reason whatso-
ever. Till today he could not bring
forward any reason to justify his
action,

Bhri Tyagi: How is it relevant?

Shri Nambiar: It is relevant because
the Kerala e'ection was condu ted
after detaining a thousand communistg
in this country and after the ele:tions
when the people, the voters gave a
direct reply to Nandaji, that what he
said about the communists wag only
falsehood, then instead of a'lowing
those e ected members to form a gov-
ernment, he flaitly refused to release
them with the result that he had no
g0 but to promulgate the presidential
order and the governor's regime
started; he had his vendetta against
the communist party. It is tha on'y
reason for the calamity that we wit-
ness in Kerila today. Till date this
ministry, parti-ularly the Home Min-
ister, had no stamina and no courage
to defend himse f angq tell the people
that what he did was correct. On the
other hand,, on behalf of the people
who suffered detention, I give the
reply in this august House that he
and his ministry stand condemned
belore the people in India not even
in India but a'l over the world
Without any shame or any sense
responsibilit7, the same Home Minis-
ter ccmes to the House and asks for
extension of the president’s rule. Why
should there be extension? Who s
responsible for the situation here? Ts



15397 President’s MAY 9,
[Shri Nambiar]
it the people of Kerala? We commu-

nists had the highest number of geats
and the Congress hag ruled the roost
in the country for 18 years; it was
defeated like a dog in the street.
That was the situatica in  Kerala
. ...(Interruptions)

Mr. Chairman: ‘The hon. Member
should not use such-expressions.

Shrimati Lakshmikanthamma: Can
same thing be said about the other
political parties in other states that
they were defeated like dogs by the
Congress? He should not use such
exprassion,

Shri Nambiar: This lady had her
opportunity for fifteen months; she
is part of the government which put
me behind the bars. Let her have
some patience and hear me. I was alson
elected just as this lady was elected;
ten lakhs of people are in my consti-
tuency. Why should I be debarred
from representation here . .. (Inter-
ruptions). After all this situation had
been created by the government.
That is my charge. They must answer
it. What is the result? People in
Kerala have no food to eat. We hear
about the bandh. What is it? People
do not like to have bandhs like that;
there is no transport to go, nothing
to eat, nothing to do. They are forced
to do so be-ause they have no other
go. It is the responsibility of the
centre to feed the people of Kerala
and also to restore the democratic
regime in Kerala straightaway. We
do not want any extension of the
proclamation. We do not want this
rotten situation to continue in Kerala.
We want an election immediately. We
challenge the congress government to
come and ac-ept this challenge. Come
there we will see that you are again
defcated and you will have to accept
a popu'ar regime in Kerala which will
come into being by the will of the
people. At least after that Nanda and
company must resign and quit

Shri Warior: Mr. Chairman, I want-
ed to intervene in this debate only for
one point. The situation in Kerale
is such that the people have this rean-
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tion: why shou'd there be election?
I think Mr. Maniangadan and other
congress friends have been voicing
their opposition to the popular elec-
tion immediately because of this
reaction that they might have heard.
Now, the problem of Kerala is a very
simple one. Today the central gov-
ernment comes to a decision and pro-
claims that in no event will the cen-
tral government intervene in the deci-
sion that the people of Kerala will
take after the election, supposing the
position is like that, immediately
there is a possibility of a stable gov-
ernment in Kerala. But that is not
the situation. Thig is just like a dog
in the manger. The dog would not
eat and it would not allow others to
eat. The dog is the Congress. (In-
terruption). I am not cailing the
Congress, the dog.

Mr. Chairman: That is better. (In-
terruption). Order. order,

Shri Warior: The position is this. In
1947, and onwards, you would recall,
with al} the Congress Ministries there
—there were several Congress Minis-
tries one after another,—therc is more
unemployment among the ex-Ministers
than the actual people there. YJnem-
ployed ex-Ministers are much more
there than elsewhere, Shri Tyagi may
not stare at me; I fear. Why is this so?
The Congress had full majority there,
not once,nor twice, but thrice and seve.
ral times. Why then was the Congress
not able to have a stable government?
Once, the Congress propped a 19-mem-
ber PSP Government there just to save
the situation for sometime, to ge. some
breathing space, and then finally when
the situation was ripe enough, ihey
pulled it down; they pulled it down so
ignominously that even the head of
the Government, of the PSP Govern-
ment, was not scep therc for a few
days. After that, we saw nim emer-
ging as a Governor in some other
State. The ist gover
came with the integration of the Sta‘e
in 1956, In 1957, when the Communist
government came in—I am recollecting
and repeating that small incident—the
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then Governor—of course Governors
are always either Congressmen or their
henchmen—found that out of a mem-
bership of 168 members in the legis.a-
ture. there were only 60 commnunists
and five were Independents. The
Governor called each and every indi-
vidual Independent member and tried
to cajole him, threaten nim and use all
the ways and means within the powers
of a Governor to sce that a popular
ministry did not come there. Can the
Home Ministry deny that?

An hon. Member: Yes.

Shri Warjor: The Home Ministry
will not deny that. Some Yos' was
heard from behind the Home Mnis'er:
a weak voice; so T do not challenge it.

Shri Hathi: It is not the Home
Minister’s voice. He said i. is a weak
voice; it was a lady Member's vowce

Mr, Chairman: Ledy’s voice could
be weaker.

Shri Hathi: But it can be forceful.

Shri Warfor: All the five Indepen-
dent members gave the categorical
answer to the Governor that they will
support this Ministry of Mr. Namboo-
diripad in 1957. The Governor had not
the will and the Central Geverrment
also had not the willingness then o
allow that. That is how—not because
of the Congress or the Central Ccvern-
ment, not because of the Congress
Government, not because of the Cong-
ress party—a popular government
came under the Ministry of Nambo-
odiripad in 1957. Then, what happen-
ed? Everybody knows. Ther= were
80 many mass upsurges .n the coun-
try after that also. No Ministry had
been topoled down. But in Kersla
an exception was made that it was a
popular upsurge against the Ministry
and that the Ministry must go. Only
once and once only, under a popular
gover under a i atic gov-
ernment, under the Government un-
der the Cons'itution, Kerala had a
majority of members again In the
Assembly to form a government, and
that majority came out as a majority
At all other times, the Congress used
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to go in with 70 to 80 members, as
big majority, and then come out with
just 30 to 40 members. Kven the
latest position shows that th: Cong-
ress did not come out as it went in;
it came out depleted. Why? 8o, the
position in Kerala is that democratic
or stable government would not work
in Kerala unless and until the Cen-
tral Government assures the people
of Kerala that the democratic verdict
of the people will be honoured tov the
last. Will the Central Government
do that? X

An hon. Member: Of course.

Shri Wardor: It would not, it may
declare like that, that the people
must have the confidence of the Cen
tral Government. The position is,
Kerala is like a very highly educated
lady married to a most obscurantist,
ignorant, foolish husband here, and
shouid that lady be subject to the
whims and fancies of the obs~urantist
husband?

Mr, Chairman: But with whose
consent?
Shri Warlor: 1 will not go into the

story of democracy working in India
now. 1 will not go into ‘hat. That
will be a sorry fate for tre Indian
Government and the Indian demo-
cracy. Is this democracy? I hear
Shri Shree Narayan Das saying that
we the educated people of Keralan do
not know how to vote a government.
We know how to vote a government,
but we cannot vote a government at
the Centre. That is the whol2 dithi-
culty. That is the whole position. Let
the Central Government come for-
ward and say, “Vote anybudy. We
will not stand in the way and we
will honour them.” Where {5 the
question of any constitu‘ional demo-
cracy not working? Whece s the
question of any stable zovernment? 1
do not know how it comes 1n Even
the British Government, the English
Government, the Labour Government
had only one person more in the
majority.
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Mr. Chatrman: The hon. Member
must conclude now.

Shri Warlor: T am concluding, Sir.
But this is a foregone conclusion;
how shail I conclude? There is no
necessity of continuing the Kerala
administration like this. We are op-
posed to the prolonga‘ion of the pre-
sent situation, to the extension of the
President’s rule for thiz main, one
reason: do not put the b'ame on the
shoulders of the people of Kerala or
the parties in Kerala including the
Congress. But put the Ylame squarely
on the shoulders of those who are
responsible at the Centre, the respon-
sib’e persons in the Central Govern-
ment, the Central Ministrv. The res-
ponsibility also vests in the hands of
the President. The President is put
in a very ridiculous position in this
affair. The Central Government has
placed President’s rule oa Kerala,
and the name of the President of the
Indian Republi~ has been brought to
ridicule in Kera'a. So, dhis situation
must be saved and I hop= that the
Government will at least now awake
to the new situation that is arising in
Kerala,

o T KA Ay (% iama):
|arify a7y, IR T q919 9 TE
N UrIFN Y MITCY A A
gl arar &I A AR PN E W
O @I GEE AT & Ay ag Y
IR AN AN whF Wt
wE A & 1 AfeT N A0 gewr wy
AF aFY A ARATHE = @
AT A & 747 aF (v § WK g
& & wrk AT QW faery A e
f& ITTFH geqrdl wY, AAq@ ¥ gy v
¥ AF 1 g N gar gl wAd
orf we Tf oF I gw AW
¥, faur awr &Y, g aw Hfay av
a1 faa 3, fem w7 w12 qge w1 @
rar ¥ fe ¥ agaww § @ W
|IgT &1 qg w37 a1 fe O @ ¥ wwr
o w1, faxq & g ¥ ufas wwew N,
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IR gEY, fau awr qEw, Wk
oz fawm Wt §  agEwar s A
fradft & gEd #r A W] T A
Fawzal wraer X fe owr oag
faara gar ¥ IfQ TR I9T TR
FaradY 1SR dar T fear

st eart ¢ 9 TEHE | )

o TR AT AMfgar: 39§ WIIw
gsgr MFIfad Jm@r | s Y, 91,
AE FIHIT TEAY T @Y ATIAT W 6
T AT

vt wga | AT qTEq a9
AT B GATE )

o Tw KA Mg : & gav @
g @it A faga @y & o
wY gy ¥ fadr )

a1 3E @I ¢, WA ¥H T 4V g
W Ay N AN = wgeonr §,
fagr Qear wfgy, Iaa AFF &1
& wrorar g fF ww W orow 7 AT wF E
ot gafay & og qw &fre ¥ fag ad
wg1 g g 5 @ wF w e
*ré oF dxaerw fragre R WY goAr
;M A IAHT T § 9FF &7 faww
AN Ay e F wxar g fw
TEMT F7A & TN TARS FU | SAY
AT TR W IEIA  qAST
TywEEHT | TEAE WY 7T LI | e
usaE 0% R fv &5 aTATd Wi 1
aferordqt wEAT 9 W AW &, WY
A R T ey § ) Afer e
1 Twfa A faay arfw & A
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faw Wt A @ weS A g,
s ¥ W af g N 3w
AT qal T AT W T 617 )
AL | WO AT Y €A fF R @
ot Y T QAT F W A W oF ag-
gen sww & fawe wr A qr
faga wffrm e ¢ fodx
widdr agt agERAT W owr g @
Fawat W F 0 w7 awAw
¥ TgEmr  dvEEEr @ oA
t, A gAE ¥ AN st S ae S
W ¥ ¥ A WG FEAFA G9AT
T gy § | WA fr Ry ¥ geifae
& are f gt fow Frdww o7 aww
FET & WIAT B IR 4T TG
Aaw N QUEUIT | gER w7
qU FEFT § 197w AR oW
NG awa A [T gw
anp w@ ) Afew W oA e
TR AT FOHTT AT 9 AT gAY
auy fai faar o337 & aeta fog g
wrf G wwr @A wifed fow Wy
T AT Wt ag wfw |, e,
grey qa & fag amr g o &

forw oy & ¥Tw F wAAA € g
gEt W o W g & Ee A
X w1 Twry & forg QuT 2w wrdww
T gz o afw, v § wfid fan
fat & wrriiar 6T g WreaT i T
¥ frarw & fog dfewm & o arad
WTREET WY § WL wg ST
Wwatdw Few wwvaw ¢ oax
LU A VR L
wfewrr & wTow T gWY qY & wTw
W ARSI Wt o) faepw aew
¥ fag oF suiww & e §
g faonit  wor w1 gr wifglr 1 wmx
w1 Hr ared avelt aTRT AR
w1 7T 9T A7 foT ¥ wrawpeTsiy
A %t w et ar awar § ) u
aq W frar fenmmawd §
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# woRt oz T ¥ fr Wit
faege w1 wgaT § fe S w) wtaw
qret ¥ g N Ay SEw sy eg
ot o W o ger ¥ af s,
afer € qfedY w1 fawr @wr
W IRy aWl ¥ &rear wifgh e gr
qfea) , w7 &= w7 faaw e g
auwr kAt ¢ | faww & fag &
aars; fr wwl & S By A 5
2 wifel fr ol wr o e
o & amr ek ) facww & ow
falr 7gar g f5 3% aw W ¥ R
ey RaTAE H AN ¢ seqedy
U @ &4 1 A far s €
/Al § 9@ AU W ®A amnd
o gwrEa Y wiw g fe gw ¥ Fax
¥ g w0 At aw q) maw §
sfarr A At aft wEd & g
W A fE o W ¥ F N gAE
a1 & 99 9T AT wuET wfed,
T @ wAT wifgd 1 agt aw #
FARAT § Taaw T W af) st
2 1 I AT wTag &Y ) ¥ ey
&1 91 A€ w4 & WA WA W AT W
& e A gy & v wm W ),
¥l wgd § A wTAT Y ) ww Ay
TEl ®) w07 v 0w wRowug  fa
WM W g wifgd, A & wa
mwr e oum i & Wi fw
o ¥ R o e oW
wagw R A & W sl mb
i wifed | & aow @I fe W
e o Rw X eRzsT R wg gEie
& wy ¥ qfrew @ & ¥ q% &
q xdmr § 1 X® W g fogr o
wy A o Wi @m wfew fewm
w Ty fad, W gw ¥ am
® wimr, wife woawer 3w & fax
T ¥R ¥ e wRwRt @A
) 77 etawx® 97 gw m
X arAEw { AYay QF W agATw
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I AR A CE AR AT &
aray aret arEt faewew  adt g @
TZATY % AM | A WA qifeeTd
s ga =g foeer & Tl v 3
oY faindy <7 %8 sqraw g 4,
TR § W I qEw FT I AT
awy gfer & AT E X A g
T R ST ST WO
AT ATFEY | ATHR AT ATAT, WU AT
TEYwT

st @t ozw A1 oFwT &
NEFRE

o W AAET W w7
oTHY, aAq W& FAT | AT AT FQ
0 agdlgu g N AR Q!
T A A w7 fp R 8, b
T & w1 EwdA w7

it gforwex wrqe (o) ¢ oaE
TR ST E maT &

o W qﬂ!‘( ﬁr!ﬂl ‘aﬁ
agi, ®AAT FEATT AT ANGT FF
@ ? AW & OuA aTE & S e
TTE T aE & O afrardy
i WA o § fe ad e
WY wwAry A g ) Areh s A A
o AR AR ¥ AN
fs gt wrgw, a1 wEw g g,
T Afiwwasard ) ¥avgER ¥ @,
& 1 AT 37 g Y g2 W, frerw
FTHFAT IR QAT F3X § 02T v
T oww @ W vk fa g
wraww wIATAT wifed |
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= ava & Wy § qifsr # At
WagATg 1 e 9t any g) wwar &
f& oxl-or far awf gn wew 9T
% WEEY A a9 FEr FT § 1 afad
Iy A fFet ara ¥ 1 e W
T A AT T T @AW | gATa
e feew o & 1 o9 g% At
R AR U R
FIMT HETHY W1 g 4T IW Y ;TR
TR I OF 30 FTET, a9 a% W
o7 qiffeaT ¥ aArE SeET & @A
g7 T AT F @eH FIAT gy
AT @Iy ¢ 1 e faond
a gty faq &Y g A @Y WA
¥ %3 70 T ge ¢, § w0
TR wF gwd fE gd wia
o offa & @ T@E aw
FEI & | I FEN &ATAT
o fr ga g Y Ew s@ F fag
qETE T 9gN WY N A THE Y
¥ g A T F g g wHE
AT ATIT §

v g W fedw D & A
# Wit 78 qfvaTdy afr o7 & el
ag 7@ T TfEd fa gwlwr aa
©w T dw At wEw g
TR AT WX @ & At g I aw T
9T WOHY TG TATH | A & 9T,
o W OawT SN & Y,
il @ o T § 9% & FuT e o
GHOT O XaT § IW & FAT, T WA
TR § ¥a fadw Afa § g awam
AT wified 1 W g frdnft @ AT
AW wHwH war §, SwewTee
Al S W B & g a1
o™ w ¥ fag a1 Wi aifee §
o & fay &Y wE T @Y, 6
M A & &7 W 0§ W
wr, &Y & wwwer g fe o wear ¥
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q§ J WAAAN A FCAH A B
RN RFANE ¢
gaw) ag ) s Awm & Sare
T A g e W & qoefe
W ;@ famga wn arw Qar
% ug fr mg @ giym e, N AW
#, Y a F, f7 = A, qv oy "
¥ g | AT wEEw & g (@
wgaT qzar §,  fE ST wg 9T
o oF Ao @ Ag wom At
faet g od W, WR T AR
W @ ® oot § At uE s
AT =gy

& uF wof F A7 wgAT g 0 forw
a@ ¥ F W famd e arn
qE T W ¢ TR AR W F AwE
AT B 4HHT W TR BT { gAwr
TAT F IEWT AT T W@ &
R W g ) i 0 i & 9a 2v
T TF AIEHY K7 WA {, IEN A A,
IqF ATy Arwcay faEddr ) ag
qEH Frafi wreT ST qeETw  9qn
w®Em WA orag ¥ A
wg A & far | IEE A S
dY | 2% AT A WY udke e o)
Ia% 39T § ofgar I fear 1 faw
AT ¥ o A F AT AT | AT A
w1 ¢ & @ avg # gwrd W e
/| A T AN g ay
I ¥, B arae ¥y & v ar
T I (@ A { W 6 q@ a7 o
e, Al '
FTETHT Y | T HIAT 9A AR WIAY
® OFW E W7 § W1 qEIC A
ofas o7 gy Y T w3 §fe
2 wrafidi ST EAT E, o awr Wi
Q% G127 | qg AT Aw wry faay
w & &g fframdan
qY WY G AT A 9T I A
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T T @ 2 oar fec dar Wi

I avd | AR Har o W 2 ¥ arfe

WWEIFAE |

Mr. Chairman: You may send it to
the Minister.

o YW ANET WY : Koo ¥
afd ¥ wrer wwer Awwa g faw
Xug A AR ASE | B a I
¥k s g faar, I ¥ e, oA
TE-RAT {, A qEgA ¥, e ow
qgAUE  ATgw o Wrdw w82
&

oft gt wTAe W W e
fear

o T AT Wfgm : qw
wow TN e mE W
w1 W A & v oo Y
st & fror w1y frar wiegat
£ w gq & 1 oW wa W QYO
T Q@ 9, R &g ay
et faw gz gar AT
a1, m@ I froare s @ i
o Ag @ Afer ww wrE o7
% g3 @w T AX IR F
I A TR AT W A KA K TRy o
£ oz w1 N faart Y yqvdem
gt ¢ wam Al & g W
wg faar | A o A A ga e
& ¢ faOuY T A gl @
M orn, quafl s A
awr WA § 1 w7 qN Ay qv
Ay fawg sTFgR AT AT ET *
ot ¥ A waz oA e
frwdm
Shri Vasudevan Nair (Ambals-
puzha): Mr. Chairman, Sir, this .-
bate has established one thing beynnd
doubt and every Member has cate-
gorical'y stated that this President's
Rule is very bad, that it should go.

So then, Sir, I should like to ark tnis
Government, the Home Minisfer.
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[Shri Vasudevan Nair]

whether he is prepared to have an
election within the next two or “hres
weeks. What is the oractical difficul-
ty in the way of holding an election
in Keraia within the next three weeks
or a mon'h's time? I hnow the ans-
wer will be in the negative. Parhaps
the hon. Minister wil repeat this
arguments that the monsoons are
there, and he may agzain suy that no
party will have a majority.

Sir, in my opinion, and it is support-
¢d by many other hon. Members, th's
Government has no businzss to go int>
astrology and say that no party will
have a majority. The people of
Kersla will take care of themselves.
Leave them alone and have an clec-
tion, and they will have thoir Gov-
ernment. But, Sir, T know— Shri
Thomas knows better than me—that
behind the curtain certain things are
going on. They are waiting. They
are waiting for the bishops to agree.
Who are the bishops? Thare are nair
bishops and christian bishops in
Kerala. A nair bishop was in Dethi
recently and the Governmert was
pleased to confer Padma Bhushan
on him. They though they could get
him round by conferring Padma
Bhushan on him—Shri Thomas knows
the details and, perhaps, Shri Menon,
who is not here, also knows mucn
more about it—I do not know whether
Shri Hathi knows them. Anyway,
some confabulitions are gomg on
behind the curtain, before the curtain
and before the eyes of the peop'e also
to a certain extent. They are trymg
to have a re-marriage between the
Kerala Congress and the Indian Con-
gress, They should delay the elections
till tac rc-mari‘ge Tkes plac. How
the re-snarriage should take nla-e is
the worry of the leaders at the Centre
as well as the le~ders of th~ Congress
in Kerala, This is the rea] crux of the
matter. this is the truth of the mat-
ter. Then why blime th> morsoons
snd why go intn astrology and say
that no party will get a majority?
So, if the Government r~zlly believes
in democracy as they claim to be, if
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they are really politically decent, they
should come forward and declare elec-
tions in Kerala immediatzly and leave
the people of Kerala to take charge
of thz2ir own fute. But this Govern-
ment (annot be expected to behave in
a decent manmer, in a democrate
manner. All their talk about demo-
cracy is bogus. This has been esta-
blished beyond doubt by past exper-
ience.

As my leuder, Shri H. N. Mukerjeec,
put it yest:rday, when he spoke on
this subject, the original sin was com-
mitted by the Centre, by the Cong-
ress Party leadership, in 1959, wh2n
they subverted a legally constituted
Government by illegal means, by un-
constitutional means, by undemocra~
tic means. The original sin started
right in 1859. And, I should say, that
the present Prime Minister, who hap-
pened to be the President of the
Congress ai that time, was blessing
the whole operation at that time, and
it is common knowledge that it was
the Congress President, Shrimati
Indira Gandhi, who pressurised the
Prime Minister, the Indian President,
the Members of the Cabinet, the then
Home Minister and all those who mat-
tered, and it was because of that pre-
sure of the Congress Party, especially
the Congress President at that time,
that the Union Government at last
decided to step in and dismiss a
legally constituted Government.

1 do not want to go into the details
of it. I only wanted to refer to it
Lecause, as my hon. friend, Shri
Sreekantan Nair mentioned, my
friend, Shri Ravindra Varma, more
loyal than the king, lest time tried
to vax eloquent over the democratic
principles that this Government is
wedded to.

The kon. Minister was very much
harpng cv~r the sachi~v.mnts of the
Consultstive Committee. I agree the
Consultative Committee hes taken up
certain matters, ce-tain questions were
discussed there and some ministers
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consented to be present at the meet-
ings to hear us. I should like to en-
lighten the House, the whole coun-
try, the people of Kerala as to what
has really come out of it. We had
a separatc meeting with the Minister
of Railways. I should like to mention
sbout one small matter. I want to
bring it to your notice, Sir, especiaily
because you also come from the south
and therefore you can realise the im-
portance of it. We have been asking
for the last so many years that for
the thousands of Malayalees who stay
in this city there should be a sleeper
coach going up to Kerala. Shri
Tyagiji can very well understand this
smal] mercy which we asked for from
the Railways for the passengers to
and from Kerala. They have to travel
in the train for three days and three
nights to reach Kerala from Delhi.
At last they were pleased to provide
a coach, I want Shri Tyagi to under-
stand, with sitting accommodation for
three nights. The Minister promised
to give us a sleeper coach. Man;{
months have passed after that. What
i* happening to this Government, 1
do not know. Now we have again to
clamour and go before them with
a petition. What has this Govern-
ment been doing? What has happen-
ed to these Ministers, that they make
promises even to Members of Parlia-
ment, to the Consultative Committee
and so on on such small matters and
nothing comes out of them?

Shri Tyagi: Do you think there will
be enough p gers for a sleep
coach?

Shri Vasudevan Nafr: If you can
provide one train every day, there
will be enough passengers.

There is another question. Shri
Sreekantan Nair also referred to that.
That is about the inquiry into the in-
cidents at Quilon and other places. 1
am sorry to say that even a pe=rson
like Shri Hathi is taking up a purely
terhnical position. We are convinced
that there is a conspiracy behind it
by the officers conc2rned, becaus= the
officers of Quilon would be booked if
there is a real inquiry, if there is an
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Minister to say what kind of violence
was there on the part of the students
at Quilon under the pretext of which
they are trying to keep the :asss
going on. Actually the officers, the
Col.ector and the DSP of Quilon saw
to it that the cas>s are not withdrawn
so that the inquiry is held in camera
and not in public. We have received,
not letters from the Commumist work-
ers but letters from the principals ¢t
colleges who—politically they may bz
belunging to the Congress Party—are
very close to leaders like Shri  R.
Shankar. They have wrilten to us
that there is u conspiracy behind it.
They promised that the inquiry wil!
be completed within three months,
Four months have passed and under
the pretext that there are some cases
pending they are now refusing to
have an open inquiry.

I do not have the time to go into
the several other cases to show how
the officers, the bureaucratg are be-
having and subverting the decisions
of even the Consuitative Committee
and even the Union Government.
Therefore, it is of no relief to us to
hear from the hon. Minister that the
Consultative Committee is there. They
are discussing so many things and
many decisions are taken, but that
machinery, that steel frame, goes on
and on, and the officers there do not
mind what you decide, what the Par-
liament decides, what the Minister
says and what the Consultative Com-
mittee decides. This is the fate, un-
fortunately, of our people there. We
have decided to get out of thig unhap-
Py situation. At least this Govern-
ment should not stand in the way.
Let them be bold to have an election
within threc monthg and then the
people of Keralag will have 4 popular
government.

Mr. Chairman: How much time
does the hon. Minister wust for his
reply?

Shri Hathl: About half an hour.

Shri Tyagi: As regards the de-
mand for a coach, I can assure the
hon. Member that it will be met.
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Mr. Chalrman: This debate has
to be concluded by 3.55.

Shri Hathi: I had told the Deputy-
Speaker that I will take half an houc.
Anyway, I shall try to finish it as
early as I can.

Shrl Ravindra Varma (Tiruvella) :
Why not give him more time; other-
wise, they will say that his answer
is very summary?

Shri Hathi: I will try to finish
within the time you prescribe, but
that does not mean that I do not want
or I am not able to reply.

Shri Warior: The Kerala Budget
will be taken up after this; so, if at
all the hon. Minister takes some more
time, it can be adjusted against the
time for the Kerala Budget.

Mr, Chairman: He can take half
an hour as he wanted to because the
next item to be taken up is the Kera-
la Budget.

Shr; Sinhasan Singh (Gorakhpur):
Be‘ore he replies, I want to know as
to when the first Proclamation was
made by the President taking over
the administration of the State before
the General Elections. After the
General Elections, I know, the second
Proclamation was made in 1965, but
1 want to know when the first Pro-
clamation was made. There is a pro-
vision in article 356 of the Constitu-
tion to the effect that no Proclama-
tion shall go beyond a period of three
years. 1 want to know whether this is
the third or the fourth Proclamation
in continuation and whether three
years will expire since the first Pro-
clamation was made after the failure
of the Sankar Ministry.

Shri Hathi: Mr. Chairman, Sir, I
have heard the Members who partici-
pated in the debate—Members from
Kerala and Members who do not be-
long to Kerala. When they all spoke,
one feeling ran through all the spee-
ches which I do appreciate. That
feeling was that there should be de-
mocratic, responsible, popular govern-
ment in the Statc of Kerala. That was
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the beginning when I moved this Re-
solution, Let it not be thought or
said that it was only or merely a for-
mal expression when I said so. It is
a sincere expression and it ig sincere
not for the Government only, not for
the Members from Kerala only but
for all the Members of this House
that there should be a democratic and
responsible government. If theze is a
Proclamation issued by the President,
it is only under certain circumstan-
ces that it had been done, When it
had been done the circumstances were
explained to this House. The Procla-
mation does not come into or remain
in force unless both Houses of Par-
liament  approve of this. That had
been done.

Shri Nambiar: That is because of
the majority.

Shri Hathi: But the House is there.
It js unfortunate that Shri Nambiar's
party is not in a majority.

Shri Ravindra Varma:
the minority to rule.

He wants

Shri Nambiar: Passing of the Pro-
clamation is a different thing and the
majority that was there in Kerala
not allowed to form a government is
quite another thing.

Shri Hathi:
rity

There was no majo-

Dr. M. 8, Aney (Nagpur): No op-
portunity was given to form the ma-
jority.

Shri Hathi; Then, there were ge-
veral other points that had been rais-
ed. I shall divide these into three
or four major parts. One is the cons-
titutional propriety; the second is the
administrative deficiencies. ... (Inter-
ruption).

Shri A. V. Raghavan: Administra-
tive excesses.

Shri Hathl: Administrative defici-
encies. Perhaps, Shri Raghavan has
in mind the excesses with regard to
the police. Then it may be right, but
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“administrative excesses” is not; it is
“adminisirative difficulties” or “admi-
nistrative  deficiencies”.  The third
point is general.

So far as the general or  political
aspect was concerned, the two learn-
ed professors—Professor Ranga and
Professor Hiren Mukerjee—started the
debate. Both are professors and are
very learncd professorg indeed. Pro-
fessor Mukerjee, with his command
over the language and with the selec-
tion of the choicest words that he can
find, does make an impression when
he speaks, but when one goes into the
speech and reads it to find out as to
what is the substance, one does not
find any. At least I could not find any
in his speech this time. The only
point he hag made was about the

Congress Party, the NGOs and all
that. That, of course 1 will deal
with.

When the Proclamation was being
discussed for the first time, Professor
Ranga had made two suggestions, 1
always listen to both the professors
with respect and try to find out it
they have any constructive sugges-
tions to make. The first time when
this Proclamation was being discus-
ced Professor Ranga had suggested
that the scope of the Consultative
Committee should be expanded; that
is, it should not only be an advisory
body recommending legislation for
Kerala but it must also have some
scope and functions to discuss impor-
tant questions relating to Kerala.
This suggestion was a good sugges-
tion and the Government accepted
that suggestion. We are following
that practice.

It may be that this Consultative
Committee may not be able to satisfy
the Members to the extent that a
Legislative Assembly of the State
could. That is very apparent. I for
one would never claim that this Con-
sultative Committee is a substitute
for a legislative bly. It ot
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for the legislative assembly. But

what I say is that while the legiti-
mate scope of this committee is
purely to advise the President on the
legislation relating to Kerala, we
have expanded the scope. Members
can send questions and have informa-
ticn on the points they want. They
cun discuss all questions of import-
ance relating to Kerala,

As 1 had said earlier, we did dis-
cuss the Plan, the development of
Kerala and the food situation. We
had the Food Minister, the Railway
Minister, the Deputy Chairman of
the Planning Commission and the
Minister of State for Planning. I do
nol mean to say that because these
Ministers came everything that Kerala
wanted has been given. I would not
say so. That does not mean that.

Shri Tyagl: Have most of the re-
commendations of this Committee
been accepted by Government?

Shri Hathi: Yes. All the points
have been discussed. For example,
Shri Nair asked whether, whatever
they had asked, anything has been
given. Take, for example, the new
railway line, a question which was
pending for years. You cannot ex-
pect that a new railway line can be
opened over a period of a year.

Shri N. Sreekantan Nair: But what
about a sleeping coach?

Shri Tyagl: That will be given,

Shri Hathi: That will be given.

Therefore I do mnot say that this
Consultative Committee can replace
the legislature of a State. I know
that. But what I mean to say is that
the suggestion which Professor Ranga
had made at that time we have ac-
cepted.

The second suggestion he had made
was about the Swiss system of Gov-
ernment, that is, all parties coming

ether. I had said then that I shai)

be. 1 understand that. There are
these restrictions and limitations in
its scope and functions. Therefore I
do not claim that this is a substitute

study as much as I can according to
my own capacity. We find that that
form of Constitution is not practical
in a particular State only. 1t will
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[Shri Hathi}

not fit in the present scheme of the
Constitution. That I had already
said. But this time he had a differ-
ent theme allogether of the prospects
of the general elections. Not only in
his speech but in the speeches of
several other Members, we find that
it is not purely relating to whether
the extension of the Proclamation
should be approved or should not ba
approved but the horizon is far wider,
far larger, and that is the prospect
of coming general elections.

Shri Tyagi: You have caught the
trick.

Shri Hathi: Some of the Members,
Mr. Ranga and others, said that in
many States Congress will be a mino-
rity and in some States, they feel,
some parties will be in a majority.
Now, they want to forestall both the
contingencies. If their party is in
majority, they fee] that this Presi-
dent’s rul> will enable the Congress
Government not to allow them to
function. This is one apprehension.
The second apprehension is that if no
party has a majority, then  also the
President’s rule will come in. So,
these are th» two apprehensions
which they have and it is in this pers-
pective that these speeches are made.
But I may say that if any party has
a majority or a single party has a
majority, well, the Congress will be
too happy to allow that party to func-
tion.

8hri Nambiar: What is this saying,
“We will be happy to allow it to
function?” 1Is it a mercy shown to
us?

Shri Hathi: Mr. Nambiar was not
present when Prof. Ranga sald that
even if another party comes in majo-
rity, this Congress Government will
‘us? this power under article 356 and
may not allow it to function.

Shri A. V. Raghavan: That is what
happened?

Shri Hathi: Thet is what Mr.
Raghavan says. Well, the Congress
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Party will be too happy to allow any
political party to function in a demo-
cratic manner if that party comes out
successful as a single majority party.

Shri Vasudevan Nair: Why a single
majority party?

Shri Hathi: Even otherwisc, if the
other parties are in a position to form
a coalition Ministry, that can be done,
That was done in the past. But here
the position was that no pariv  was
in a position to do it.

Al] these were political speeches. 1
understand  that, with the coming
general elections, any  politica] per-
son’s cye would be on that and all
the Members are, of course, the peo-
ple who have the eyes on the com-
ing general elections. Therefore, all
the criticisms or the remarks that
were made were with that end in
view. But I would not like to deal
with this at all at any length.

I shall come to the brass tacks so
far as the administrative d:ficienci
and other developments are concern-
ed. Prof. Ranga and many others, I
car understand them, expressed their
digsatisfaction at the development
work, at the rate at which Kerala
has progressed. He has specially
made a reference to irrigation. Mem-
bers on this side and Mr. Vasudevan
Nair and Mr. Warior and others on
that side have made referenc> to
power, to development of industries
and to other cases of public enquiry
and all that.

So far as the N.G.Os. are concern-
ed, that was the first point which
they took, the Pay Commission was
aopointed and their recommendations
are there. It may be that the N.G.Os
do not feel satisfled with what the
Pay C issi has r ded
and they may require som-thing
more. But to say that nothing hais
been given to them or that only the
high-salaried peovle are given more
while the low-paid people are not
piven anything, is not quit> corroet
because I have got the figures with
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me to show that that is not correct.
What they have suggested is this.
Upto the basic salary of Rs. 39, in o'd
scales, the dearness allowance was
Rs. 204 and now, upto Rs. 89, the
dearness allowance has been raised
from Rs. 20} to Rs. 33, that is, an
increase of about Rs. 18 has bcen
made, So far as the scale of Rs. 100—
149 was concerned, it was Rs. 27 and
now from Rs. 90—140, the dearness
allowance awarded is Rs. 50.

Shri A. V. Raghavan: But the
house rent allowance has been taken
away.

Shri Hathi: In the first slab, it is
kept; it is not taken away. So far
as other scales of high-salaried peo-
ple are concerned, from Rs. 100 it
has been reduced te Rs. 90. There-
fore, it is not correct that low-paid
people are not getting anything
The dearness allowance has heen
raised in the case of low-paid p=opl®
and decreased in the case of high-
salaried people.

Then, something was mentioned of
the school teachers. Primary school
{eachers are given a scale of Rs. 125-
5-175.

Shrimati Lakshmikanthamma: That
means this has been done by way of
adjustment, bv reducing the allow-
ance in the case of some people. You
are not giving anything.

Shri Hathl: We are not giving any-
thing. The complaint was that high-
sa'aried people were getting some-
thing whi'e the low-paid people
were not given anything.

Then, Shri Mukerjee referred to
the announcement maie by the Edu-
cation Minist:r about the salaries of
teachers and others. I may say thit
we have already asked the Kerala
State Government to work out finan-
cial implications. It is under active
consideration of the Kerala Govern-
ment and we shall soon take a deci-
sion.

Something was said about irripation
and power and the development of
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industries. I can very well appre-
ciate that if any State wants to pro-
gress, power is necessary and if there
is no power, it is not possible to have
any industry however much we mayv
wish to develop it and provide i¢ in
the Plan. If you do not have power,
1 do not think, you can at all do it

Shrl Tyagi: Electric
political power.

power; not

Shri Hathi: I mean electric power.
I know because of the hydro-el ciric
nrojects there, when the monsoons
fail or the reservoirs dry up, there
is not sufficient water and, therefore,
there is shortage of power. ] appre-
ciute that. But to say that no pro-
gress hus been achieved during this
period, I think, is not correct. I may
just mention the figures. At the
beginning of the Third Plan, the
power was 142 MW or 142,000 KW
and now it will be 546.000 KW by
1066-67. As the Memb-rs know, the
Sholayar project which will give
54000 KW has been commissioned.
Then about the Sabarigiri proiect
which will give 300 MW, the Arst
unit has been commissioned and, I
think. oth~rs wiil be commissioned at
the interval of two months or thrze
months each.

Sh*i A. V. Raghavan: What was the
power available as on 1st January,
18667 You are talkine about the past.
What about the present?

Shri Hathi: 1 sm talking of what
has been done now.

Shri A. V. Raghavan: What is ‘he
availability of power as on 1st Janu-
ary 1946 apart from what you got
from Madras?

8h+1 Hathi: Sholavar project—it
will be 54000 KW; it has been com-
missioned

Shri Namhiar: What was done dur-
ing the P-exident’s rule? It was zero
during the President’s rule.

Shri Hatht- Frovm 142,000 KW, it has
gone uoto 548000 KW,

It is not zere.
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Shri Nambiar: It is all in paper.

Shri A. V. Raghavan: They are bogus
figures.

Shri Hathi: 1 do understand this
special position of Kerala so far as
the thermal power is concerned be-
cause very often there is shortage of
water or there is no water. I had
discussed it with the Irrigation Minis-
ter. Only two days back, I discussed
it with the Planning Commission, I
may say that the Advisory Committee
hag cleared that thermal power which
will give 30,000 kilowatts.

16 hrs.

Shri A, V. Raghavan; Not hundred
megawat!s?

Shri Hathl: I have been able to get
the clearance for 30,000 kilowatts. I
knew that nobody is going to be satis-
fied with what he gets. Of course,
one would like to have more and
more. 1 can very well appreciat:
it.

Shri N. Sreekantan Nair: Is he
aware of the recommendation con-
tained in the report of the Publid
Undertakings Committee that there
should be 100 megawatts?

Shri Hathi: I say what has been
done; 1 do not say what he wants or
what was wanted.

Another question that wag referred
by the members was about public in-
quiry cases. As I said, out of 150 cases
where prosecutions were launched
against students, in 133 cases they
have been dropped; there are only 17
cases where they are not being with-
drawn because these involves acts of
serious violence.

So far as the inquiry is concerned,
1 have explaineq the position. They
did not want to go ahead with the
inquiry because there was a conflict
of opinion on the question whether
there can be a public inquiry at all
when certain cases are going on in
the court. But the via media is that
the inquiry can be held. Therefore,
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if there are any excesses, they can be
inquired into; there is no bar to hold
the inquiry. That is being done.

Another point that was raised was
about raising the age of retirement
from 55 to 58. Mr, Raghavan said
that he had written g letter to the
Minister and that he had no reply.
May I remind him that this point was
discussed in the Consultative Com-
mittee also?

Shri A. V. Raghavan: |
there.

raised it

Shri Hathi: Yes; he raised it; 1 give
all the honour and credit to him.
He said that when the Government of
India i self hag saig that the retire-
ment age should be raiseq from 55 to
58 in respect of .

Shri A. V. Raghavan: He himself
did not allow the Supreme Court’s
re’ommendation enhancing the age of
retirement of high Court judges. Why
did the Governor issue that then? It
was done to benefit a particular man...

Shri Hathi: The idea that it was

done for a particular judge is not
correct.
Shri A, V. Raghavan; 1 still hold

that view.

Shri Hathi: By the time this order
came into force, the judge had already
retired.

Shri A. V. Raghavan: It was to
benefit him that it was enacted.

Shri Hathi: How can he say that it
was done to benefit him? By the
time it came into force, the man had
already retired. So there was no
question of benefiting anybody. of
course, the hon, Member is perfectly
well within his rights to believe that
it was done to benefit him and 1 am
perfec'ly justifieq in telling the House
that by the time this order, the rule
for 58, came into force, the person
whom the hon. Member has in mind
had already retired. Therefore, the
criticism that he was a High Court



15423 President’s

judge and that he could go upto 62
is not correct. Of course, the hon.
Member is perfectly entitled to have
hiz view; I do not mind that.

Than ther¢ were certain gther ques-
tions

Shri Nambiar; The question of rice
ration is the most important thing.
Are they going to give more rice or
are they going to starve them?

Shri Hathi: So far as the other
questions are concerned, they were
discussed by many of the members
who spoke; especially, Mr. Ravindra
Varma has covered a number of
points raised by the previous speakers
and I do not think that I should cover
all the fields,

Shri Warfor: He can be made a
Minister now.

Shri Hathi: Anybody is perfectly
justified to express what he thinks
about it. If Mr. Ravindra Varma has
expressed what he has said, nobody
should think that it is being done for
some particular purpose or other pur-

poses.

Shri Warlor; No, we did not say
that. We said that he gave an effec-
tive defence of the Ministry, and.
therefore, he was qualified for it,

Shri A. V. Raghavan: He may be
made Minister of Kerala Affairs.

Shri Hathi: We shall do that, if my
hon. friends all so wish.

It was said that no policy decisions
should be taken till a popular gov-
ernmeant came in. If there are certain
things which are going to benefit the
people of Kerala, then of Course-
they say that those should be done
now. For example, there is the
question of implementing the recom-
menda‘ions of the Pay Commission or
the announcement made by the Edu-
cation Ministry in regard to the col-
lege tea-hers and others. That would
be a big policy decision. Should we
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or should we not take it? If we
implement those things, then they

may say that this is a policy decision
and we should not implement it;....

Shri A. V. Raghavan; Why should
he not consult us in the consultative
committee? At least our views may
be heard before the decision is taken.
That is what we want.

Shri Hathi; His views may be
heard; there should be no difficulty in
hearing his views.

Shri A. V. Raghavan: We should be
consulted before the decision is
taken.

Shri Hathi: His views can be heard.

The other question tha: was raised
wag about the Proclamation. In my
original speech, I said that it was
on the 24th March, 1963; I also gave
th: various dates to show the actual
position, The Proclamation wag jssu-
ed on the 24th March, 1985, by the
Vice-President, after revoking on the
same date the earlier proclamation
issued on 10th September, 1984. This
goes up to threc years and not two
years,

" Shri Sinhasan Simgh: 1 asked about
the date of the Proclamation.

Shri Hathi: That had been revoked.
Therefore, that does not come in.

Shri Sinhasan Singh: When was it
revoked?

Shri Hathi: Before the resolution
regarding the 24th March Proclama-
tion came.

Shri Sinhasan Singh: When was the
election held? Was the election held
after the revocation?

Shri Hathi: The first Proclamation
was because of the no-confidence
mo ion. That was another part of it.
Then, jt was revoked, and this was
done on the 24th March, 1968.

8hri Sishasan Singh: If it had been
revoked, then in what form was the
Government running then?
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Shri Hathi: The Government was
running; there was a no-confidence
motion, and then there was the Presi-
dent’s Rule. The no-confidenze
motion was there; then the Ministry
resigned, and there was President's
Rule. Then, it was revoked, and the
new proclamation was issued.

Shri Sinhasan Singh: May I know
the date of revocation?

Shri Hathi:

1 shall give him the
dates.

What I mean to say is that it is a
perfectly justified criticism or sug-
gestion which Members make, be-
cause I appreciate the Dbitterness
which they feel. Any State or any
representatives who are deprived or
who fee] that they are deprived of a
popular Government would naturally
fecl bitter. Therefore, I have noth-
ing to quarrel with if they have any
bitlerness, But they should under-
stand that it is not they only who are
the champions o! democracy. On the
other side, we are also equally wedd-
ed to democracy and we want that
there may be democracy,

Shri A. V, Raghavan; Question.

Shri Hathi: The only question is
that we must be realistic. Those
Members who have spok-n from this
side of the House have also expressed

Division No.1s)
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their feelings and they have also cer-
tainly said that they support this be-

cause they find that there is no other
alternative.

Shri Ramanathan Chettiar (Karur):
They are not wedded to democracy.

Shri A, V, Raghavan: We are, of
course, wedded to democracy.

Shri Warlor: We did not wed nor
did we divorce, but they had wedded
and divorced,

Shri Hathi: If he docs not believe
in democracy, then that is all right.
Then, why quarrel over all this?

I think I have taken more time than
1 should have. But 1 think I am
within my time, having taken only
about 30 minutes. I move.

Mr, Chairman: The question is:

“That this House spproves the
continuance in force of the Pro-
clamation dated 24th March 1865,
in relation to the State of Kerala,
issued under article 356 of the
Constitution by the Vice-Presi-
dent of India, discharging the
functions of the President, for a
further period of six mon.hs with
effect from May 11, 1866".

The Lok Sabha divided:

(16.12 hrs.

AYES

Akk

Devi, Lekshenikanth

Anjsnapps, Shri
Babunath Singh, Shri
Balakrishnan, Shri

Shri

me, ren, Shri K.C.
Loskar, Shei N.R.

Maniysrgaden, Shri

Raghunath Sirgh, Shri
Ramanathan Ckettiar, Shei R.

Barkataki, Shrimati Renu ka

Barua, Shri R
Basspre, Shri
Brajeshwar Prasad, shri
Chavan, Shri D.R.
Daljit Singh, Shri
Des, Dr. M.M.
Dhuleshwar Meena, Shri
Hangda, Shri Subodh
Ikbal Singh, Shri
Jeinsl Sirgh, Shri
Kotoki, Shri Liladhar
Kureel, lari B.N.

Maruthish, Shri

Musuriya Din, Shri
Matctarsju, Shri

Mathur, Shri Shiv Charan
Mehdi, Shri S.A.
Mehta, Shri Jashvant
Nishre, Shri Bibhud
Misrs, Shri Mshesh Dutta
Moharty, Shri Gokul d

Ramaswamy, Shri V.K.
Reo, Shri Jaganatha
Reo, Shri Ramanathi
Raso, Shri Thirumala
Roy, Shri Bishwanath

Seha, Dr. S.K.
Sshu, Shri Rameshwar

Morarks, Shri

Naskar, Shri P.S.
Pande, Shri K.N.
Pandey, Shri Vishws Nath
Panna Lal, Shri

Shah, Shrimari Jaysben
Sharms, Shri K.C.
Sheo Narain, Shrl

Shree Narsysn Dm, Sbri
Siddish, Shri
Sinhassn Singh, Shri
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‘Thimmaish, Shri Tula Ram, Shei

Thomas, Shri A.M.
Tiwary, Shri K.N.

Uikey, Shni

Upadhyays, Shei Shiva Dutt

Verma, Shri Ravindrs
Veerabasapps, Shri
Yadava, Shri B.P.

NOES

Aney, Shri M.S.
Dandeker, Shri N.
Limays, Shri Madhu
Lohia, Dr. Ram Manohar
Muhammad Ismail, Shri

Mr. Chairman: The result of the
devision is:

Aves 59; Noeg 14.

Nambiar, Shri

The motion was adopted.
16.10 hrs.

KERALA BUDGET, 1966-67—GENE-
RAL DISCUSSION AND DE-
MANDS* FOR GRANTS
(KERALA)

Mr. Chairman: The House will now
take up general discussion on the
Kerala Budget and discussion and vot-
ing on the Demands for Grants in res-
pect of the Kerala Budget together
for which one day has been allotted.

Hon. Members desirous of moving
their cut motions on the Demands for
Grants may send slips to the Table
within 15 minutes indicating which of
the cut motions they would like ‘o
move

DemaNp No. I—AGRICULTURAL INcOoME
TAX AND SALES Tax.

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 43,60,500 be granted to the
President, out of the Consolidated
Fund of the State of Kerala to
complete the sum necessary to
defray the charges which will come
in course of payment during the
vear ending on the 31st day of
March, 1967, in respect of
‘Agricultural Income Tax and
Sales Tax."”

Demanp No. II—LaND Revenuzx
Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 1,81,08,500 be granted to the

Nair, Shri N. Shree Kantan
Nair, Shri Vasudevan

Pattnayak, Shri Kishen
Raghavan, Shri A.V.

Rangs, Shei

Reddy, hri Narssimha
Singh, Shri Y.D.
Warior, Shri

Fund of the State of Kerala to
complete the sum necessary to
defray the charges which will come
in course of payment during the
vear ending on the 31st day of
March, 1967, in respect of
‘Land Revenue'.”

DEmanp No. IIl—Excise
Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 29,94,600 be granted to the
President, out of the Consolidated
Fund of the State of Kerala to
complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending on the 31st day of
March, 1967, in respect of
‘Excise’.”

DEMAND No. IV—TAXES ON VEHICLBS
Mr. Chairman : Motion moved:

“That & sum not exceeding
Rs. 9,75,900 be granted to the
President, out of the Consolidated
Fund of the State of Kerala to
complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending on the 31st day of
March, 1867, in respect of
‘Taxes on Vehicles'"”

Dzmanp No. V—SrtAmrs
Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 13,96,500 be granted to the
President, out of the Consolidated
Fund of the State of Kersla to
lete the sum necessary to

President, out of the C lidated

“*Moved with recomme nda ion of the Presideat.
598 (Ai) LSD—38.
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defray the charges which wi!l come
in course of payment during the
year ending on the 31st day of
March, 1967, in respect of
‘Stamps’.”

DEMAND No. VI—REGISTRATION FeES
Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs, 38,56,100 be granted to the
President, out of the Consolhidated
Fund of the State of Kerala to
complete  the  sum  nccessary  to
defray the charges which will come
in course of payment during the
year ending on the 31st day of
March, 1867, in respect of
‘Registration Fees'.”

DEMAND No.VII—STATE LEGISLATURE
Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 8,11,200 be granted to the
Presidenf, out of the Consolidated
Fund of the State of Kerala to
complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending on the 31st day of
March, 1967, in respect of
‘State Legislature’.”

Demanp No. VIII—ErEcTIONS
Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 17,41,700 be granted to the
President, out of the Consolidated
Fund of the State of Kerala to
complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending on the 31st day of

March, 1867, in respect of
‘Elections’.”
Demanp No. IX—HEADS OF STATEs,

MINISTERS AND HEADQUARTERS STAYF
Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 74.48300 be granted to the
President, out of the Consolidated
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Fund of the State of Kerala to
complete the sum necessary to
defray the charges which will come
ir course of payment during the
year ending on the 3lst day of
March, 1967, in respect of
‘Heads of States, Ministers and
Headquarters Staff".”

DEMAND No. X—DI5TRICT ADMINISTRA-
TION AND MISCELLANEOUS

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 92,98,900 be granted to th2
President, out of the Consolidated
Fund of the State of Keraia to
complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending on the 31st day of
March, 1967, in respezt of
‘District Administration and Misce-

llaneous’.

DeMAND No. XI—ADMINISTRATION OF
JUSTICE

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 1,02.07,000 be granted to the
President, out of the Consohda‘cd
Fund of the State of Kerala to
complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending on the 3lst cday of
March, 1867, in respect of
‘Administration of Justice'.”

Demanp No. XII—Jamns
Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 49,43,700 be granted to the
President, out of the Consolidated
Fund of the State of Kerala to
complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending on the 3l1st day of
March, 1967, in respect of
‘Jails'.”
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Dxmanp No. XIII—Porrce
Mr. Chalrman: Motion moved:

“That a sum not exceeding
Rs, 4,46,41,200 be granted to the
Preiident, out of the Consolidated
Funl of the State of Kerala to
com jlete the sum necessary to
defi ay the charges which will come
in 1ourse of payment during the
yea ending on the 31st day of
Maich, 1967, in respect of
“Police’.”

Dema o0  No. XIV—Srtar
AND MISCELLANEOUS

Mr Chairman: Motion moved:

“‘hat a sum not exceeding
Rs. 17,52,800 be granted to the
Pre.ddent, out of the Consolidated
Fund of the State of Kerala to
complete the sum necessary to
defiay the charges which will come
in (ourse of payment during the
vea' ending on the 31st day of
Maich, 1967, in respect of
‘State Insurance and Miscella-
neo s’

1’EMAND No, XV—ScrenTrric
DEPARTMENTS

Mr. Chairman: Motion moved:

‘“‘hat & sum not exceeding
Rs. 9,16.000 be granted to the
President, out  of the Consolidated
Furd of the State of Kerala to
cor plete the sum necessary to
defiay the charges which will come
in «ourse of payment during the
yea ending on the 3ist day of
Majch, 1967, in respect of
‘Sci :ntific Departments’.”

DEMAND No. XVI—UNIVERSITY
EbucATION

Mr. Chairman: Motion moved:

‘“hat a sum not exceeding
Rs. 1,77,63,700 be granted to the
Pre:ident, out of the Consolidated
Fund of the State of Kecrala to
comr blete the sum necessary to
def ay the charges which will come
in «ourse of payment during the
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year ending on the 31st day of
March, 1967, in respect of
‘University Education’.”

DemaND No. XVII—GENERAL Epuca-

TION
Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 25,13.72,700 bte g-:ned te the
President, out of the Consolidated
Fund of the State of Kcrala lo
complete the sum necessary to
defray the charges which will come
in course of payment duving the
year ending on the 31st day of
March, 1967, in respent of
‘General Education'.”

DeEMAND No. XVIII—TrcHNicAL
EnucATiON

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 1,3508,900 be granted to tne
President, out of the Consolidated
Fund of the State of Kcerala to
complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending on the 31st day of
March, 1967, in respect of

"o

‘Technical Education’.

DeMAND No. XIX—MebrcAL
Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 5,95,68800 be granted to the
President, out of the Consolidated
Fund of the State of Kerala to
complete the sum necessary to
defrav the charges which will come
in course of payment during the
year ending on the 31st day nf
March, 1967, in respect of
‘Medical'.”

DEMAND No. XX—Pusric HeaLtn
Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 2.27.57.200 be granted to the
President, out of the Consoliduted
Fund of the State of Kersla to
complete the sum necessary to

15433
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defray the charges which will come
in course of payment during the
year ending on the 31st day of
March, 1967, in respect of
“Public Health’.”

DemAND No. XXI—PuBLIC HBALTH
ENGINEERING

Mr. Chairman: Motion moved:

“That a -sum not exceeding
Rs. 149.76,700 be granteq to
President, out of the Consolidated
Fung of the State of Kerala to
complete the sum necessury to
defray the charges which will come
in course of payment during the
year ending on the 3lIst day of
March, 1967, in respect of
‘Public Health Engineering'"

DemAND No. XXII—AGRICULTURE
Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 3,4235.500 be granted to the
President, out of the Consolidated
Fund of the State of Kerala to
complete the sum necessury to
defray the charges which will come
in course of payment during the
year ending on the 31st day of
March, 1967, in respect of
‘Agriculture’.”

DemANDd No. XXIII—FISHERIES
Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 77.82,000 be granted to the
President, out of the Consolidated
Fund of the State of Kerala to
complete the sum necessary to
defray the charges which wiil come
in course of payment during the
year ending on the 31st day of
March, 1967, in respect of
‘Fisheries".”

DemAsp No. XXIV—RURAL DEVELOP-

MENT
Mr Chairman: Motion moved:

“at a sum not exceeding
Rs ,70,700 be granted to the
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President, out of the Consolidated
Fund of the State of Kerala to
complete sum necessary to
defray the charges which will come
in course of payment during the
year ending on the 31st day of
March, 1967, in respect of
‘Rural Development’.”

DemAND No. XXV-—ANIMAL HUSBANDRY
Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 97,14,800 be granted to the
President, out of the Consolidated
Fund of the State of Kerala to
complete the sum necessary to
defray the charges which will come
in course of payment during the
yvear ending on the 31st day of
March, 1967, in  respect of
‘Animal Husbandry'.”

XXVI—Co-OPERATION
Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 57,27,900 be granted to the
President, out of the Consolidated
Fund of the State of Keraia to
complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending on the 3l1st day of
March, 1967, in respect of

‘Co-operation’.
Demanp No. XXVII—INDUSTRIES

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 95,97.800 be granted to the
President, out of the Consolidated
Fund of the State of Kerala to
complete the sum necessary to
defray the charges which will come
in course of payment during the
vear ending on the 3list day of
March, 1967. in respect of

o

‘Industries’.
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Demanp  No. XXVIII—CoMMuNITY
DEVELOPMENT PROJECTS, NATIONAL
EXTENSION SERVICE AND LocaL
DevELOPMENT WORKS

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 2.47,59,200 be granted to the
President, out of the Consolidated
Fund of the State of Kerala to
complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending on the 31st day of
March, 1967, in respcct of
‘Community Development Projects,
National Extension Service and
Local Development Works'.”

DEMAND No. XXIX—LABOUR AND
EMPLOYMENT

Mr. Chairman: Motion moved:

“That a sum not exceeding
Re. 73,67.100 bhe granted to th:
President, out of the Consolidated
Fund of the State of Keraia to
complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending on the 3l1st day of
March, 1987, in respect of
‘Labour and Emplovment’.”

DeMand No. XXX--HARIJIAN WELTARE
Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 1,64,83,700 be granted to the
President, out of the Consolidated
Fund of the State of Kerala to
complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending on the 3lst day of
March, 1987, in respact of
Haman Welfare'.”

DeMaND No. XXXI—STATISTICS AND
MISCELLANEOUS
Mr. Chalrman: Motion moved:

“That a sum not exceeding
Rs. 51.47,700 be gnnted to Lhe
President, out of the C lid.
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complete the sum- necessary to
defray the charges which will come
in course of payment during the
year ending on the 3lst iay of
March, 1867, in respect of
Statistics and Miscellaneous'”
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DemAND No. XXXII—IRRIGATION
Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs 3,13,02,000 be granted to the
President, ouy of the Consolidated
Fund of the State of Kerala to
complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending on the 31st day of
March, 1967, in  respect  of
lrngntmn' "

Dremann No. XXXIII-—Pusric Works
Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 8,66,52,700 be granted to the
President, out of th¢ Consolidated
Fund of the State of Kerala fo
complete the sum necessary to
defray the charges which will (ome
in course of payment during the
vear ending on the 3lst day of
March, 1967, in respect of
‘Public Works'."

DemAND No. XXXIV—Poxrs
Mr. Chairman : Moticn moved

“That a sum not exceeding
Rs. 14,67.500 be granted to the
President, out of the Consolidated
Fund of the State of Kerala to
complete the sum necessary to
defray the charges which wil! come
in course of payment during the
vear ending on the 31st day of
March, 1967. in respect of
‘Ports’.”

Demanp No. XXXVI—FAMINE

Mr. Chairman: Motion moved:
“That a sum not exceeding
Rs. 14,02,800 be granted 1o the
President, out of the Consolldated
Fund of the State of Kersla to

Fund of the State of Kerala 1o

plete the sum necessary to
defray the charges which will come
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in course of payment during the
year ending on the 3ist day of
March, 1967, in respect of
‘Famine’.”

DemaND No. XXXVIl—PEeNsIoNs
Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 2,01,26,400 be granted to the
President, out of the Consolidated
Fund of the State of Kerala to
complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending on the 38lst day of
March, 1867, in respcct of
‘Pensions’.” N

DemAND No.
AND PRINTING

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 66,74,300 be granted to the
President, out of the Consolidated
Fund of the State of Kerala to
complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending on the 3lst day of
March, 1967, in respect of

o

‘Stationery and Printing’.
DEmanD No. XXXIX—FoRest
Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 1,35,98,800 be granted to the
President, out of the Consolidated
Fund of the State of Kerala to
complete the sum necessary to
defray the charges which will come
in course of puyment during the
year ending on the 31st day of
March, 1967, in respect
‘Forest'.”

DxMAND NOo. XL —MISCELLANEOTS
Mr. Chairman: Motion moved:

“That a sum not exceeding
Ra. 8375200 be granted to the
President, out of the Consalidated
Pund of the State of Kerala to
complete the sum y to
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defray the charges which will come
in course of payment during the
year ending on the 31st day of
Murch, 1967, in respect of
‘Miscellaneous’.”

DemaND No. XLI—MISCELLANEOUS
COMPENSATION AND ASSIGNMLNTS

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 17,716,800 be granted to the
President, out of the Consoiidated
Fund of the State of Keraia to
complete the sum necessary to
defray the charges which will come
in course of payment during the
year onding on the 3lst day of
March, 1967, in respect of
‘Miscellancous Compensation and
Assignments’.”

DEMAND No. XLIII—CAPITAL OUTLAY
ON PusLic HEALTH

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 99,48,500 be granted to the
President, out of the Consolidated
Fund of the State of Kerala to
complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending on the 31st day of
March 1967, in respect of
‘Capital Outlay on Public Health' "

DeMAND No. XLIV—CAPrrAL OuTray
ON AGRICULTURAL IMPROVEMENT

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 16,989,100 be granted to the
President, out of the Consolidated
Fund of the State of Kerala to
complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending on the 3lst day of
March, 1967, in respect of
‘Capital Outlay on Agricultural
1 ' -

P em!
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DEMaND No. XLV—CarrrarL Ourray

oN INDUSTRIAL aND EcoNomic
DEVELOPMENT

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 3,06,90,400 be granied to the
President, out of the Consolidated
Fund of the State of Kerala to
complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending on the 31st day of
March, 1967, in respect of
‘Capital Outlay on Industrial and

conomic Development’.”

Demanp No. XLVI—CaritaL OuTLAY

ON IRRIGATION
Mr. Chairman: Motion moved:

“That a sum not cxceeding
Rs. 3,48,79,100 be granted to 'he
President, out of the Consolidated
Fund of the State of Kerala to
complete the sum necessary to
defruy the charges which will come
in course of payment durmmg the
year ending on the 31st day of
March, 1967, in respect of
‘Capital Outlay on Irrigation’”

DEMAND No. XLVII—CAPITAL DJUTLAY

oN Pusric Works

Mr. Chalrman: Motion moved:

“That a sum not exceeding
Rs. 4,75,54.000 be granted to the
President, out of the Consolidated
Fund of the State of Kerala to
complete the sum necessary to
defray the charges which witl come
in course of payment during the
year ending on the 31st day of
March, 1967, in respect of
“Capital Outlay on Public Works".”

Demanp No. XLVIII—CarrtAL OUTLAY

ON OTHER WORKS

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 20,34,000 be granted to the
President, out of the Consolidated
Fund of the State of Kerala to
complrte the sum necessary to
detray the charges which will come
in course of payment during the
year ending on the 31st day of

(Kerala)

March, 1967, in respect of
‘Captial Outlay on Other Works'.”

Demanp No. XLIX—CApITAL OUTLAY

ON PorTS
Mr. Chairman: Motion moved:

“That a sum not excceding
Rs. 7261,500 be granted to the
President, out of the Consolidated
Fund of the State of Kerala to
complete the sum neceszary to
defray the charges which will come
in course of payment during the
year cnding on the 31st day of
March, 1867, in resp~ct of
‘Capital Qutiay on Ports'.”

DeEMAND No. LI—CarrtaL OuTLAY oON

FORESTS

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 80,40,000 be granted to the
President, out of the Consolidated
Fund of the State of Kcrala to
complete the sum necessary to
defray the charges which wiil come
in course of payment during the
year ending on the 31st day of
March, 1967, in respect of

‘Capital Outlay on Forests'.

Dxmanp No. LII—-CommuTED VALUE OF

PENSIONS

Mr. Chairman: Motion moved:

“That a sum not excecding
Rs. 297500 be granted to the
President, out of the Consolidated
Fund of the State of Kcrala to
complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending on the 31st day of
March, 1967, in respect of
‘Commuted Value of Pensions".”

Demaxp No. LIII—CarrraL OuTLAY on

ScHzMEs or GOVERNMENT TRADING
Mr. Ch : Motion d:
“Th~ a sum not exceeding
Rs. 5,07.59,500 be granted to the
President, out of the Consolidated
Fund of the State of Keraln v/
complete the sum necessary tc
detray the charges whicn will come
in course of payment during the
year ending on the 3lst dey of
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March, 1867, in respect of
‘Capital Outlay on Schemes of
Government Trading’.”

DeMAND No. LV—LOANS AND ADVANCES
BY THE GOVERNMENT

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 18,40,43,800 be granted to the
President, out of the Consolidated
Fund of the State of Kerala to
complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending on the 31st day of
March, 1967, in respect of
‘Loans and Advances by the Gov-
cernment’.”

Shri Vasudevan Nair (Ambala-
puzha): This is in a sense a conti-
nuation of the debate which we had
just now on the President’s procla-
mation. At this moment 1 should
like to make a brief survey of the
economic situation that obtaing in
the State of Kerala today.

At the very outset I should like to
state my disappointment at the state-
ment made by the hon. Finance !ini-
ster on 4th March, 1966, in this llouse
detailing the budget proposals for the
current year. My complaint and my
grouse against the Finance Minister is
this, that he did not take pains him-
self to have a look at the real situation
in the State. The Union Finance Mini-
ster perhaps is not expected to do that.
As a matter of fact, I think the framers
of our Constitution never visualised
that a State in India would be inder
President’s rule and under the admi-
nistration of the Union Government
for such a long time as Kerala State
now has been. This provision for
President’s administration might have
been envisaged only as a stop-gap
arrangement for a few months or at
the most one year, but now, unfortu-
nately for us, our State has been under
President's rule for quite a long time,
and the Union Finance Minister has
found it a ritual for him to read out
a statement prepared by somebody,
and even the reading out was the re-

MAY 9, 1966 D.G., 1966-67 (Kerala)

15442

sult of some pressure and protest from
the Opposition. He did not even want
to do that. It was placed on the Table
of the House and we were expected
to look into it.

This statement contains practically
nothing. The real economic situation
in Kerala State is very critical. We
are passing through one of the most
serious crises in the country and the
State after 1947, and the people find it
impossible to put up with the present
situation. They have therefore decid-
ed, especially the working classes in
our State, to assert themselves, to
challenge those in authority who are
responsible for the present situalinn.

I do not say that all this is a ‘udden
development. This is the result, the
accumulated result, of the policies pur-
sued for a number of years especially
by the Congress Government. There
was a different government. We were
referring to that only a little v-hile
ago. The congress party and the
Union government found that it was
not in their self-interest to allow that
government to continue. 1 am sure if
that government was allowed to func-
tion for its full term of five years, they
would have succeeded to a certain ex-
tent at least in tackling the 2conomic
and social problems confronting the
people of our state. I know the limi-
tations because we are working in a
certain  all-India  framecwork and  a
particular government in a particular
state alone cannot do much as long as
the financial policies of the Union gov-
ernment and the Indian Union are
formulated by a certain set of neople
who are wedded to capitalism and to
the development of capitalism, although
they talk about socialism, even then
if the people of the state are left to
their own fate, if they arc allowed
to take power in their own t“ands
which they will in course of time, then
1 am sure the situation can be remedied
to a certain extent. Now, today the
food situation is notorious: I need not
dilate on it. Perhaps the hon, lady
Member sitting here may think that
we are a little lucky compared to her
experience in Bengal about the foed
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situation but we know we are all in
the same boat and there is not much of
difference. Even today the open mar-
ket price—there is some consolation
thut there is an open market is so
high.

Shri  Nambiar (Tiruchirapalli):
Open black market price.

Mr. Chairman: If it is open, it is
not black.

Shri Vasudevan Nair: In 1950 when
the friends on the opposite, like my
friend Maniangadan—Shri Ravindra
Verma was not there at that .ime—
and others shouted against that parti-
cular government, at that time commu-
nist government. They were asking:
where is rice? Where is cloth? That
was the slogan. At that time the price
of rice in the open market, whether it

is black or white, was Rs. 35 per
bag.... (Interruptions.) Please be
patient. Between 1959 and 1966, your
friends have really succeeded, have

done such a wonderful thing, I enng-
ratulate them that they have ruled and
ruled, and now the price in place of
Rs. 55 in 1959 is onl-- Rs. 150 now. So.
the congress rulers .ave this achieve-
ment to their credit. The price of
rice was ‘reduced’ from Rs. 55 1o Rs.
150. That is one of their achievements.
What a horrible price it was at that
time? This is the shameful story of
the government, at one time coalition
and thep pure congress government
from 1960 to 1964 and afterwards of
Shri Nanda and Shri Sachindra Chau-
dhuri and others at the Centre includ-
ing Shri A, M. Thomas and Panampalli
Govinda Menon...... (An Hon. Member :
And other potential ministers).

Then what about the power situa-
tion” No state government in India
has bungled so much as the Kerala
governmeént on the question of power
supply. There are many states in
India whrre there is a power cut. But
is there any state in India Where there
is power cut to the extent of 80 per
cent? There is an 80 per cent power
cut for industries. And this Govern-
ment has thoroughly failed even to
keep a fertiliser factory functioning. at
a time when they are going in for a
dirty deal for fertilizers and selling
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away the freedom of the people, and
at a time when the existing factory
could not be kept functioning due to
lack of power. The document of the
Committee on Public Undertakings is
the best evidence that can be guoted
for the muddle and the bungling of
this Government. In the fertiliser
factory alone, from 1962 to 1966, the
loss is Rs. 6 crores due to power cut.
This Government could never supply
the exacy figure about the number of
workers; we had asked many questions
during thi: session as to how ‘:nany
workers have been affected by lay-
off due to the power cut. We have
made a calculation—I do not know
whether it is absolutely correct—which
shows that nearly a lakh of workers
were affected by this power cul and
the lav-off. The existing legislation
does not help quite a large number of
workers to get any lay-off Dhenefit
There 1s absolutely no question of any
alternative employvment in a State like
Kerala because unemployment s our
chronic problem.
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Then, we were trying for the thermal
plant. Everyone 1s agreed over this.
There is no party question about it.
Now, they say that “you will have a
30 megawatt plant.” 1 do not know
when it will come. It 18 hanging
some where in the air. (Interrup-
tion). Shri Ravi Varma also will be
speaking about this, I believe. We will
noy fight against each other on this
issue. He will agree. We were ask-
ing, and we want a direct answer also
on this question—

Shri Sheo Naralp (Bansi): Sir. there
is no quorum in the House.
Mr, Chairman: The bell is ringing.

Shri Vasudevan Najr: Besides the
food and power crises, there is gpiral-
ling of prices and g general rise in the
cost of living ag a result of which
there is a clamour from all sections of
our population who are employed for
a wage rise, salary revision and in-
creage in dearness allowance. Between
1968 and 1966. the cost of living index
has gone up by 61 per cent. What ix
the net result? You may say the in-
dustrial working class in Kerala are
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alwayg after agitation and struggle. Of
course, taey have learat to fight for
their rights. They have established a
tradition of revolutionary struggles for
their demands and democratic rights.

What we sce in Kerala today is an
unprecedented  situation. The NGOs,
the school-tcachers of private and
government schools, and such other
m’'ddle-class  employees—the white-
vollard employees—are all on the path
of struggle. The NGOs have declar-
ed a strike from 24th May. The
school-tcachers have de'lared a
sirike from 22nd June. Even the pri-
vate college teachers numbering
nearly 8000 in nearly 100 institutions
have also decided to go on sirike in
cage their genuine demands are not
acceded to (Interruption). The NGOs
have br-ought out certaia publications
and I have got them with me. They
say, in spite of the tall claims of the
government that they have decided
to spend crores of rupees on salury re-
vision and increase in DA, quite a
large seztion of the NGOs wi'l not be
practically benefited. The main ques-
tion is weightage. Whenever thcre is
salary revision, usually weightage is
given according to the service of the
person concerned. Here the govern-
ment has refused to give any weight-
age to the employees. One of their
demands is they should have D.A.
on g par with Madras employces. 1
think these demands are genuine, If
the government think that they can
just suppress this movement of the
NGOs and get away with it, they are
sadly mistaken. Goverament should
not take up that position. I request
the Central Goverrment to advise the
Adviscr and the Governor in Kerala
to take up a more realistic positi"n
and de as many d 13 of the
NGOs as possible. In that case a
strike can be averted on the 24th May.
As far as the teachers are concerned,
this i perhaps the first time that they
will be forced to go on strike. The
Government, we are told. were given
a favourable treatment by the last
Finance Commission on the plea that
they want to undertake a revision of
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salary and dearnesg allowance of the
government employees and the teach-
ers, and Rs. 45 crores was allotted to
the State of Kerala in the Fourth Five
Year Plan period for this very pure
pose.  Comiag from Andhra,  Sir,
You may know that the Government
of Andhra mow feels that ducing the
Finance Commission days they could
not place that demand before the Fin-
ance Comm'ssion and now they are
running after the Union Government
to help them to increase the salaries
and allowances of their employeeg in
Andhra Sta'e. Fortunatcly, the Gov-
e:nment of Kerala wag g little wiser
and they have the allotment from the
Finance Commission. The NGO’s say
that a part of this amount the Gov-
ernment is tryng to divert for other
purposes although they got it for this
very purpose from the Finince Com-
mission. I do not have the time to
go into the details of their demands.
Their demands arc enumerateqd in this

pamphl:t ani all mmies f DPar-
liament  from Kerala have got this
pamphlet. When I went to my Siate

only a week back I saw that where-
ver you go, in the bus or in the
streets, you only hear about this
proposed NGO’s strike from 24th
May. My {friend, Shri Warior was
telling me that he saw in Ernakulam
a huge demonstration of tens of
thousands of Government cmployees,
both men and women, both old and
young. The Government should try
to understand why such a situation
is there. It is becauge the life of the
people has become so difficult due to
the anti-popular policies of this Gov-
ernment, due to rise in prices and so
many other factors. People are find-
ing it impossible to carry on. There
is a limit to their patience. Unless
something is done immediately, thcere
will be an explosion and there is no
use then carrying over it

As far as the industrial workers are
concerned, lakhs of plantation wor-
kers are for a struggle. In the name
of a wage board for the last five years
there was absolutely no revision of
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salaries as far as the plantation wor-
kers are concerned. You know, Kcrala
is a producer of tea, coffee, rubber and
so many other cash crops some of
which fetch valuable forejgn ex-
change, and the workers in the plan-
tations, who are one of the most
down-trodden sections in our country,
are refused even one increase during
the last five or six yearg in tne name
of a wage board. What e¢ise can they
do?  Therr are ki of suh
people in Kerala, About cashew wor-
kers my hon, friend, Shr. Sreekantan
Nair  will  be  able 10 wel. anvy
are also tcns of thousandg in number
and from cone of the biggest working
class populition in vur State. They
too are forced to go into action. Smal-
ler sectiong of wovkers are very much
agitated over the denial ,f bonus
which is due to them and due to the
cost of living going up. This is the
situa‘ion that is boiling in the State
of Kcralag today, and unless the pre-
sent policies of the Governmenat are
fundamentally changed, unless the
Government takes up a realistic, hu-
mane position as far as the working
class and white-collar populatioa are
concerned, we are going to face a very
difficult situation, We should like lo
warn the Government against the at-
titude of drift.

In this Governor’s Rule they, per-
haps, may think that thig is the occa-
slon when they can put down eve:y-
thing by force. There are quarters
who, perhaps, think that a popular
government cannot tackle some of
these problems and this is the best
vpportunity to tackle some of the most
complicated problemg in the State
of Kerala.

For instance, some people thought
st one time—lI think, they also even
today think so—that the cultivators or
the peasants, who are in the forest
sreas in the high ranges. can be evict-
ed because a popular government can
ocver, do that. There is sn idea flke,
that. My hon. friend, Shri Maniyan-
gadan referred to it. On this question
@lso there is absolutely no difference
of opinion between the varioys partieg
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in Kerala. We, members uf a sub
committee of the Kerala Consu'tative
Committee went into the problem
thoroughly. I claim that we went into
it in details, in g thorough manner
and have submitied a report to the
Consultative Committee.

Here I may tell you that there was
some little delay in ou: work, not
due to our fault, and Shvi Nanda was
after us writing letter after letter say-
ing. “We want your committee’'s re-
port immediately; otherwise, the
Kerala Government will be in ‘rouble.”
We submitted the report months back
now they are sleeping over it. There
is absolutely no haste or hu'ry now.
We have a suspicion that they want to
bury thig report. 7 want to speak out
my mind. The reply given by Shrl
Hathi g few days bak in this House
that perhaps a number of puople will
have to be evicted from that particular
area in the name of a project or in
the name of afforestation, shows the
mind of the officials in the Secretariat
at Trivandrum.

I should like to give a warning to
the Kerila Government, speclally to
thoze officers who p-rhaps think that
they can mainage this eviction before
a popular government ccm:s into
power, they are sadly mistaken. They
should not take such steps. The sub-
commitiee’s report should be consider-
ed by the Consultative Committee.
The Committee, I hope, will accept
that report. The Government will
have to implement that report because
that represcnts the views and the
aspirat'ons of the people and it is in
the best intcrests of our State.

There are few problems to which
1 want to invite the attention of
Government. They may be taken as
separate problems, not very big
issues, but as far as we are concerned
we are a little agitated over them
Omne of them was referred to by
Shri Sreekantan Nair. He is very
closely concerned with it. I also am
in touch with the problem be ause
that particular section of the workers
mainly reside in my constituency.
Ta.at is the story of the Keralo W.ter
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Transport Corporation. I have no
time to go into the details. Our Con-
sultative Committee spent hours and
hours over this particular question.
This was raised in the Committee.
More than 500 workers were retrench-
ed from the Water Transport Corpo-
ration without giving a single naya
Paisa. For months together they
were going about the streets of
Alleppey. 1 have seen them with my
own eyes—starving workers—500 of
them, without any benefits being
given to them. We pleaded in the
Committee for them and the Com-
mittee took important decisions in
favour of the workers. They have
got their shares in the Corporation.

When the Corporation was formed
their gratuity amount, which these
workers got from the private com-

panies, was converted into the shares
of this Corporation. The erstwhile
popular government in 1984 had pro-
mised these workers that in case the
Corporation is liquidated the workers
will get their share back. In the
Consultative Committee also we were
given to understand that they will
get their share back.

As far as retrenchment was con-
cerned, it was haphazard and arbi-
trary. It was done in the most

authoritarian manner. There was a
lot of favouritism and gall sorts of
things. The workers went to the High
Court and the High Court gave a
verdict against the authorities and
the Government, Even after that in
spite of the High Court Judgment,
the advisers and the Kerala Govern-
ment and the authorities of the inland
water transport services are refusing
to re-employ the workers on the basis
of seniority. On the 5th of this month
the Joint Secretary of one of the
upiong and 12 other workers have
started a hunger strike before the

Secretariat at Trivandrum. I have
received a telegram from them
yesterday.

Now one officer, who is in charge
of this inland water transport service,
in a press conference says, “We will
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look at it; we will see to it”. This is
the type of Government-speaking.
They say, “Now there is no vacancy”.
I can give it tn black and white. The
High Court Judgment is there: still
this adisers’ Government did not
mind whether it is the High Court,
the Parliament, the Consultative Com-
mittee or even the Union Home Min-
ister. They do not mind. They just
merrily go on.

So, we demand that these workers
should immediately be re-employed.
There is much scope for the expansion
of this inland water transport scheme
People are suffering because there
are no services in many places. The
services were cut. You can expand
the service and take back these
workers. You should know the plight
of the workers who, after putting in
20 to 25 years of their life in a parti-
cular industry, werc thrown out in
the streets one fine morning. There
is another thing where the number
involved is small. But, according to
me, the injustice is much more per-
haps than in this case. There is the
Census Department in fhe Kerala
Secretariat. It is really a part of the
all-India Census Department. There
were a few people who were direct
recruits and there were a few others
who were deputationists from other
Departments. Now, there was some
decision to reduce fhe mumber . . .

Mr. Chairman:
conclude now.

He should try to

Shri Vasudevan Nair: 1 will con-
clude in a few minutes. The Mem-
bers from Kerala may be given more
time to ventilate their grievances.

Mr. Chairman: You have taken 30
minutes.

Shri Vasudevan Nair: On this
there may not be other speakers from
other States. So, we should be given
a little more time.

The number had to be reduced
because they wanted to preserve only
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a skeleton staff. We have gone to
Mr. Naskar who is dealing with this
particular problem. My point is that
they should send back the deputa-
tionists and keep the direct recrults
who have put in a service upto 10
years. Now they cannot get any
other job. There is the age-bar and
many of these young boys and girls
have come to some of us. They can-
not get any other job. They have put
i a service of 10 years. They can
send back the deputationists to their
original posts

Now, Mr. Naskar tells me—perhaps,
he claims he has gone into the prob-
lem—-that those who are retained are
experts, that deputationists are ex-
perts, while these poor chaps who are
direct recruits and who have put in a
service of 10 years are not experts.
Who is an expert? One of them is a
driver. 1 do not say all are like that.
1 do not know deputationist drivers
are more cxpert than direct-recruit
drivers. Then there is a peon or a
chaprasi. 1 do not know how he can
<call them more experts.

Shri N. Sreekantap Naly (Quilon):
Experts in crow-catching.

Shri Vasudevan Nair: There are the
U.D.Cs; there are the L.D.Cs. They
are cxperts. when they come from
other Departments as deputationists
and they are net experts if they are
dircct-recruits  There are certain
stories going round which 1 cannot
reallv. mention in this House about
the  Secretary of the Government
who is in-charge of this Department.
Why are these deputationists kept?
What is the vested interest of the
Secretary of the Government who 18
in-charge of this Department? Now,
Mr. Hathi was telling me one day
that he will again look into the
matter. At least, he will try to see
that these direct recruits, if they are
retrenched, will be gbsorbed in some
other Department. I place those
alternatives before the Government.
You first try to send back the depu-
tationists and keep these direct re-
cruits in the Department. If that is
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Because of lack of time, I only want
to dwell on one more point angq the
rest I will Jeave to other Members
and that ig the question of police
atrocities. We are very much famillar
with it all these years and our police,
in a way, is notorious. 1 do not think
there is any police like that in any
part of India. They were trained as
in Sir C.P's days, in the methods of
torture which were described by
Shri Sreekantan Nair in the case of
a 10 year old boy. You should read
that Malayalam report and then only
you will feel about it. A 10 year old
boy is tortured like anything in a
lock-up. Mr. Maniyangadan should
speak about it because that happened
in his town.

Shri Nambiar : Hce wants 1o forget
it,

Shri Vasudevan Nair: This atrocious
thing took place.

Now, the police are taking sides
when there is a dispute between the
workers and th¢ employers. Recent-
ly, there was a case of lathi-charge
on the workers of the Premier Tyres
Factory at Kalamassry near Alwaye.
They had no businesg to go there.
There was a closure for 103 days in
the Premier Tyres Factory for no
fault of the workers, Even then the
management wanted to get out of the
factory the manufactureq tyres and
the police goes there to help them.
When the Chief Secretary, the Adviser
and the Governor promised the wor-
kers that they were going to settle
the dispute, the police, in the mean-
while, goes there and lathi-charge the
workers and 200 workers are arrested
including the leaders of the workers.
The police hadg no business to interfere
there. Apart from such trade union
disputes and the activities of the
Police and the Government in favour
of employers, there are severe atro-
cities of the Police on ordinary citi-
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zens in the lock-ups. Because I do
not have time, 1 shall just mention the
paces. In Erumali, about 500 peasant
famil es are harassed by the Po ice for
the sake of a planter, for the sake of
a lundlord planter. The Government
talk about socfalism. Mr. Misra, one
of the young Ministers, is sitting
there. The Prime Minister is calling
upon the youth to support her Gov-
ernment in their poli“y of socialism.
Is this socialism? In broad day’ight.
the Police are going to help a planter

and they are harassing about 500
families.
I have got many other cases. A

worker of my Parly. belonging to a
placc called Vallathuval—he may
make a note of it—was arr.sted—the
Police were after hum for the Jast
many montas—and tortured in the
lock-up by the locul sub-inspector of
po.ice and many other coastables
because he made 'a compliint against
the po'ice inspertor. That is the only
reason anj there is nothing e'se. A
case is cooked up against him; his
name is Thangappan; he has been
arres'ed and in the lock-up he is
tortured. We made complaints to the
Governor; we led deputationg to the
Advisers. They said, “a'l right; we
will look into it”, but for many
months nothing has happened. Then
thrre are cases at Kottarakkara and
Adur and there are so many other
pla cs where po ice officers and cons-
tables are taking law in their own
hands, cooking cases against peaceful
citizens, and torturing the prople in
the lock-up. One vear back when the
President’s ruls started, we took up
the case of a murder in a lock-up at
Mattancherry; a person was taken to
the lock-up and was tortured and
in the next morning he was found
dead. Unfortunate'y what happened
in the Court? The police officer could
not be convicted, but hs was suspend-
ed. This was a very clear case of
torturing. In the court of law every
case is not convicted. There are aleo
several other cases of police atrocities.
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It this Government cannot put a
stop to this, then the péople will see
what they can do. It has come even
to such g stage that people will see
what they can do. On all these impor-
tant questions, our experience is that
the President’s rule, which is another
form of Congress rule, is putting the
people in such a tight corner that
their patience is tested. There 1s a
limit to their patience and unless the
Union Government—they claim them-
selves to be the representatives of the
people—try to rectify the position at
least to a certain extent, there will
be an explosion.

I may tel) the Government that
there Is a decision to have another
Bundh in Kerala on the 27th May.
We are not fond of bundhs; we are
not running after bundhs; we waited;
we wanted the Government to with-
draw the cases after the last bundh;
but they did not do that; many cases
are st'll pending and the situation is
b>coming worse. The Government
should intervene effectively and save
the lives of the people of Kerala.

Mr. Chairman: Hon, Members may
now move the Cut Motions to the
Demands for Grants relating to the
Kerala Budget, 1966-67, suBlect to
their being otherwise admissible.

Shri A. V. Raghvan: I
move:

beg to

“That the demand under the
head ‘Excise’ be reduced by
Rs. 100.”

[Need to do away with prohibition.
m]l.

“That the demanq under the
heaj ‘Heads of States, Ministers
and Hendquarters Staff be redyc-
ed to Re, 1."

[Abuse of powers in reversing policy
decisions taken by the previous
Cabinet. (2)].
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“That the demanq under the
heaj ‘Heads of States, Ministers
and Headquarters Staff’ be reduc-
ed to Re, 1.”

(Failure to consult the Kerala Consul-
tative Commi‘tee on legislation on
important matters. (3)].

“That the demandq under the
heaj ‘Heads of States, Ministers
and Headquirters S:aff’ be reduc-
ed to Re. 1.”

[Denial of we'ghtage to service per-
sonnel, in the recent pay commis-
sion award. (4)].

“That the demanq under the
hea] ‘Heads of Stat2s, Ministera
and Heudqu-rters S.aff’ be rcduc-
ed to Re, 1"

(Negle-ting the non-gazetted officers
in the Pay Commission Award. (5)].

Shri N. Sreckantan Nair: I beg to
move:

“That the demand under the
heaj ‘Heads of States, Ministers
and Headquarters Staft’ be reduc-
ed by Rs. 100.”

(Ineffi:iency and the bureaucratic
attitude of the administration, (6)].

“That the demand™ under the
heaj ‘Heads of States, Ministers
and Headqunrters Staff’ be reduc-
ed by Rs. 100.”

(Necessi'y of increasing the Capital
{nvestment in the State. (7)].
“That the demang under the

heaj ‘Heads of States, Ministers
and Headquarters Staff’ be reduc-
ed by Rs. 100.”

[Necessity of implementing the Pay
Revision Scheme of the University
Grants Commission. (8)].

“That the demanq under the
head ‘Heads of States, Ministers
and H:adqu-rters Staff’ be reduc-
ed by Rs. 100.”

(Necessity of revising the pay scales

of Non-gazetted Officers. (9)].
8hri A. V. Raghavan: 1 beg to

move;

“That the demang under the
bead ‘Heads of States, Ministers
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and Headqu-rters Staff’ be reducs

ed by Rs. 100.”

[Need to erpedi‘e the integration of
services, (14)]).

“That the demanq under the
heaj ‘Heads of States, Ministers
and Headquarters Staff’ be reduc-
ed by Rs. 100.”

[Need to a’lot more funds under the
legal aid to the poor. (135)].

“That the demand under the
heaj ‘Heads of States Ministers
and Headqu-rters Staff’ be reduc-
ed by Rs. 100.”

[Need to appoint senior
decide lind acquisition cases.

offi-ers to
(18)]).

“That the demang under the
heai ‘Heads of States Ministers
and Headqu-riers Stafl’ be redus-
ed by Rs. 100.”

[Need to lay down rules in the matter
of valuing lands. (17)].

“That the demand under the
head ‘Heads of States, Minislers
an:d Headquarters Staff’ be redu-
ced by Rs. 100.”

[Disparity in va'uation fired by the
Land Acquisition Collectors and
the courts. (18))

“That the demand under the
head “Heads of States, Ministers
and Headquarier; Staff’ be re-
duced by Rs. 100.”

[Need to provide a'ternative lands
to persons disposscssed as a re-
sult of acquisition of land. (19))

“That the demand under the
head ‘Heads of States Ministers
and Headquarters Staff” be redu-
ced by Rs. 100"

{Need to appo'nt a High Court Judge
as Chairman of the Law  Com-
mission. (20)]
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“That the demand under the

heag ‘Heads of States, Ministers
and Headquarters Staff’ be redu-
ced by Rs. 100.”

[Need to review the decision taken
in raising the retirement age of
‘District Judges. (21)]

“That the demand under the
head ‘Heads of States, Ministers
and Headquarters Staff’ be redu-
ced by Rs. 100.”

[Release of D:.R, prisoners. (22)]

“That the demand under the
head ‘Heads of States, Ministers
and Headquarteis Staff’ be redu-
ced by Rs. 100.”

{Need to constitute a

Board. (23)]

Planning

“That the demand under the
head ‘District Administration and
Miscellaneous’ be reducead by
Rs. 100.”

| Abuse of powers in acquiring lands
under the Land Acquisition Act.
(24)1

“That the demand under the
head ‘District Administration and

Miscellaneous be reduced by
Rs. 100.”
[Ignoring the  seniority lists pre-
pared for the cadre of Deputy

Tahasildars and the tendency to
revise orders to favour certain
persons. (25)]

“That the demand under the
heaq ‘District Administration and
Miscellaneous’ be reduced by
Rs. 100"

[Need to revise the scale of Assistant
Public Prosecution in the State.
(26)1
Shri N, Sreekantan Nair: I beg to

move.

“That the demand under the
head ‘Administration of Justice’
be reduced by Rs. 100"

(Failure to finalise the integration of
Judicial offices from the T.C. State
and Madras. (27))
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Shri A. V. Raghavan: 1

beg te
move:

“That the demand under the
heaq ‘Administration of Justice’
be reduced by Rs. 100.”

[Need to provide quarters
judicial officers. (28)]

“That the demand under the

head ‘Jails’ be reduced by Rs. 100.”
[Need to improve the conditions in
jails. (30)]

Shri N. Sreekantan Nair: I beg to

move:

to all

“Tha' the demand under the
head ‘Police’ be reduced by
Rs. 100.”

[Necessity for ending police repres-
sion in the State, (31)]

“That the demand under the
hcad Police’ be  reduced by

Rs. 100.”
| Necessity to put an end to tlhe ma~
handling inside the lock-ups.
(32))
Shri A. V. Raghavan: 1 beg to
move:

“That the demand under the
head ‘State Insurance and Mis-

cellaneous’ be  reduced by
Rs. 100.”

{Need to institute a scheme  of
Provident Fund for  Advocates.

(33)1

Shri N. Sreekantan Nair: I beg to
move:
“That the demand under the
heag ‘University Education’ be
reduced by Rs. 100.”

[Need for raising the standard in
the University Education. (34)]

Shri A V. Raghavan: 1 beg to
move:
“That the demand under the

head ‘University Bducation’ be
reduced by Rs. 100.”

[Need to provide a play ground &t
at ‘Madappalle College. (36)]
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“That the demand under the
head ‘University Education® be
reduced by Rs. 100.”

| Allowing colleges to function with-
out adequate :(ewching staff. (31))

Shri N. Sreekantan Nair: I beg to
move:

“That the demand under the
head ‘Techaical Education’ be
reduced by Rs. 100.”

|Need to raise the standurd of
Technical Education, (39)]

“That the demand under the
head ‘Agriculture’ be reduced by
Rs. 100.”

[Necessity of rendering timely aid to
the cultivators. (42)]

“That the demand under the
head ‘Industries’ be reduced by
Rs. 100.”

| Necessity for reviving the mineral
industries of Chawara. (49)]

“That the demand under thc
head ‘Labour and Employment’
be reduced by Rs. 100.”

| Policy in giving improper exemp-
tions from the Bonus Act. (50))

“That the demand under the
head ‘Harijan Welfare' be reau-
ced by Rs. 100"

| Failure to keep pace with all India
development. (52)]

Shri A. V. Raghavan: 1
move:
“That the demand under the
head ‘Transport Schemes' be re-
duced to Re. 1.”
[Corrupti in the Regional

port offices in Kerala. (56)]
Shri N. Sreekantan Nalr: I beg to
move:

“That the demand under the

beg to

Trans-

head ‘Pensions’ be reduced by

Rs. 100."

[Need for giving relief to pen-
siomers. (57)]

508 (Ai) LSD—®
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Works' be reduced by Rs. 100.”
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[Need for higher allotments on Capi-
tal Outlay. (61)]

“That the demand under the
head ‘Capital Outlay on Trans-
port Schemes’ be reduced by
Rs. 100."

[Necd for adopting a fair de to
the retrenched workmen of the
Water Transport Corporation.
(63)1
Shri A. V. Raghavan: [ beg to

move:

“That the demand under the
head ‘Capital Outlay on Forests’
be reduced to Re. 1."

| Delay in acquiring the private forests
in Kerala. (64)]

“That the demand under the
head ‘Loans and Advances by
the Government' be reduced to
Re. 1.

[Failure to check corruption in the
Kerala Electricity Board. (65)1

“That the demand under the
head ‘Loans and Advances by the

Government'  be reduced to

Re. 1"

{Recurring power  shortage in
Kerala. (66))

“That the demand under the
head ‘Loans and Advanggé by the

Government’ be redugd by
Rs. 100.”
[Need to restore the power cut in
Kerala. (69))

“That the demand under the
head ‘Loans and Advances by the
Government' be reduced by
Rs, 100."

{Need to reconstitute the Ker
Electricity Board. (70))
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“That the demand under the
heaq ‘Loans and Advances by the

Government’ be reduced by
Rs. 100.”

INeed to review the annual agree-
ment between the Tra e Tita-

nium Products Ltd. and M/s. T. T.
Krishnamachari and Co. (71)]

“That the demand under the
heaq ‘Loans and Advances by the

Government’ be reduced Dby
Rs. 100.”

| Non-utilisation of Funds receweu
under the Subsidised Housing
Scheme for industrial workers.

(72) |

“That the demand under the

head Loans and Advances by
the Government’ be reduced by
Rs. 100.”

[Need for more funds for
Schemes. (78)]

“That the demand under the
head ‘Loans and Advances by
the Government’ be reduced by
Rs, 100.”

Houstng

[Need to institute a scheme to pro-

vide loans to convert thatched
houses into tiled omes. (74)]
Shri Vasudevan Nair: [ beg to

move:

“That the demand under the
nead ‘Heads of States, Ministers
and Headquarters Staff’ be
reduceq to Re. 1.”

| Failure to jaithfully implement the
decisions of the Kerala Consulta-
tive Committee. (75)]

“That the demand under the
head ‘Heads of States, Ministers
and Headquarters Staff’  be
reduced to Re. 1.”

[Decision to increase the age of re-
tirement of certain  categories of
officers. (76)]
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“That the demand under the
head ‘Heads of States, Ministers

and Headquarters Stafl’ be
reduced to Re. 1.”
|Failure to generate and supply

industrial
development of
(1]

“That the demand under the
head ‘Heads of States, Ministers
and Headquarters Staff' be
reduced to Re. 1.”

enough power for the
and agricultural
Kerala State.

| Decision to start only 30 M. W.
Thermal plant at Cochin instead of
at least a 100 M.W. plant. (78)]

“That the demand under the
head ‘Heads of States, Ministers
and Headquarters Staft’ be
reduced to Re 1.

| Practice of effecting basic changes
in policy matters including those
already decided by popudlar Gov-
ernment. (79))

“That the demand under the
head ‘Heads of States, Ministers
and  Headquarters Staff’ be
reduced to Re. 1.”

| Failure to root out corruption in the
adminkstration.  (80) )

“That the demand under the
head ‘Heads of States, Ministers
and  Heedquarters Staff’ be
reduceq to Re. 1.”

[Decision to change the principles of
reservation to backward communi-
ties as indicated by the recent
order on Kumara Pillai Commis-
sion. (B1))

“That the demand under the
head ‘Heads of States, Ministers
and  Headquarters  Staff’ be
reduced to Re 1."

[Refusal to meet the reasonable de-
mands of the N.G.O.'s of Kerala rc-
sulting in widespread discontent.
(82))
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“That the demand under the
head ‘Heads of States, Ministers
and  Headquarters Staf’ he
reduced to Re, 1.”

[Failure to prosecute the H.k. sche-
mes according to schedule. (83))

Shri Warior: | beg to move:

“That the demand under the
head ‘Heads of States, Ministers
and Heariquarters  Staff’ be
reduced to Re. 1.

I Situation arising out of the decision
of the Electricity Board to set up
independent accounts wing. (84)]

“Tha! the demand under the
head ‘Heads of States, Ministers
and  Headquarters Stafl” Dbe
reduced {o Re. 1.”

:Demands regarding salary  revision
honus, etc.. of the Electricity Board

employees. (85)]

Shri A. V. Raghavan: | bep to
move:

“That the demand under the

head ‘District Administration and
Miscellaneous’  be  reduced by
Rs. 100.”

[Need for consideration of cases of
service persomnel whose continwous
temporary  services have been
ignored for purpose of promontion.
(86) ]

Shri Vasudevan Nair: 1 beg to
move:
“That the demand under thc

head ‘Police’ be reduced to Re. 1.”

(Faiture to check the anti-people
activities of the Police administra-
tion. (87)]

Shri Warder: I beg 1o move:

“That the demand under the
head  ‘Police’ bhe reduced by
Rs. 100.”

[Need to order a public enquiry into
the action of Police at Erumeli
harassing peasant families by
demanding surrender of land in
favour of landlord. (88)])
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“That the demand under the

head ‘Police’ be reduced by

Rs. 100.”
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[Need for withdrawing police from
Premier Tyres Factory at Kalamas-
sery. (89)].

*“That the demand under the
head ‘Police’ be reduced by
Rs. 100.”

[Failure to withdraw «ll the cases

connected with the recent food
agitation. (90)]

“That the demand under the
hecad  ‘Police’ be reduced by
Rs. 100.”

(Fuailure to conduct open judicial en-
quiry into alleged Police excesses
at Quilon, Kottiyam, Tripunithira
and Balaramapuram. (81)]

“That the demand under the
head  ‘Police’ be reducei by
Rs. 100.”

[Need to have enquiry into the Po.ice
lathi charge at Kanhangad on
25th February, 1966, (92)]

“That the
head ‘Police’ be
Rs. 100.”

demand under the
reduceid by

| Police excesses committed un the
people of Thittupuram {n Palghat
district on 12th March, 19868. (93) )

“That the demand under the

head ‘Police’ be reduced by
Rs. 100."

[Need to punish the police officiuls at
Vellothooval for torturing  pri-
soners in the lock-up on 24th
December, 1966. (94)]

Shri Vasudevan Nair: 1 beg to
move:
“That the demand under thc

head ‘General
duced to Re. 1.”

{Unsatisfactory
encouraging study
Kerala (991,

Education’ be “e-

attitude towards
af Sanakrit in
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“That the demand under the
head ‘General Education’ be re-
duced to Re. 1.”

[Favour shown to communal and
other vested interests in the alloimnent
of new schools. (96)

Shri A. V. Raghavan:
move:

1 beg to

“That the demand under the
head ‘General Education’ be re-
duced by Rs. 100.”

[Imbalance between Malabar and
Travancore Cochin in the matter of
literacy. (97)]

“That the demand wunder the
head ‘General Education’' be ve-
duced by Rs. 100.”

[Neglecting the Malabar region of
Kerala in the matter of establish-
ing new hiyh schools. (98)]

“That the demand wunder the
head ‘General Education’ be re-
duced by Rs. 100.”

[Favourtisin shown in the matter of
sanctioning new schools. (99)]

“That the demand under the
head ‘Technical Education’ be re-
duced by Rs. 100.”

(Delay in establishing a Junior Tech-
nical School at Badagara. (100)]

“That the demand under the

head ‘Medical’ be reduced by
Rs. 100’
[Lack of dicines in the hospitals,
(102)1
“That the demand under the
head ‘Medical’ be reduced by
Rs. 100."

[Admission of T.B. patients in Calicut
Medical College Hospital. (108)]

“That the demand under the
head ‘Public Health’' be reduced
by Rs. 100.”

(Failure of Corporation and Municipal
health staff to comtrol malaria.
(104)]
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“That the demand under the
head ‘Public Health’ be reduced
by Rs. 100.”

| Failure to check the incidence of
Filariga. (105)]

“That the demand under the
head ‘Public Health Engineering’
be reduced by Rs. 100.”

| Failure to provide drinking water in
the Cannanore Non-Gazetted nfficers’
quarters. (105)]

Shri Vasudevan Nair: 1
move:

beg to

“That the demand under the
head ‘Agriculture’ be reluced to
Re. 1.

| Failure to supply rice to the people
of Kerala in sufficient quantities and
at reasonable price. (107)}

“That the demand under the
head ‘Agriculture’ be reduced to
Re. 1.

| Failure to increase food production
through basic agrarian reforms sup-
ply of credit and fertilizers. (103)]

Shri A. V. Raghavan:
move:

1 beg to

“That the demand under the
head ‘Agriculture’ be reduced by
Rs. 100.”

|Need to amend the levy rules. (109) ]

“That the demand under the
head ‘Agriculture’ be reduced by
Rs. 100.”

[ Failure to carry out Land Reforms cs
envisaged by the Planning Commis-
sion. (110))

“That the demand under ‘he
head ‘Agriculture’ be reduced by
Rs. 100.”

(Necd to provide a Land Tribunal for
every Taluk. (111)]
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“That the demand under :he
head ‘Agriculture’ be reduced by
Rs. 100.”

{Need to establish a forest training
college at Peechi. (112)]

“That the demand under the
head ‘Agriculture’ be reduced by
Rs. 100.”

| Failure to implement the Kerala Land
Reforms Act 1963. (113)]

“That the demand under the
head ‘Fisheries’ be reducedq by
Rs. 100"

(Need to erpedite the work in cstab-
lishing Fishing harbours ay Dharma-
dam, Pannani and Palacode. (115))

“That the demand undc¢: ihe
head ‘Fisheries’ be reduced by
Rs. 100.”

[Need to establish clean and hygienic
retail and wholesale fish markets 1m
all consumption centres, (116)]

“That the demand under the
head ‘Fisheries’ be reduced by
Rs. 100

|Need to provide properly equipped
servicing stations in all fishing har-
bours. (117)]

Shri Vasudevan Nair: |
move:

beg (o

“That the demand under the
head ‘Industries’ be reduced to
Re. 1.”

{Failure to take effective steps for the
speedy industrialisation of Kerala
State. (118)]

“That the demand under ‘he
head ‘Industries’ be reduced by
Rs. 100.”

{Need to reconstruct the Sitaram Spin-
ning and Weaving Mills, Trichur.
(119)].

“That the demand under the
head ‘Industries’ be reduced by
Rs. 100."

{Need to stop eviction proceedings
against the workers of the Sitaram
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Mills, Trichur from the Labour
Colony. (120)]
Shri A. V. Raghavan: I beg to
move:
“That the demand under the
head ‘Industries’ be reduced by
Rs. 100.”

| Irregularities in the Kerala Khadi

Commission. (121)]

“That the demand under the
head ‘Industries’ be reduced by
Rs. 100.”

[Negligence of the Malabar region of
Kerala in the matter of establishing
industries. (122)]

“That the demand under th¢
head ‘Industries’ be reduced by
Rs. 100."

[Decline of tile exports from the Bey-
pore port. (123)]

Shri Vasudevan Nair: |
move:

beg to

“That the demand under ‘'he
hcad ‘Labour and Employment’ be
reduced to Re. 1.

| Partisan ututude in fuvour of em-
ployer class against the working
class. (125)]

Shri Warior: 1 beg to 'move:

“That the demand under the
head ‘Labour and Employment’ he
reduced by Rs. 100.”

[Neeg to resolve the dispute betwecen
ths workers and management of
Premier Tyres. Kalamassery. (126)]

“That the demand under the
head ‘Labour and Employment’ h»
reduced by Rs. 100"

| Police interference with labour dis-
pute in Premier Tyres in favour of
the management. (127)]
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“That the demand under the
head ‘Labour and Employment’ he
reduced by Rs. 100.”

| Dispute between  the  plantations
labour and managements regarding
revision of wages and bonus. (128) ]

“That th¢ demand under the
hecagq ‘Labour and Employment’ be
reduced by Rs. 100.”

Budget and

ID'sputy  between the labour and
managements of the cashew indus-
try. (129)]

“That the demand under the
heaq ‘Labour and Employment’ he
reduced by Rs. 100.”

| Problems concerning re-employment
of retrenched Water Transport
workers in the inland Water Trons-
port Service. (130)]

“That the demand under the
head ‘Labour and Employment’ be
reduced by Rs. 100.”

| Demands  of the state transport
workers for revision of salary and
better service conditions. (131)]
Shri A. V. Raghavan:
move:

“That the demand under the
head ‘Irrigation’ be reduceq by
Rs. 100.”

1 beg to

[Neglecting the irrigation projects in
the Malabar region of Kerala. (132)]
Shri A. V. Raghavan:
move:
“That the demand under the

head ‘Public Works’ be reduced
by Rs, 100.”

I beg to

[Delay in  constructing the by-pass
roads at Tellicherry, Badagara and
Calicut. (134)1

“That the demand under the
head ‘Public Works' be reduced
by Rs. 100.”

[Delay in constructing the Eranjoli
bridge on the West Coast Road at

Tellicherry. (185)].

“That the demand under the
head ‘Public Works' be reduced
by Rs, 100.”
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|Failure to «construct roads in the

hilly tracts of the Malabar region
of Kerala. (136)]

Shri Vasudevan Nair: |
move;

beg to

“That the demand under the

head ‘Public  Works' be reduced
by Rs. 100.”
| Demands of the P.W.D. and N.M.R.
workers. (187))
Shri A. V. Raghavan:’ | beg to
move:
“That the demand under the
head ‘Ports’ be reduced by
Rs. 100.”

| Need to expedite the work in connec-
tion with the lighthouse at Bada-
gara. (138))

“That the demand under the
head ‘Transport Schemes’ be re-
duced by Rs. 100.”

[Need to develop Beypore into on all-
weather port. (189)1

“That the demand under the
head ‘Transport Schemes’ be re-
duced by Rs. 100.”

[Fuailure to correct the disparity in
density of roads between Malabar
and Travancore Cochin. (140)]

“That the demand under the
head ‘Transport Schemes’ be re-
duced by Rs. 100.”

| Failure to emcourage small transport
cooperatives, (141)].

“That the demand under the
head ‘Transport Schemes’ be re-
duced by Rs. 100.”

[Need to introduce more de-lure
buses. (142)]
“That the demand under the

head ‘Transport Schemes’ be re-
duced by Rs. 100.” *

|Need to nationalise road
. (143)1.

transport.
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Shri Vasudevan Nair: |
move:

“That the demand under the
head ‘Forest' be reduced to Re. 1.”

beg to

| Rejusal to acquire private forests in
Malabar area. (144)]

“That the demand under the
hcad ‘Forest’ be reduced to Re. 1.”

| De-forestation in Sabarigiri Project

area for Eucalyptus cultivation
(148))
Shri A. V. Raghavan: 1 beg to
move:
“That the demand ‘:nder the

head ‘Capital Outlay on Industrial
and Economic Development’ be
reduced by Rs. 100.”

| Disparity in the level of development
of Malabar and Travancore Cochin
in terms of industry. (148)].

“That the demand under the
head ‘Capital Outlay on Irriga-
tion’ be reduced by Rs. 100.”

|Low priority given to the Kuttiyadi
and Pazhassi irrigation projects in
Kerala. (147)].

“That the demand under the
heaq ‘Capital Outlay on Public
Works' be reduced by Rs. 100.”

|Need to develop Palemalai

summer resort, (148)]

as a

“That the demand under the
hecad ‘Capital Outlay on Trans-
port Sch ' be reduced by
Rs. 100.”

{Failure to dispose of the unservice-
able stores lying idle with the
Kerala State Road Transport Board
for the past 28 years. (149)]

“That the demand under the
head ‘Capital Outiay on Forests’
be reduced by Rs. 100.".

[Need to carry out a full inventory
of forest resources. (150)]

Shri Wardor: I beg to move:

“That the demand under the
head ‘Excise’ be reduced to Re. 1.”

[Failure to scrap prohibition. (151))

Budget and VAISAKHA 14,
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“That the demand under the
head ‘Heads of States, Ministers
and Headquarters Staff’ be reduc-
ed to Re, 1.
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| Failure to abolish the system of
Police verifi for appointment
to public services. (152)]

“That the demand under the
nhead ‘Heads of States, Ministers
and Headquarters Staff” be reduc-
ed to Re. 1.

|Failure to divert more resources for

the development of the Malabar
region. (153))
“That the demand under the

head ‘Heads of States, Ministers
and Headquarters Staff' be re-
duced to Re. 1.

| Failure to constitute a State Plan-
ning Board. (154)]

“That the demand under the
head ‘Heads of States, Ministers
and Headquarters Staff’ be pc-
duced by Rs. 100."

[Need to increase the supply of Kero-
sene. (158) |

“That the demand under thc
head ‘Heads of States, Ministers
and Headquarters Staff' be re-
duced by Rs. 100."

[Impropriety of writing articles on
controverzial political issues by res-

ponsible (GGovernment Officials,
(1588) )
“That the demand under the

head ‘Heads of States, Ministers
and Headquarters Staff” be rc-
duced by Rs. 100."

[{Need to re-instate the retrenched
employees of the Kerala census
department in place of deputatio-
nists. (187))

“That the demand under the
head ‘Heads of States, Ministers
und Headquarters Staff’ be re-
duced by Rs. 1007

[Need to increase the rice content

of
ration to 12 ozs. (138)]
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IShri A. V. Raghavan]

“That the demand under the
head ‘Heads of ‘States, Ministers
and Headquarters Staff’ be re-
duced by Rs. 100.”

|Need to increase the purchase price
of Paddy. (189)]

“That the demand under the
head ‘Heads of States, Ministers
and Headquarters Staff’ be re-
duced by Rs. 100."

[Need to exemnpt all cultivators having
two acres or less of land from levy
(180) |

“That the demand wunder the
head ‘Heads of States, Ministers
and Head quarters Staff’ be re-
duced by Rs. 100.”

|Need to increase the supply of sugur
through the ration shops. (161)]

““That the demand under the
head ‘Heads of States, Ministers
and Headquarters Staff’ be re-
duced by Rs. 100"

[Need to take a final decision regard-
ing the formation of the Cochin
Maunicipal Corporation. (162)]

“That the demand under the
head ‘Heads of States, Ministers
and Headquarters Staff' be re-
duced by Rs. 100."

|Need to develop Alwaye as a tourist
centre.  (163)]

“That the demand under the
head ‘Heads of States, Ministers
and Headquarters Staff’ be re-
duced by Rs. 100"

|Need to develop Kalady as a tourist
centre. (164)]

“That the demand under the
head ‘Heads of States, Ministers
and Headquarters Staff’ be re-
duced by Rs. 100"

MAY 9. 1966

D.G. 1966-67 (Kerala) 15474

[Need to start more
inland water
(185)]

“That the demand under the
head ‘Heads of States, Ministers
and Headquarters Staff’ be re-
duced by Rs. 100.”

services by the
transport  service.

[Need to pay the share money of all
the retrenched workers of the
Kerala Water Transport Corpora-
tion. (166)]

“That the demand under the
head ‘Heads of States, Ministers
and Headquarters Staff’ be re-
duced by Rs. 100.”

[Need to correct mistakes in the classi-
fication of Taluks for purposes of
levy. (167)]

“That the demand under the
head ‘Jails’ be reduced by Rs. 100."”

| Need to implement the water supply
scheme to Central Jail, Trichur
during the current fnanclal year.
(1681

Shr; Vasudevan
move:

Nair: 1 beg to

“That the demand under the
head ‘Police’ be reduced by Rs. 100."

| Need to provide more quarters and
rest rooms for police constables in
all police statioms. (169)]}

“That the demand under the
head ‘Police’ be reduced by Rs. 100.”

[Failure of the police at Ranni in
Pathanamthitta Taluk in providing
protection and security to the com-
mon people against anti-social rowdy
clements. (170)]

Shri Warior: I beg to move:

“That the demand under the
head ‘University Education’ be
reduced by Rs. 100."

|Need to bring the tuition fees im the
private colleges to the level af those
in Government colleges. (1T1}°
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“That the demand under the

head ‘University Lducation’ be
reduced by Rs. 100.”

INeed to cradicate widespread cor-

rupt practices in the examénation
system under Kerala  University.
(172)j

“That the demand under the

head ‘'University Lducation’ be

reduced by Rs. 100.”
INeed to eradicate corruption in ap-

pointment of teachers in  private
colleges cnd schools. (178)]....

demand under the
be

“That the
head ‘University LEducation’
reduced by Rs. 100.”

|Need to implement the new scheme
of revision of salaries of private col-
lege teachers in Kerala according to

U.G.C. scales. (174))
“That the demand under the
head ‘University Lducation® be

100."

{Need to streamline the administru-

reduced by Rs.

tion of the Kerala University.
(17%) |

“That the¢ demand under the
head ‘University LEducation' be

reduced by Rs. 100."

|Need to improve the salaries and
service conditions of the employees

of Kerala University. (176)]
“That the demand under the
head ‘University Education’ be

reduced by Rs. 100.”

|Need to expedite fully the schemes
for University centres at Ernaku-
lam and Kozhikode. (177))

“That the demand under the
head ‘University Education' be
reduced by Rs. 100.”

[ Need to provide hospital facilities for
the students of the T.D. Medical

College, Alleppey. (178)]
“That the demand under the
head ‘University Education’ be

reduced by Rs. 100"

1888 (SAKA) D.G. 1966-67

(Kerala)

[Need to eradicate the capitation fee
system in private educational insti-
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tutions. (1791
“That the demand under the
head ‘University lducation’ be

reduced by Rs. 100."

| Need to extend the proposed increase
in the salary of private college
teachers to the teachers of the pre-
degree colleges also. (180)]

Shri Nailr: 1

move:

Vasudevan heg to

“That the demand under the
head ‘General Education’ be re-
duced by Rs. 100."

INced to concede the demands of the
Hindi part-time teachers. (181))

“That the demand under the
head ‘General Education' be re-
duced by Rs. 100."

INeed to abolish the posts of part-
time teachers. (182)]

“That the demand under the
head ‘General Education' be re-
duced by Rs. 100."

INeed to increase salaries and allow-
ances of the school teachers in
Kerala. (183)]

“That the demand
head ‘Medical’ be
Rs. 100.”

{Need to d
students of the Homeo
Kurichy. (184))

Shri Warior:

under the
reduced by

the de ds of
College,

1 beg to move:

demand under the
Health’ he reduced

“That the
head ‘Public
hy Rs 100"

[Need to give
anti-malaria

“That the
head ‘Public
by Rs. 100."

[Need to ue the
allowance to leprosy
R.H. Centre, Pallickal.

employment to the
workers., (186) )

under the
be reduced

demand
Health'

patients at
(188) }
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[Shri Warior]
“That the
hcad ‘Public Health’ be

by Rs. 100.”

INeed to
pectors
cently.

demand under the
reduced

re-employ the cholera ins-
who were retrenched re-
(181

“That the
head ‘Public
by Rs. 100.”

demand under the
Health' be reduced

|Need to give permanent employment
to enumerators-cum-vaccinators.
(188) |

“That the
head ‘Public
by Rs. 100.”

|Need to implement the water Ssup-
ply scheme for Kasargod. (189) ]

demand under the
Health' be reduced

“That the demand under the
head ‘Public Health’ be reduced
by Rs. 100.”

INeed for working out
supply of pure

schemes for
drinking water in

Kuttanad. (190)}
Shri P. K. Vasudevan Nair: 1 beg
to move:
“That the demand under the

head ‘Public Health Engineering’
be reduced by Rs. 100.”

[Need to sturt « Public Health Eng:-
neering sub-division for Kuttanad
without any further delay. (191)]

Shri K. K. Warior: [ beg to move

“That the demand under the
head ‘Agriculture’ be reduced by
Rs. 100.”

[Need to implement the Kerala Land
Reforms Act expeditiously. (192) |

“That the demand under the
head ‘Agriculture’ be reduced by
Rs. 100."

Need to protect tenants from evic-
tion proceedings on charges of ar-
vears of rent.  (198) ]

“That the demand under the
head ‘Agriculture’ be reduced by

Rs. 100."
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{Need to implement the recommenda-
tions of minimum wages for agri-
cultural labour. (194)]

“That the demand under the
head ‘Agriculture’ be reduced by
Rs. 100.”

|Need for reclamation of the Kayam-
kulam Kayal and making it a seed
farm. (188)]

“That the demand under the
head ‘Agriculture’ be reduced by
Rs. 100.”

|Need to make the Pamba River
Sugar Factory pay the arrears in
the price of sugarcane to the culti-
vators. (196)]

Shri Warior: I beg to move:

“That the demand under thc
head ‘Industries’ be reduced by
Rs. 100.”

| Need to institute proper enquiry into
the working of the state twdustrial
undertakings of Kerala in the light
of the findings of Parliamentary
Committee on Public Undertak-
ings. (197)]

“That the demand under the
head ‘Industrics’ Be reduced by
Rs. 100.”

|Need to implement the Tharakan
Committee report for the industria-
lisation of the coastal area of Al-
leppey district. (198)]

“That the demand under the
head ‘Industries’ be reduced by
Rs. 100.”

|Need tu take steps to prevent uny

further disintegration of the coir
industry.  (199)]
“That the demand under the

head ‘Labour and Employment' be
reduced by Rs. 100.”

| Laying off of workers in the Cochin
Malleablers in Trichur on the plea
of short supply of zinc. (200)]
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“That the demand under the
head ‘Labour and Employment’ be
be reduced by Rs. 100.”

{Need to make payments to all the
workers under lay-off due to power
cut. (201)]

“That the demand under the
heed ‘Labour and Employment’ be
reduced by Rs, 100.”

|Need to provide more facilities to
the erection workers at the Shola-
yar H.E. Project. (202))
‘“That the demand under the
head ‘Irrigation’ be reduced by
Rs. 100.”

|Need to implement the Chimoney
Scheme of the Karuvannur Basin
Project in the Fourth Plan period.
(208) ]

“That the demand under the
head Irrigation be reduced by
Rs. 100.”

complete the work of the
(204) )

|Need to
Periyan Valley Scheme.

“That the demand under the
head ‘Irrigation’ be reduced by
Rs. 100.”

|Need to implement the Kalludu
Scheme. (205)]
“That the demand under the

head ‘Forest’ be reduced to Re. 1.”

| Failure in accepting and implement-
ing the report of the sub-committee
of the Consultative Committee on
the problem of settlers in forest

lands. (208) |
Mr, Chairman: The cut motions ure
also now before the House.

Shri N. Sreekantan Nair: Our State
of Kerala is a very unfortunate State,
ard it is certainly a State which is an
cnigma.  On the one side people say
that it is the most progressive State,
and general education has progressed
rather inordinately and extraordinari-
ly a; compared to fhe other States of
Irdia. It is a State where the people
are clean. Iy is a State where the
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people are cultured. But it is a State
where the people are going about with
empty stomachs. It is a State where
there is no organised industrial sector
to provide people with work.

An hon, Member: See the empty
stomach of my hon. friend!

Shri N Sreekantan Nair: I am not
‘the people’; | am the representative
of the people. We are like my hon.
firends opposite

Shri Warlor (Trichur): If Sreekan-
tan Nair goes with an empty stomach,
then my hon. friends will not be
there. 1 am quite sure of it.

Shri N. Sreekantan Nair: In gpite
of all this, as I have said, it is a State
which is an enigma. Naturally the

15480

people with big bones or with big
size will not be easily spotted as
starving. Our people have clean

habits. Even if thcy do not get rice
to cat or food to eat, for half an anna
they purchase Some scap and clean
their clothes and bodies and go about
well-dressed and very neat, so that
peaple from outside cannot  believe
that they do not have any work and
they have nothing to eat. This is the
state of affairs in Kerala, and this has
affairs for a long

been the state of
time,

With the advent of freedom our
misfortune started  expanding. Wc

were a cross-section of India which
fought most effectively for freedom
You may remember that our Maha-
rajah and b very famous Dewan
decided to declare Travancore as in-
dependent. Now, the people say that
it was a very wise decision, because
Shri Ramaswami Jyer was a wise man
and al] that he said was right; that
is the general impression now. But in
those days, we decided to fight against

it tooth and nail. Man, woman and
child, and everyone in the country
started fighting against him. After

India became indepedent, Travancore
was cutting itself adrift from the rest
of India, and we fought him down.
We clamoured and fought and came
and joined and hugged the vast masses
of the people of India.
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Shri D, C. Sharma (Gurdaspur):
If it'had become independent, his son
would not have been on the Treasury
Benches.

Shri N. Sreekantan Nair: That is a
puny fellow or a punry man, just one
Minister of State. There are scores
of Cabinet Ministers from the other
States, As for Pawampalli, he came
yesterday, and I do not know when he
will be packed off.

The sense of equity with which
Kerala has been treated is something
on, which I need not speak much.
What I was trying to say was that this
unfortunate State or rather the people
of this unfortunate State had been sub-
jected to all sorts of misfortunes, and
the first stroke of misfortune came
when our State also became indepen-
ient and joined the great Indian
Union.

From that time onwards, we never
had a stable government. When the
first clections were over, we sent to
the Stat:  Legislature about 100 per
cent Congressmen. It was 100 per
cent  Congressmen except for one or
two people from the Southern Tamil
Nad who were also Congressment but
in a different form and who had some
kind of differentiation or some kind
of distinction. Even with that 100 per
cent majority, the Congress could
not establish a stable government and
rule there even for one year. Because
of internccine quarrels and back-biting
and pulling the feet from behind and
so on, till now, we never have had a
stable government, except for a very
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short period, as has been pointed out
by my hon. friend already. The Com-
munists put up a stable government
for about twenty-nine months.

Because of this defect for all these
years, we have never been able to
advance the clasns of  our  Stale
for proper consideration by the Centre,
and conveniently the Union Govern-
ment and the Planning Commission
lef{ us high and dry and they never
congidered the claims of Kerala with
any sense of justice nr propriety.

17 prs.

The first casualty is electricity.
You can appreciate the significance of
this when you consider the fact that
the State of Kerala is the richest State
in India or, as a matter of fact, in any
part of the world, in the matter of
water resources. In spite of our
abundant water resources, to say that
we do rot have electricity is a dis-
grace not on us but on the Union

Government. All these resources were
allowed to be frittered away, to be
lost. Why? Because we do not have

any tall leaders, because our total
populatiop, is only 1.7 crores......

Mr. Chairman: The hon. Member
may continue tomorrow.

The House stands
11 A.m. tomorrow.

adjourned till

17.01 hrs,

The Lok Sabha then adjourned till
Eleven of the clock on Tuesday, May
10, 1966/Vaisakha 20, 1888 (Saka).
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